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BEFORE THE NATIONAL GREEN TRIBUNAL,
PRINCIPAL BENCH AT NEW DELHI
ORIGINAL APPLICATION NO. 124 OF 2024

U/S 14 and 18 OF THE NATIONAL GREEN TRIBUNAL ACT-2010

IN THE MATTER OF

SUKHBIR SINGH .... APPLICANT
VERSUS
UNION OF INDIA AND OTHERS .... RESPONDENTS

ADDITIONAL AFFIDAVIT ON BEHALF OF THE APPLICANT

MOST RESPECTFULLY SHOWETH:
I, Sukhbir Singh, S/O Sh. Maha Singh, aged about 53 years residing at
69/10, Jasbir Colony, Near Sheela By pass, Rohtak, Haryana do hereby

solemnly affirms and declares:

1. That deponent is the applicant in the present Original Application and

as such well conversed with the facts and circumstances of the present i X ’ﬁ,{ :%:
,_L'M. "/'"‘:'-;?“'N,: %"*i;‘?-, 3

case. :f' x:\"*’r SA_‘: e »“ \‘_k\‘i;:_,a
[ =58 \W

2. That the present Original Application pertains to the issue of illegal iapqi_‘; S § -~
} ‘;3_.,.“.‘ i&\ S f b

arbitrary cutting of trees standing on the land situated at Killa Ng_ } N 2R
A2 N\

41/17/2, 8, 13, 18, 33//20/2 (1-13), 21 (8-0), 40//11 (7-11)2, 41//9 (8-OR*" .~ V) /

\‘s._ b W
\"“‘-«—-....."’/



967

and 41/12 (8-0), admeasuring about 7.5 acres, located at Hanuman
Mandir Road, opposite Pandit Lakhmi Chand State University of
Performing and Visual Arts, Sector — 6, Rohtak, Haryana, which has

been developed by the Applicant into a green forest patch over the

years.
3. That the Applicant in the Original Application sought the following
prayers:

a) Direct the Respondents and in particular State of Haryana and
Department of Forests, Government of Haryana to frame the
regulatory mechanism for the protection and conservation of Trees
planted in Non Notified areas of Haryana.

b) Direct Respondents and in particular the State of Haryana and
Haryana Shehri Vikas Pradhikaran, Govt of Haryana to not to cut
trees standing in Forest Patch developed by applicant on land
measuring about 7.5 acres situated at Killa no.
41//7/2,8,13,18,33//20/2 (1-13),21(8-0), 40//1(7-11)2, 41//9(8-0)
and 41/12(8-0) (Total Land -60 kanal) and Kila no.
41/17/2,8,13,18,33//20/2 (1-13),21(8-0), 40/1(7-11)2, 41//9(8-0) '

and 41/12(8-0) (Total Land -60 kanal) Hanuman mandirﬂ.x‘rloagi.;.--' A
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opposite- Pandit Lakhmi Chand State University of Performing and
Visual Arts, sector -6, Rohtak, Haryana.
c) Pass any other or further orders, as this Hon'b1e Court may deem

fit and proper in the circumstances of the present case.

4. That in furtherance thereof, the Applicant also filed Interlocutory
Application, inter alia, praying that this Hon’ble Tribunal may be

pleased to:

a) Direct the Respondents to maintain complete status quo in respect
of the subject land and to refrain from taking any action which may
lead to the felling of trees or altering the ecological character of the
land, as expressly observed by the Hon'ble Supreme Court of India
in its order dated 24.05.2010 in Pawan Kumar & Ors. v. State of
Haryana & Ors.;

b) Direct that no possession shall be handed over to the allottees in

furtherance of the modified order of the Hon'ble Supreme Court untill,f"'.%
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c) Pass such other and further orders as this Hon'ble Tribunal may

deem fit and proper in the interest of justice, equity, and

environmental protection.

. That vide Order dated 28.08.2025, this Hon'ble Tribunal, while
considering the present matter, observed that prima facie the
applicability of the status quo order dated 24.05.2010 (as modified on
20.04.2012) passed by the Hon'ble Supreme Court in SLP (Civil) No.
14692 of 2010, Pawan Kumar & Ors. v. State of Haryana & Ors., to the
land in question was not evident. However, by way of abundant
caution, this Hon'ble Tribunal granted an opportunity to the Applicant
as well as the Respondents to place on record the relevant material
clarifying whether the land in question was subject matter of the said
writ petition, or whether any part thereof had been released by any
order of the Director, Urban Estate Department, Haryana, the validity
of which has been questioned before the Hon’ble Supreme Court.

6. That in compliance with the aforesaid directions of this Hon'ble

Tribunal, the Applicant respectfully seeks to submit and place on

record the following facts and documents for clarification: )

-
r
e
"

W

i.  That in Special Leave Petition (Civil) No. 14692 of 2010, titled as f':;?_*

Pawan Kumar & Ors. v. State of Haryana & Ors., the grievance of ! & |
:-_1-
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the petitioner therein pertained to acquisition of land for the purpose
of developing Sector-6, Rohtak under the Haryana Urban
Development Authority (HUDA).

That deponent has learn that in the SLP (Civil) No. 14692 of 2010
which has now been converted into Civil Appeal No. 4247 of 2012,
titted Pawan Kumar & Ors. v. State of Haryana Urban Estate
Department through its Commissioner and Secretary to
Government of Haryana & Ors, the petitioner therein has annexed
the Gazette Notification -dated 01/01/2002, whereby the
Government of Haryana has expressly recorded that the land
described in the specifications mentioned in the revenue estate of
Village Rohtak, Hadbast No. 74, and Village Pada, Hadbast No. 67,
Tehsil and District Rohtak, stood registered for a public purpose,
namely, for the development of Commercial Sector-6, Rohtak,
under the provisions of the Haryana Urban Development Authority
Act, 1977, by the Haryana Urban Development Authority.

That it is further important to mention here that the Killa numbers

pertaining to the Applicant herein are also reflected in the Gazette ﬂ,.w-""‘:( ,&:‘.‘\
.» ‘1u V hr. % %
.y e 4 £ -~
Notification dated 01.01.2002. Hence, it is clear that the said S}.F’Qﬁ AT ‘\\{"f; \
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Appeal No. 4247 of 2012, tittled Pawan Kumar & Ors. v. State of
Haryana Urban Estate Department through its Commissioner and
Secretary to Government of Haryana & Ors., squarely contains and
covers the land in question of the present Applicant.

Accordingly, it is crystal clear that all the orders passed by the
Hon'ble Supreme Court therein, including the orders dated
24.05.2010 and 20.04.2012, whereby this Hon’ble Court directed
maintenance of status quo and expressly denied any change in the
nature of the land, are fully applicable to the land of the present
Applicant as well.

True copy of the SLP (Civil) No. 14692 of 2010, including the
Gazette Notification dated 01.01.2002 showing the Killa
numbers of the deponent herein are Annexed and marked
herewith as Annexure A1/1.

That it is also important to mention here that the deponent herein

has been arrayed as Respondent No. 1034 in the aforesaid SLP e,

¥
T W | o
.P“. : ‘I‘.

(Civil) No. 14692 of 2010, which now stands converted into Civi},*_%’jgb
i
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Appeal No. 4247 of 2012, titted Pawan Kumar & Ors. v. State féf,;_v /“ Shatianaa \ < |
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That it is furt :
her important to mention here that the Rojnamcha
dated 29.12.
2004 expressly records that the lands which are subject
matte ' iti :
r of writ petitions pending before the Hon’ble High Court had

not been acquired by the Collector, Hisar.

True copy of the Rojnamcha dated 29.12.2004 is annexed and

marked herewith as Annexure A1/2.

That it is also pertinent to mention here that the Rojnamcha dated

20.12.2004 clearly makes reference to the writ petition filed by the

- deponent herein, i.e., CWP No. 19846 of 2004.

From the above mentioned facts and circumstances following facts

are absolutely clear:

a. That as per the Rojnamcha dated 29.12.2004, neither the paper
possession nor the physical possession of the land of the

deponent herein has ever been acquired by the Respondents.

b. That it is further crystal clear that the land of the deponent herein /

is subject matter of SLP (Civil) No. 14692 of 2010, which nowé :

stands converted into Civil Appeal No. 4247 of 2012, titledg 1 et

Pawan Kumar & Ors. V. State of Haryana Urban Estate
Department through its Commissioner and Secretary 1o

Government of Haryana & Ors.. As such, all the consequential

",



7. That balance of convenience is in the favour of the applicant and Te

8. That the applicant has not approached any

seeking similar relief as prayed before this Hon'ble Court.
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orders pa :
R and 20.04.2012, are fully applicable
present deponent.

. That in light of the aforesaid facts and circumstances, it is
respectfully submitted that the land of the Applicant is squarely
covered within the ambit of SLP (Civil) No. 14692 of 2010, now
converted into Civil Appeal No. 4247 of 2012, tited Pawan
Kumar & Ors. v. State of Haryana Urban Estate Department
through its Commissioner and Secretary to Government of
Haryana & Ors.. Consequently, all the orders passed by the
Hon'ble Supreme Court therein, including the orders dated

24.05.2010 and 20.04.2012, are fully applicable to the

Applicant's land, and the same bind the Respondents from /’:‘n&

altering the nature or character of the said land in any manner/
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IN THE SUPREME CGURT OF INDIA
(Under Order XVI Rule (1) (c)

CIVIL APPELLATE JURISDICTION

SPECIAL LEAVE PLTITION
(Under Article 136 of-the Constitution of Indla) ,
SPECIAL LEAVE PETITION (CIVIL) NO. OF 2010..

[Against out of the Impugned final Judgement and Order
dated 17.02.2010 of the High Court of Punjab and Haryana
at Chandlgarh in CWP No. 2788 of 2010.].

WITH PRAYER FOE, INTERIM RELIEF
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1

COURT NO.© SECTION IV

SYUPREME COQURT OF INDIA

PAWAN KUMAR & ORS.

" RECORD OF PROCEEDINGS

Civil Appeal No(s).4247/2012

Appellant(s)

VERSUS

STATE OF HARYANA & ORS. . Respondent(s)

<? IA No.55337/2021 - DISCHARGE OF ADVOCATE ON RECORD

4+ -

Date : 27-04-2023 This matter was'galied on for hearing today.

CORAM :

HON'BLE MR. JUSTICE SURYA KANT
HON'BLE MR. JUSTICE J.K, MAHESHWARI

For Respondent(s)’

ﬁ%*
il
d

. Signotura No Verifiad

s [
qullﬂﬂ?g;! by
satigh Kumagdaday
Data: 203%44.27
174952 IST

* Raonoon:

Mr. Rishi Malhotra, AOR

Mr. Jashir Singh Malik, Adv.
Mr. Siddharth Mittal, AOR

Mr. Kamal Mohan Gupta, AOR
Ms. Pratibha Jain, AOR

‘Ms. S. Janani, AOR
Mr. Vinay Garg, AOR

Mr. Anil Hooda, Adv.

Mr. Jitendra Hooda, Adv.

Mr. Shafik Ahmed, Adv., o
Mr. Ajay Sharma, Adv.

Ms. Anju, Adv.

Mr. Sunny Chauhan, Adv.

Mr. Kaushal Yadav, AQR

Mr . Deepak Thukral, D.A.G.
Mr. Samar Vijay Singh, AQR

‘Mr. Keshav Mittal, Adv.

Ms. Amrita Verma, Adv.
Ms. Sabarni Som, Adv.

Mr. Manoj Gautam, Ady.

Mr. Vishwa Pal Singh, AOR
Mr. Yash Pal Dhingra, AOR
Mr. Ravindra Bana, AOR

Mrs. Naghma Imtiaz, Adv. J
Mr. Zargham Ahmed, Adv.

12
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Mr. Saif Naseem, Adv.
For M/S. Equity Lex Assoclates, AOR

Mr. Prem Malhotra, AOR
Mr. Ansar Ahmad Chaudhary, AOR

Ms. Rakhi Ray, AOR
Mr. Gaurav Goel, AOR

UPON hearing the counsel the Court made the folldWing
' ORDER ' . ¢

At the request of learned counsel for the appellants,
list on 16.05.2023. ' | |

(SATISH KUMAR YADAV) | | (PREETHI T.C.)
... DEPUTY REGISTRAR = COURT MASTER (NSH)
o, . v :

13
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1

ITEM NO.111 COURT NO.9 SECTION IV

SYUPREME COURT OF INDTIA
RECORD OF PROCEEDINGS

civil Appeal No(s).4247/2012

" PAWAN KUMAR & ORS. Appellant(s)

)

VERSUS
STATE o# HARYANA & ORS. Respondent(s)
IA'N0,$5337/2021 - DISCHARGE OF ADVOCATE ON RECORD
Date :;15-@3-2023 This matter was called on for hearing tgday,

.CORAM : _ g
HON'BLE MR. JUSTICE SURYA KANT
HON'BLE MR. JUSTICE J.K. MAHESHWARI

For Appellant(s) Mr. Jasbir Singh Malik, Adv.
Mr. Siddharth Mittal, AOR

Mr. Rishi Malhotra, AOR

For Respondent(s) Mr. Brijender Chahar, Sr.Adv.
Mr. Shashi Bhushan, Adv.
Mrs. Jyoti Chahar, Adv.
Mr. Karan Chahar, Adv.
Ms. Pooja Chahar, Adv.
Mr. Vinay Garg, AOR

Mr. B.K. Satija, AAG

Mr. Deepak Thukral, Adv.
Mr. Bhupendra Singh, Av.
Mr. Keshav Mittal, Adv.
Ms. Amrita Verma, Adv.

Mr. Amber Shehbaz Ansari, Adv.
Mr. Sagar Roy, Adv.

Mr. Shashi Kumar, Adv,

Mr. Dharm Pal Saini, Adv,

Mr. Abdul Gaffar, Adv.

Mr. Sanjay Kustwar, Adv.

Mr. Deependra Kumar. Pathak, Adv.

zﬁgﬁmm° Mr. Om Prakash, Adv.

itally signag/by

gﬁ;ﬁé{ggdﬁw Mr. Kamal Mohan Gupta, AOR
Roascn: =

Mr, Vishwa Pal Singh, AOR

Mr. Yash Pal Dhingra, AOR

14
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2
Mr. Ravindra Bana, AOR

Mrs. Naghma Imtiaz, Adv.

Mr. Zargham' Ahmed, Adv.

Mr. Saif Naseem, Adv.

For M/S. Equity Lex Associates, AOR

Mr. Prem Malhotra, AOR
' Mr. Ansar Ahmad Chaudhary, AOR

Ms. Pratibha Jain, AOR fﬁ

Ms. $. Janani, AOR

Mr. Shiv Singh Yadav, Adv.
Mr. Priya Ranjan Kumar, Adv.
Mr. Amar Nath Singh, Adv.

Mr. Anil Hooda, Adv.

Mr. Jitender Hooda, Adv.
Mr. Shafik Ahmed, Adv.
Mr. Ajay Sharma, Adv.
Ms. Anju, Adv.

Mr. Kaushal Yadav, AOR

Ms. Rakhi Ray, AOR
Mr. Gaurav Goel, AOR

'UPON hearing the counsel the Court made the following

ORDER
1. The Court is convened through Video Conferencing. §5
2. Additional documents, if any, filed by Mr. Siddharth

‘Mittal, Advocate-on-Record for appellant Nos.1-6 may be accepted by
the Registry for our consideration on the next date of hearing.
Post the matter for hearing on 26.04.2023.

(SATISH KUMAR YADAV) (PREETHI T.C.)
DEPUTY REGISTRAR COURT MASTER (NSH)

15
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ITEM No,17oz COURT NO.10 . SECTION IV

SUPREME ¢ OURT OF INDTIA
RECORD OF PROGEEDINGS

Civil Appeal No(s). 4247/2012
PAWAN KUMAR & ORS. ' Appellant(s)
VERSUS

STATE OF HARYANA & ORS. Respondent (s)

( IA No. 55337/2021 - DISCHARGE NDF ADVOGATE ON RECORD)

Date : 21-02-2023 This matter was called on for hearing today.

CORAM :
HON'BLE MR. JUSTICE ARAVIND KUMAR
! : [IN CHAMBER]

4
@% For Parties .
Mr. Rishi Malhotra, AOR

} Mr. Jashir Singh Malik, Adv.
Ms. Hemlata Rao, Adv.
Mr. Sidhharth Mittal, AOR

Mr. Kamal Mohan Gupta, AQR

Ms. $. Janani, AOR

Mr. Amarnath $ingh, Ady.
Ay Mr. Shiv Singl: Yadav, Adv. .

M. P Ranjan Humar, Ady.

Mr. Brijender chahar, Sr. Adv.
Mr. Karan Chahar, Adv.
Mrs. Jyoti Chahar, Adv.

@é Ms. Pooja Chahar, Adv. '
kﬁég ' Mr. $hashi Bhushan, Adv.
@ Mr. Vinay Garg, AOR

Mr. Kaushal Yadav, AOR
Mr. Shafik Ahmed, Adv.

Stnatro Kotyortd Mr. Nandlal Kumar Mishra, Adv.
Dyt i Mr. Pramod Kumar, Adv.
E Mr. Vivekanand Rana, Adv.

Ms. Akansha Rai, Adv,
Ms. Apeksha Rai, Adv.

16
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Mr.
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Mr.
Ms.
Ms.

Mr.
Mr.
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M/S.
Mrs.

Mr.
Mr.

Mr.
Mr.
Ms.
Ms.

UPON hearing
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Civil Appeal nNo(s).

4247/2012

Deepak Thukral, baec
Samar Vijay Singh, AOR
Keshav Mittal, Adv.
Amrita Verma, Adv.
Sabarni S, Adv.

Vishwa Pal Singh, AOR
Yash Pal Dhingra, AOR
Ravindra Banha, AOR

Equity Lex Associates, AOR
Naghma Imtiaz, Adv.
Zargham Ahmed, Adv.
Saif Naseecm, Adv.

Prem Malhotra, AOR

Ansar Ahmad Chaudhary, AOR
Pratibha Jain, AOR

Rakhi Ray, AOR

. Gaurav Goel, AOR

the counsel the Court made the f 1lowing

ORDER

List before an appropriate Bench in the second week'of Mardh,

2023, subject to the directions of the Hon

India, as the matter pertains to the year 2012.

(SONIA BHASIN)

COURT MASTER (SH)

"ble the Chief Justice of

<

(RAM SUBHAG SINGH)
BRANCH OFFICER

17



ITEM NO.1702

-982

COURT, NO.10

SECTION IV

SUPREME GOURT OF IN DIA

Civil Appeal HNo(s).

PAWAN KUMAR & QRS.

RECORD OF PROCEEDINGS

4247/2012

VERSUS

QZ‘ STATE OF HARYANA & ORS.

Appellant(s)

Respondent (s)

( TIA No. 55337/2021 - DISCHARGE OF ADVOCATE ON RECORD)

CORAM :

HON'BLE MR. JUSTICE ARAVIND KUMAR

For Parties

Signaluro Hol Verifiod

Diitally siafig
SgNIAE o
Dato: 20330223
18:39:03
Roasen:

Mr.

Mr,
Ms.
Mr.

Mr.

Ms.

Mr.
Mr.
Mr.

Mrl
Mr.

Mrs.

Msl
Mr.
Mr.

Mr.
Mr.
Mr.
Mr.
Mr.
Ms.
Ms.

[IN CHAMBER]

Rishi Malhotra, AQR

Jasbir Singh Malik, Adv.
Hemlata Rao, Adv.
Sidhharth Mittal, AoR

Kamal Mohan Gupta, AOR
S$. Janani, AOR

Amarnath Singh, Adyv.
Shiv Singh ‘Yadav, Adv..
P Ranjan Kumar, Adv.

Brijender chahar, Sr. Adv.
Karan Chahar, Adv.
Jyoti Chahar, Adv.
Pooja Chahar, Adv.
Shashi Bhushan, Adv.
Vinay Garg, AOR

Kaushal Yadav, AOR

Shafik Ahmed, Adv.

Nandlal Kumar Mishra, Adv.
Pramod Kumar, Adv.
Vivekanand Rana, Adv.
Akansha Rai, Adv.

Apeksha Rai, Adv.

18

Date : 21-92-2023 This matter was called on for hearing today.
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Civil Appeal  No{s). 4247/2812

Mr. Deepak Thukral, DAG
Mr. Samar Vijay Singh, AOR
Mr. Keshav Mittal, Adv.
Ms. Amrita Verma, Adv.

Ms. Sabarni S, Adv.

Mr. Vishwa Pal Singh, AOR
Mr. Yash Pal bPhingra, AOR
Mr. Ravindra Bana, AOR

M/S. Equity Lex Associates, AOR

Mrs. Naghma Imtiaz, Adv. :

Mr. Zargham Ahmed, Adv. . : {j
Mr. Saif Naseem, Adv. - ‘

Mr. Prem Malhotra, AOR

Mr. Ansar Ahmad Chaudhary, AOR
Ms. Pratibha Jain, AOR

Ms. Rakhi Ray, AOR

Mr. Gaurav Goel, AOR

UPON hearing the counsel the Court made the following
ORDER

%

i

List before an appropriate Bench in the second week of March,
2023, subject to the directions of the Hon’ble the Chief Justice of

India, as the matter pertains to the year 2012.

@ (SONIA BHASIN) _  (RAM SUBHAG SINGH)
COURT MASTER (SH) .- BRANCH OFFICER
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R o w :
SUPREME cOU'®¥T “0oF INDTIA
RECORD OF PROCEEDINGS

Y
e S G2

YALIEL
AL

Petition(s) for Special Leave to Appeal (Civil) No(s) .14692/201

T

(From the judgement and order dated 17/02/2010 in., CWP N
2788/2010 of The HIGH COURT QF PUNJAB & HARYANA AT CHANDIGARH)

g

10

AR

ST}

" PAWAN KUMAR & ORS. Petitigner (s)
VERSUS - ' 9 Jgor
STATE OF HARYANA & ORS . Regpondent {s)

(Wi;ch appln(s) for exemption from f£iling c¢/¢ of the impugne
Judgment and prayer for :.nter:.m relief )) )

¥

v/Date,: 24/05/2010 This Petition was called on fpr hea'ring today

< '

CORAM : : : : : ‘
HON'BLE MR. JUSTICE G.S. SINGHVI . Gertified to be true Co
HON'BLE MR. JUSTICE C.K. PRASAD 53'“3 egistrar (Ji

(VACATION BENCH) lnnl'onn-n . , #m.
Supsemec indi
For Petitioner(s) Mr. Neeraj Jain, Sr. Adv.

. Mr. Rishi Malhotra,Adv.
- ' Mr. Prem Malhotra, Adv.

R

‘For Respondent (s}

UPOH hearimg counsel the Court made the following
ORDER

Cae of the grounds urged by the petitioners

before the Eigh Court in support of their prayer

+

for issmp orf a d:.rect:.on to the respondents to
release the.u: langd from acqu:.s:.t:.on was that other
similar pércels of land have already been released
by the Dirgctor, Urhan 'Estate Department, Haryana

because the owners of those parcels of land were

influential persons, politically or otherwise.

~ |
20
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» W,
Prima facie, —e¢ ‘are of the view that once

the possession of land is said to have been taken
and transferred to HUDA, the State Government and

+hé Director Urban Estates do not have the

Jurisdiction to release the acquired ~land.
However, before finally pronouncing upon the
matter, we deem it proper to give an oppoi:;t:u_-nity
of hearing to éll tﬁose whose land was released b;j@

;o the Director, Urban Estate Department by oxders

dated 12.6.2006 (Annexure P-9) collectively.

The petitioners are directed to implead all
such persons as parties to this petition. The
needful be doné within seven days.

Notice to the respondents including the
2 impleaded respondents, returnable in ten weeks,

Notice on prayer £or interim relief as
well. o '
In the meanwhile, the parties are direeted ’\
tﬁm to maintain status quo insofar as possession o%
the acguired land 1is concerned.‘ This would
i . necessarily mean that the petitioners - and .the .
T respondemts ska’® 2ot zlienate the land/property
I ‘ | to any oiher perscz 13 . 2oy manper whatsoever and
¥ thej} shall not alter zrzze~t charatter thereof .

(1/ﬁL /521%\0 kav~<i;i;§raJ

(Neetu Khajurla) (Phoolan Wati
2 Sr.P.A. _ Court Master
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//, TTEM NO.43 COURT NO,2- SECTION IVB -

.'\Y?"l A

R§ . . - 5‘;'4 -
SUPREME COU'T OF INDTIRA
RECORD OF PROCEEDINGS :

Petition(s) for Spegial Leave to Appeal (Civil) No(s) .14692/201(

(From the Jjudgement and oxder dated 17/02/2010 in- CWP N
'2788/2010 of The HIGH CQURT OF PUNJAB & HARYANA AT CHANDIGARH)

PAWAN KUMAR & ORS. | Petitioner (s)
VERSUS - : ’ 91189,
STATE OF HARYANA & ORS. | _ Respondent {8)
s L, ‘3' . . .

' (Wii:h appln(s) for exempti'@n' from filing ¢/c of the impugne
Judgment and prayer for interim relief ')) ; ,

ey -

J .
_;. iDate: 24/05/2010 - This Petition was called on fpr hearing today

é CORAM : : ‘Cartified to be trus | '
PR : v & d to be true ©

] 'HON'BLE MR. JUSTICE G.S. SINGHVI J7fesistang Registrar (Jy
: HON'BLE MR. JUSTICE C.K. PRASAD y??? . :

=2

(VACATION BENCH) Suprema Cod jgf;;:ﬁ;}z@

For Petitioner(s) Mr., Neeraj Jain, Sxr. Adv.

Mr. Rishi Malhotra, Adv.
Mr. Prem Malhotra, Adv,

b4

' "For Respondent (s}

UPON Weaxring counsel the Court made ﬁhe following
ORDER

Gze of the grounds urged by the petitioners
before thé Bigh Court in. supﬁort of ,t.héir pr’aj}er
for issse of a .'direct.:‘i.pn to the respondents to
releass: thei.r land from'lz:ac‘quis:i..t'ion wés that other
similaxr pé,rcels of la:'n;,d have already been i,,ele,a.se;i
by the Dirgctor, " Urban ‘Estate bep}ar-t;mgnt, Haryana
because the owners (_)f- those parcels of lé.nd were
inf'luentiél .i:ers.c;ns, politigally or otherwise.
v
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(Neetu Khajuria)

987 =+ .

Prima facie, -L are’ ‘of the view that once
the posse551on of land is said to have been taken
and transferred to HUDA, the State Government and
the Director Urban Estates do not have the
jurisdiction to release the acqguired - land.
However, before finally pronouncing upon the
matter, we deem it proper toO give an opporrunity
of hearing to all those whose land was released by
the Director, Urban Estate Department by order§}
dated 12.6.2006 (Annexure P-9) collectively..

The petitioners are directed to implead all
such persons as parties to this petition. The
needful be done within seven, days.

Notice to the responoents inoinding the
impleaded respondents, returnable in ten weeks.

Notice on prayer for interim relief »ae
well. |

In the meanwhile, the parties are aireeﬁed
to maintain status quo insofar as possession of
the écquired land is concerned. Thiev: wou£§§
necessarily mesn that the petitioners and the -
respongents shka’" DT alienete the land/propezrty
to any other per-sc- = =207 ranner whatscever and

the& shall not aitex Zress==T character thereof.

(e | s
;L ra)

(Phoolan Wati

Sr.P.A. . Court Master
= 055
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ITEM NO.28 COURT NO.9 SECTION IV

SUPREME COURT OF INDIA
RECORD OF PROCEEDINGS

Civil Appeal No(s). 4247/2012
" PAWAN KUMAR & ORS. Appellant(s)
VERSUS

STATE OF HARVANA & ORS. _ Respondent (s)

<8

: éggamf

égf,Date-: 11-03-2019 This appeal was called on Tor hearing today.

- CORAM ' "
HON'BLE MR. JUSTICE AJAY RASTOGI
[IN CHAMBER]
For Appellant(s)' Mr. Rishi Malhotra, AOR

For Respondent(s) Mr, Kaushal fadav, AQR
| ME. Vinay Gary, AOR

Ms, S§. Janani, AOR
Ms. Pratibha Jain, AQR
Mr. Ansar. Ahmad Chaudhary, AOR
Mr. Prem Malhotra, AQR
Mr. Imtiaz Ahmad, Adv.
Mrs. Naghma Imtiaz, Adv.
Mr. Ahmed Zargham, Adv.
M/S. Equity Lex Associates, AOR
Mr. Ravindra Bana, AOR
Mr. Yash Pal Dhingra, AQR
Mr. Vishwa Pal Singh, AQR

Signature Mot Vertfed

§§§:“? Mr. Kamal Mghan Gupta, AOR
Bl

Mr. D. N. Goburdhan, AQR

Mr. Gaurav Goel, AQR
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2
Ms. Rakhi Ray, AOR

Mr. Gauram Sharma, Adv.
Mr. Abhishek Kumar, Adv.

LY ¢

UPON hearing the counsel thé Court made the followinhg
ORDER

An application has been filed informing this court that
the appellant has deliberately impleaded the batch of respondents
in the petition who are not «ven remotely concerned with the
dispute, just to defer the proceedings on this count. -

Record reveals that the learned counsel for the
petitioner is not taking interest in the matter, since the parties
are represented by their counsel. Let the matter be listed before

the Court.

Registry to list the mafter.
(NEELAM GULATI) . (VIDYA NEGI)
COURT MASTER {SH) . " COURT MASTER (NSH)
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- REGISTRAR COURT. 1 SECTION IV

SUPREME COURT QF INDTIA A

PAWAN KUMAR & ORS.

STATE OF HARYANA & ORS.

RECORD OF PROCEEDINGS
BEFORE THE REGISTRAR K BABU
Civil Appeal No(s). 4247/2012
| Appellant (s)

VERSUS
' Respondent (s)

éa Date : 13-11-2018 This appeal was called on for hearing today.

For Appellant (s)

For Respondent (s)

Mr. Rishi Malhotra, AOR

Mr Anil Hooda, Adv. “1t i not a serilfled
Mr Ajay Sharma, Adv. - '
Ms Sunita Yadav, Adv. @@33}{” P

Mr. Kaushal Yadav, AOR
Mr Shashi Bhushan, Adv.
Mr., Vinay Garg, ACR
Ms. 8. Janani, AQR !
Ms. Pratibha ‘Jain, AQR

Mr. Ansar Ahmad Chaudhary, AOR

Mr. Prem Malhotra, AOR

Mr Imtiaz Ahmed, Adv.

Mrs Naghma Imtiaz, Adv.

Mr Ahmed Zafgham, Adv.

M/S. Equity Lex Associates, AOR

Mr. Ravindra Bana, AQR

Mr. Yash Pal Dhingra, AOR
Mr Gautam Sharma, Adv.

Mr S.P.Vishnu Prasath,Adv.
Mr. Vishwa Pal Singh, AOR
Mr. Kamal Mohan Gupta, AQR
Ms Gauri Goburdhan, Adv.
Ms Pallavi Chopra, Adv.

Mr. D. N. Goburdhan, AOR
Mr. Gaurav Goel, AOR

Mr Vaibhav Gulia, Adv.

Ms. Rakhi Ray, AOR

‘e

UPON hearing the counsel the Court made the following

ORDER

letter dt.18.7.2018 as per =zrules £or listing

"“before the Hon'ble Judge in Chambers.

K BABU
Registrar

26



@

SQ1ION-1V

D.No. 2201/2012/Sec.IV
Supreme Court of India
New Delhi.

Dated: 31.07.2018

Supreme Court of India

New Delhi.
To: W
Mr. Prem Malhotra, Advocate
Chamber No. 131 (Old),
Supreme Court, New Delhi-
CIVIL APPEAL NO. 4247 OF 2012 A
Pawan Kumar & Ors. ....Appellants ’
VERSUS
State of Haryana & Ors. ...Respondents
Sir,

I am to inform you that Mr. Gaurav Goel, Advocate has on 19.07.2018 fileda
letter ged stating therein the names of Respondent Nos.598, 599, 600 and 601 have
wrongly been published in newspaper as their Jand were not released by the Director,
Urban Estate Department as per order dated 12.06.2006. (Copy of letter enclosed).

You are, therefore, requested to take appropriate steps within seven days from

the receipt of this letter so that the matter may be processed further.

Yours faithfully,

C
el

@,ASSISTANT REGISTRAR

] Rimv/cd/roni/2012

27
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The Assistant Registrar | ;\ % ﬁ
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GAU RAV GOEL Advocate on Record, Supreme Court of India

Office: 1104,. Kanchanjunhga Apartments, Kaushambl, Ghaziabad, U.P. - 201010.

Phone; +91 99104 83633, 84700 71199
. Email gggxrav_goel@gmail com, ggurravqoel@vahoo com ‘ )

To, [qﬁfxgql}%tg

The Registrar,
The Supreme Court of lndla
Now Delhl 110001

n Re’:. _'ln the Sup:eme Court of India '
N ‘Civil Appeal No. 4247 of 2012 (SLP (C) No. 14692 of 2010)
Pawan Kumar & Qrs.

Q - Vs,

State of Haryana & Ors,

Sir,

1. In respect of the subject Civil Appeal | wish to state that this Hon'ble Court passed

order dated ;é4-05-2010 directing the petitioners to implead ail such persons as a

parties to the petition whose land was released by the Dir‘ector, Urban Estate

gtﬁ Department by orders dated 12-06-2006 (Annexure P-9) Collectively. The copy of

@ the order dated 24-05-2010 passed by the Hon'ble Court in SLP {C) No. 14692 of
2010 is annexed hereto as Annexure - A< l’a@% A, Y )

2. That on 12-05-2018 a notice was published in Hindi Newspaper “Haryana Jagran” in
which an amended cause title of subject appeal was published and they were
shown to be impleaded as respondents in the subject appeal and the names of my

- clients appeared at :-
b Serial No, 598 Bimla Rani W/D Shri Ujjwal Singh
Serial No. 599 Kulwant Singh S/O Shri Ujjwal Singh
Serial No. 600 Ravinder Singh S/O Shri Ujjwal Singh

Serial No. 601 Jitender Singh $/Q Shri Ujjwal Singh
i The copy of the newspaper "Haryana Jagran” dated 12-05-2018 is annexed hereto

@ as Annexure + B. (!MQUH'O N - 4)
Chamber : 48, Lawyers Chamber, Supreme CoulLofIndla New Delhl 110 001

28
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GAU RAV GOEL' A;jvocate on Record, Supreme Court of India

Office: 1104, Kanchanjunga Apartments, Kaushambi, Ghaz:abad U.P. - 201010.
Phone: +91 99104 83633, 84700 71199
Email: gaurravgoel@gmail.com, gaurravgoel@yahoo.com

3. |tis submitted that at the Khasra No, of my clients land are 9/3, 10/1, 10/2, 20, 21,
22, 2311, 24119, 25012512, 2011252, 29//6/2. These lands were not released by the
Director, Urban Estate Department as per order dated 12-06-2006. Therefore, the
names of my clients are wrongly been added as respondents in the subject appeal

in violation of the Hon'ble Court order dated 24-05-2010.

]
4. You are requested to kindly check the matter and delete the names of my clients
from the amended cause fitle of the subject appeal and intimate me accordingly.

Awaiting for your reply.

,,,,,

(Gaurav Goel)

A

Chamber : 48, Lawyers Chamber, Supreme Court of India, New Delhi— 110 001
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ITEM NO.43 COURT NO.2 SECTION IVB
SUPREME COURT OF INDIA
RECORD OF PROCEEDINGS
~ Petition(s) for Special Leave to Appeal (Civil) No(s).14692/2010
(From the judgement and order dated 17/02/2010 in CWP
No.2788/2010 of The HIGH COURT OF PUNJAB & HARYANA AT
CHANDIGARH) :
PAWAN KUMAR & ORS. Petitioner(s)
' VERSUS
| STATE OF HARYANA & ORS. Respondent(s)
© (With appIn(s) far exelﬁption from filing c/c of the impugned Judgment
and prayer for interim relief)) -
Date:-24105[20§ 0.This Petition was- called on for hearing today.
CORAM: '
HON'BLE MR. JUSTICE G.S. SINGHVI
HON'BLE MR, JUSTICE C.K. PRASAD

(VACATION BENCH)
For Petitioner(s) Mr. Neera Jaln, Sr. Adv,
' Mr. Rishl Maihotra,Adv.

. Mr. Prem Malhotra, Adv.

For Respondent(s)

. UPON hearing counsel the Court made the following

. ORDER

One of the grounds urged by the petitioners before the High Court In
- ‘support of their prayer‘for issue of a direction to the respondents to
. release their land from acquisition was that other similar parcels of tand

have already been released by the Director, Urban Estate Department,
‘Haryana because the owners of those parcals of land were influential
persons, politically or otherwise.

Prima facie, we are of the view that once the possession of land s sald
to have been taken and transferred to HUDA, the Stalte Government
and the Director Urkan Estates do not have the jurisdiction to release

the acquired land.”

30
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G-

However, before Sfinally proqouncing upon the matter, we deem it

propef to give an opportunity of hearing to all tﬁose:whps_e.-_laqgj;qu_";
" released by the Director, Urban Estate Department by orders dated

12:8.2008-(Annexure p.9) collectively.

The petitioners are directed to Implead all. sych-persons as partles to
this petition. The needfut be done within seven days.

Notice to the respondents including the impleaded respondents,
refurnable in ten weeks. Notice on prayer for interim relief as well.

In te meanwhile, the parties are directed to maintain status quo
insofar as possession of the acquired land is concerned. This would
necessarily mean that the petitioners and the respondents shall not
alienate the land/property to any other person in any manner
whatsoever and they shall not alter present character thereof.

(Neetu Khajuria) (Phoolan Wat
Arora) St.P.A. " Cotirt Master
b
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ITEM 0.0 COURT No.8 SECTION 1V

SUPREME COURT OF INDTaA
RECORD OF PROCEEDINGS

TA 50&59/2018 in IA NO.23/2016 in civil Appeal No(s). 4247/2012

PAWAN KUMAR & ORS. Appellant(s)

VERSUS

STATE O9F HARYANA & ORS. Respondent(s)

Date : 14-05-2018 This application was called on for hearing today.

CORAM - df?
HON'BLE MR. JUSTICE S. ABDUL NAZEER <
[IN CHAMBERS]

For Appellant(s) Mr. D. N. Goburdhan, AOR
Mr. Rishi Malhotra, AOR

For Respondent(s) mr, Surjeet Singh, Adv.
Mr. Ronak Karanpuria, Adv.
Mr. Gautam Sharma, Adv.
Mr. Manish Paliwal, Adv.
Mr. Vishwa Pal Singh, AOR

Mr. Shashi Bhushan, Adv,
Mrs. Jyoti cChahar, Adv.
Mr. Karan Chahar, Adv.
Mr. Vinay Garg, AOR

Mr. Imtiaz Ahmed, Adv.
Mrs. Naghma Imtiaz, Adv.
Mr. Ahmed Zargham, Adv.
Ms. Amra Moosavi, Adv.
. M/S. Equity Lex Associates, AOR

"

Mr. Kaushal Yadav, AOR - .83

Ms. 8. Janani, AOR

Ms. Pratibha Jain, AOR

Mr. Ansar Ahmad Chaudhary, AOR
Mr. Prem Malhotra, AOR

Signazyre Mot Varlted
iy

DY shdcly
sl shdo?

S Mr. Ravindra Bana, AOR

Mr. Yash Pal Dhingra, AOR

Mr. Kamal Mohan Gupta, AOR

35



o

1000 -

UPON hearing the counsel the Court made the following
ORDER

I.A.N0.50869/2018 for withdrawal of names of

applicants/appellants from I.A. No.23/2016 is allowed.

(ANITA RANI AHUJA)

(SONALI SAUND) ,
: COURT MASTER

SENIOR PERSONAL ASSISTANT

36
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| ITEM NO.6 COURT NO.11 SECTION IV

SUPREME COURT OF INDTIA A
RECORD OF PROCEEDINGS

Civil Appeal ©No(s). 4247/2012
PAWAN KUMAR & ORS. ' Appellant (s)
VERSUS

STATE OF HARYANA & ORS. Respondent (s)

¥

Date : 24-04-2018 This appeal was called on for hearing today.
CORAM :

HON'BLE MR. JUSTICE ROHINTON FALI NARIMAN
[IN CHAMBER]

For Appellant(s) ‘
Mr. D. N. Goburdhan, AOR

Mr. Rishi Malhotra, AOR

. Fox Respondent (s) Mr. Anil Hooda, Ad(r.

Mr. Ajay Sharma, Adv.
Mr. Kaushal Yadav, AOR

Mr. Vinay Garg, AOR

Ms. S. Janani, AOR

Ms. Pratibha Jain, AOR

Mx, Ansar_ Ahmad Chaudhary, AOR

Mr. Prem Malhotra, AOR

Mr. Mitiaz 2Abmed, Adv. a

Ms. Naghma Imtiaz, Adv.
Mr, Ahmed Zargham, Adv.
M/S. Equity Lex Associates, AOR

;}{;%“‘):m Mr. Ravindra Bana, AOR ) /

P
Reaseneos]

Mr. Yash Pal Dhingra, AOR

Mr. Vishwa Pal Singh, AOR
Mr. Gautam Sharma, Adv.

37



1002

Mr. Manish Paliwal, Adv.
Mr. Xamal Mohan Gupta, AQR
UPON hearing the counsel the Gourt made the following.
ORDER

As a last opportunity, four weeks' +time is granted to
learned counsel for the respondent-State to file affidavit of

servige along with proof of publication.

(SHASHI SAREEN) (SAROJ KUMARI GAUR)
AR CUM PS BRANCH QFFICER

38



1003

.4 ’ .7 :
¢ © No Dale usiTh N S‘D% SECTION :- 1Y
L T T Date H.:..... 201¢
IN THE SUPREME COURT OF INDIA
- CIVIL/CRIVHNAL/APPELLATE/ORIGINAL JURISDICTION
. CREMNALVSES-PEHTONLA_NO. OF—
| SEPIRPINP. APPEAL (CIVILIGEEERAL)NO. gy OF Qo2
gwo'ﬂ Ki\ma{ BT Petitioner(s)
- , Appellant(s)
VERSYUS
&\ _ 3“‘@,—‘-@ v..g \g—\cﬁ.—%ﬁhQ X Respondent(s)
INDEX
S.NO. PARTICULARS COPIES

T e e Era e

Advocate for Peti’éioner(s) /
Appellant(s) / Respondent (s)
Chamber No. 131 (Old)
Supreme Court,

New Delhi-110001

Tel. : 23389899, Fax : 23389999
Code : 58%, 1582

-39
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‘Rishi Malhotra .

Advocate
| Supreme Court |
B-369, MEERA BAGH, . OFFICE:
QUTER RING RQAD K 131-LAWYER’S CHAMBER
NEAR PEERA GARHI SUPREME CQURT
NEW DELHI-110063 NEW DELHI-110001
TEL:- 42332021, 25280799 TEL:23389999, FAX: 23389999

MOB: 9810110060

. Dated:- 04.01.2016
To, .

‘The Registrar,
Supreme Court of India,
New Delhi-110001

8y Sub: CIVIL APPEALNO 4247/2012
i PAWAN KUMAR & ORS. VS. STATE OF HARYANA & ORS. o

Sir,

In the above-mentioned matter, it has come to my l<1.1owledge that the
amended certified copy of the Amended Cause Title dated 17.12.14 which has
been obtained by the undersigned, the names of some of the petitioners varies as
compareéi to my SLP Paper Book. ) )
| It is therefore, requested your goodself tb kindly check and if required, -

correct.the Amended Memo of Parties.

Y\urs fii&)thfullv
i\

[RISHI MALHOTRA] ’
Advocate forthe Appellants

40



ITEM, NO.3 . CGOURT NO.7 : SECTION IV
. SU-PREME COURT OF INDTIAZ
RECORD OF PROCEEDINGS
Civil Appeal No.4247/2012
PAWAN KUMAR & ORS. Appellant(s)
VERSUS
STATE OF HARYANA & ORS. Respondent (s)
(and IA No.87247/2017-EARLY HEARING APPLICATION)

Date : 18-01-2018 This appeal was called on for hearing today.
CORAM : :
HON'BLE MR. JUSTICE L. NAGESWARA RAO
¥ [IN CHAMBER]
For Appellant(s) Mr. D. N, Goburdhan, AOR (N.P.)
Mr. Rishi Malhotra, AOR (N.P.)

For Respondent(s) Mr. Kaus‘hal Yadav, AOR (N.P.) w‘&%ﬁ@@%i{‘?;ﬁg“@sﬂ@@
;\i;?; Mr. Vinay Garg, AOR (N.P.)
Ms. S. Janani, AOR (N.P.)

Ms. Pratibha Jain, AOR (N.P.)
Mr. Ansar Ahmad Chaudhary, AOR (N.P.)
Mr. Prem Malhotra, AOR (N.P.)

None M/S. Egquity Lex Associates, AOR
Mr, Ravindra Bana, AOR (N.P.)

Mr. Yash Pal Dhingra, AOR (N;P.)

Mr. Vishwa Pal Singh, AOR (N.?.)

) Mr, Kamal Mohan Gupta, AOR (N.P.)

The Court made the following
ORDER

None appears on behalf of either of the parties.

Signaturegaiglowever , four weeks' time is granted to the appellants to file
Dogilady s .
SANGES

Bk AOf of publication in respect of unserved respondents.
Ransca

s/ Sk
(SANJAY KUMAR-II) (INDU KUMARI POKHRIYAL)
COURT MASTER (SH) ASST.REGISTRAR

41
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%g%ITEM NO.8 ‘ COURT NO.1 ~ SECTION IV

SUPREME COURT OF INDIA
RECORD OF PRQCEEDINGS

Civil Appeal No.4247/2012

. PAWAN KUMAR & ORS. | Appellant (s)

VERSUS
STATE OF HARYANA & ORS. ‘ Respondent(s)
i;? (with appln.(s) for early hearing)

NDate : 04-12-2017 These matters were called on for hearing today.
8 coran : S .
L HON'BLE THE CHIEF JUSTICE

HON'BLE MR. JUSTICE A.M, KHANWILKAR: -
 HON'BLE DR. JUSTICE D.Y. CHANDRACHUD

For Appellant(s) - Mr. D. N. Goburdhan, AOR
Ms. Pallavi Chopra, Adv.  Tjt{s not a bertifieg
Mr. Rishi Malhotra, AQR ﬁﬁ%ﬁ?”_ﬁgﬁwﬂ»

SR s g

For Respondent(s)
’ : Mr, Kaushal Yadav, AOR

: wﬁ" Mr. Shashi Bhushan, Adv.
. gm% ' Mrs. Jyoti Chahar, Adv.
- & ‘ Mr. Vinay Garg, AOR

.Ms. S, Janani, AQR

Mr. Puneet Jain, Adv.
Ms. Priyal Jain, Adv.
Mr. Bikas Chandra, Adv.
Ms. Pratibha Jain, AOR

Signéllid . Mr. Ansar Ahmad Chaudhary, AOR
S

ggln by 4
|

Data® #
17003

Reason:”

Mr. Prem Malhotra, AOR
My Imtiaz Ahmed, Adv.

Mrs. Naghma Imtiaz, Adv.
¢ Mr. Ahmed Zargham, Adv.

42
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—

Ms. Amra Moosavi, Adv.
" M/s. Equity Lex Associates, AOR

‘Mr. Ravindra Bana, AOR.
Mr. Yash Pal Dhingra, AOR
Mr. Goutam Sharma, Adv.
Mr. Manish Paliwal, Adv.
Mr. Vikas Kumar, Adv.

Mr. Vishwa Pal Singh, ACR
Mr. Kamal Mohan Gupta, AOR
Mr. A. Tewari, Adv,

Ms. Eliza Bar, Adv,.

Mr. Shree Pal Singh, Adv,
Mr. Purushottam S. Tripathi, Adv.

UPON ‘hearing the counsel the Court made the following
: ORDER

This is an application for early hearing.

The Registry is directed to list the matter along

with other connected matters..

The interlocutory application is, accordingly,

disposed of.

-

e &0
(Chetan Kumar) . (H.S. Parasher)
" Court Master Assistant Registrar

43
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ITEM NO.2 CQURT NO.6 SECTION IV

SUPREME CQURT QOQF INDTIA
RECQRD OF PRQCEEDINGS

I.A, NOS. 22 & 23/2016
IN
CIVIL APPEAL NO. 4247/2012
PAWAN KUMAR & ORS. APPELLANT (S)
VERSUS

STATE QF HARYANA & ORS., RESPQNDENT (S)
{(FOR DIRECTIONS AND QFFICE REPORT) '

Date : 11/11/2016§ These applications were called on for hearing

today. .
CORAM : HON'BLE MR. JUSTICE RANJAN GOGQI e fe ROP 2 ¢

HON'BLE MR. JUSTICE ABHAY MANQHAR SAPRE 4 Cerimg 8
For Appellant(s) Mr. Rishi Malhotra, AQR e

Mr., Rajat Roshan Sharma, Adv.

For Respondent(s)
Mr, Ansar Ahmad Chaudhary, AOR

Mr. Kamal Mohan Gupta, AOR
Mr, Prem Malhotra, AOR
Mr. Ravindra Bana, AQR

Mr. Brijender Chahar, Sr. Adv.
Mr, Shashi Bhushan, Adv.
Mr, Vinay Garg, AQR

Mr. Imtiaz Ahmed, Adv. ' .
Mrs. Naghma Imtiaz, Adv.
Mr, Ahmed Zargham, Adv.

iz for M/s. Equity Lex Associates, AOR

Mr. Sushil Kumar Jain, Sr. Adv.
Ms. Christi Jain, Adv.

:W:w ':w Mr. Abhinav Gupta, Adv.
N Mr. Shailendra Sharma, Adv.

e Ms, Pratibha Jain, AOR

Page No.l of 2

44
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. Vijendra Kasana, Adv.
. Chand Qureshi, Adv.

. M.P. Siddiqui, 2adv.
S. Janani, AOR

FEER

g

Purushottam Sharma Txipathi, AOR

Samar Vijay Singh, Adv,
Gautam Sharma, Adv.
. Vishwa Pal Singh, Adv.

13

UPON hearing the counsel the Court made the following

, ORDER ﬁ

T.A, NOS. 22 & 23/2016 IN CIVII, APPEAT, NO. A247/2012
As already ordered, I.As. be listed aloeng with the

Civil Appeal No.4247 of 2012

B
G'Qf' Hearing of the appeal be expedited.
[VINOD %KHINA] [ASHA' SONI]
COURT MASTER COURT MASTER

Page No.2 0f 2
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ITEM NO,7 COURT NO.7 SECTIQN IV

sup‘xzzuz CURT QOQF INDTIA 3
RECORD SF _PROSEE}DING;‘ - .. 353 3 39

I.A. NOS. 22/2016 & 23/2016
CIVIL APPEAL Ib;zo. 4247/2612
PAWAN KUMAR & ORS. | APPELIANT(S)
VERSUS

STATE QF BARYANA & ORS, . RESPONDENT (S)
_ (FOR DIRECTIQNS AND QFFICE REPQRT)

Date : 30/06/2(16 These applications were called on for hearing
today . i

" CORAM : HON'BLE MR. JUSTICE RANJAN GOGOI

HQN'BLE MR, JUSTICE PRAFULLA C. PanT

Mr. D. M. Goburdhan, Adv.
Mr. P, Bdgchi, Adv.

For parties:

.

Mr. Rishi Malhotra, Ady. - .
seammeesne e S O AR

Mr. Ansar Ahmad Chaudhary, Ady SUPREME .

Mr, Samar Vijay Singh, Adv.
Mr. Gautam Sharma, Adv.
Mr, Kamal Mohan Gupta, Adv.

Mr. Anil Hooda, Adv.

‘Mr, Prashant Kumar, adv.
Mr, Kaushal Yadav, Aadv.
Mr, Prem Malhotra, adv,

Mr. Ravindra Bana, adv.

Mr, Brijendex Chahax, Sr., aAdv.
Mr. Shashi Bbushan, Adv.
Mrs. Jyoti Chahax,- Adv.

63t
Riuen
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Mr. Yash Pal Dhingxa, adv.

Mr, Imtiaz Ahmed, Adv.
Mrs. Naghma Imtiaz, Adv.
For M/s. Bquity Lex Associates, Adv.

Mr. Sushil Kumar Jain, Sxr, Adv.
‘ Mr. Puneet Jain, Adv. '

Mr. Abhinav Gupta, Adv.

Mr. Many Maheshwari, Adv.

Ms. Pratibha Jain, Adv.

Ms., S. Janani, Adv.
UPON hearing the counsel the Court made the followin
) OQRDER . -

I.A. NOS. 22/2016 AND 23/2016 IN C.A, NO. 4247/2012

Issue notice to the State of Haryanma only, at this’
stage.

Reply of the State, if any, may be filet\:l’ in the .
meantime.

I.As. will be considered along with the Civil Appeal '
No.4247 of 2012,

C oy o

[VINOD LARHINA] . . [ASHA SONI]
COURT MASTER COURT MASTER

47
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I
ITEM NO.17 . COURT NOQ.12 SECTION IV
SUP;IEME COURT OF INDTIOA
RECORD OF PROCEEDINGS
I.A. 17/2014, I.A. 18/2015 in Civil Appeal No (s). 4247/2012
PAWAN KUMAR & ORS. : ' Appellant (s)
QERSUS |
STATE QF HARYANA & ORS. Respondent (s)
(Foxr impleading raxty and offige report) ,

Date : 27/04/2015 This application was called on for hearing
today.

CORAM : HON'BLE MR. JUSTICE C. NAGAPPAN
[IN CHAMBER]

For Appellant(s) Mr. D. N. Goburdhan,Adv.

Mr. Rishi Malhotra,Adv.
Ms. Shweta Rani, Adv.

For Respendent (s) Mr. Ansar Ahmad Chaudhayy,Adv.
Mr. Kamal Meohan Gupta,Adv.
Mr. Xaushal Yadav,Adv.
Mr. Prem Malhotra,adv.
Mr. Ravindra Bana,Adv.
Mr. Vinay Garg,Adv.
Mr. Yash Pal Dhingra,Adv.
M/s. Equity Lex AssociatesAdv.
Ms., Pratjbha Jain,Adv.

UPON hearing the counsel the Court made the following
) ORDPER

.17/2014 and I.A. No. 18/2014
Heard learned counsel for the appellants, applicants

and learned counsel for the —respondents in these
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applications.® The' /applications are not opposed. Learned
counsel for the applicants Ffurther submitted that in the
same acquisition earlier certain persons have -been
impleaded as respondents in the connected matters and the
zerox copy of the oxder is also perused. The applications
are allowed, as prayed for.
T.A. No. 19/2015

fearned counsel for the applicant submits that
respondent nos. 4 and 5 are only proforma parties and they
may be deleted Applicé.tion is allowed and respondent nos.
4 and 5 be deleted from the array of part:.es at the r:.sk of

the applicant.

{Neeta) (Tapan Kumar Chakrabozxty)
Sr. P.A. Court Master

433%‘5‘ .




ITEM NO.23 COURT NO.15 - SECTION IV

SUPREME C’O'URT OF INDTI®B !
- RECORD QF PRQCEEDINGS
Civil Appeal No(s). 4247/2012
PAWAN KUMAR & ORS. Appellant (s)
VERSUS
STATE OF HARYANA & ORS. Respondent.(s)

; [FOR IMPLEADMENT)

Date : 13/11/2014 This appeal was called on for hearing today.

CORAM :
HON'BLE MR. JUSTICE UDAY UMESH LALIT
[IN CHAMBER]
For Appellant(s) Mr., D. N. Goburdhan,Adv.

For Respondent(s) Mr. Rishi Malhotra, Adv.
Mr. Ansar Ahmad Chaudhary ,Ad\.rn.
Mr. Kamal Mohan Gupta,Adv.
Mr. Kaushal Yadav,Adv,
Mr. Prem Malhotra,Adv.

Mr. Ravindra Bana,Adv.

Mr. Aditya Gupta, adv.

& Ms. Jyoti Chahax, Adv. for

b Mr. Vinay Garg,Adv.

j 4 Mr. Yash Pal Dhingra,Adv,

5 Mr. Imtiaz Ahmed, Adv. .

ES M/s. Equity Lex Associates,Adv.

i '
§ z Ms. Pratibha Jain,Adv.

= Signgture jnvalid .

= P ]

= 5;:3’ .. No., 15 Mr. Anil Hooda, adv.

o ek ™ Mr. Prashant Kumar, Adv.

B Mr. Kaushal Yadav, Adv.

o r@wﬁiﬁ SRR i
el | e
- e wﬂﬂ*‘g‘*‘ W
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aring the counsél the Court made the fol
ORDER

UPON he lowing

T.A. No. 15 seeking imrleadment of nine applicants in
the instant civil appeal to be heard and disposed of at the

time of final hearing of appeal.
As a last oppoxrtunity,
the State of Haryana for effecting sexrvi

respondents.

six weeks' time is granted to
ce on the unserved

(TAPAN KUMAR CHARROBORTY}

(PARDEEP KUMAR)
COURT MASTER

AR-cum-PS

5

3
SR s CE AR TN

}I‘

-

R T “ A s bt R e S e S S R X
e, e R

7
i

:

«L




1016

TTEM NO.12 COURT NO.10 SECTION IV

+ -
SUPREME COURT QOQF INDTA
RECORD OF PROCEEDINGS
I.A. No. 14/2014 in Civil Appeal No(s). 4247/2012

PAWAN KUMAR & ORS. Appellant(s)

VERSUS

STATE OF HARYANA & ORS. Respondent: (3)

(for impleadment as petitioner and office report)
gé- Date

CORAM :

HON'BLE MR. JUSTICE FAKKIR MOHAMED IBRAHIM KALIFULLA
' [IN CHAMBER]

© 11/07/2014 This application was called on for hearing today.

Foxr AQpéllant(s)
: Mr. Rishi Malhotra ,Adv. (NP)

For Respondent (s) Mr. Tarjit Singh,Adv.

Mrs. Nupur Chaudhary,Adv. ?
Mr. Ramal Mohan Gupta ,Adwv.

Ms. Pratibha Jain ,Adv.
Mr. Ravindra Bana ,Adv.
Mr., Prem Malhotra ,Adv.
Mr. Aditya Gupta,Adv.
| Mrs. Jyoti Chahar,Adv.for

Mr. Vinay Garg ,3dv.

Mr. Yash Pal Dhingra ,Adv.

. Mr. Ansar Ahmad Chaudhary ,Adv.
s M/s. Equity Lex Assocgiates ,Adv. (NP)
%ﬁ? UPON hearing the counsel the Court made the following
' ORDER

»

The applicant to servé notice on the learned
counsel for the appellants within two weeké)///

saﬁiéii///
(SUMAN %i&HWA) AIN) ya
AR-cum-P$§ ~ COURT MASTER '/w/

A
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ITEM NO;;a. COURT NO.14 SECTION IV

‘ SUPREME COURT OF INDTIA
RECORD OF PROCEEDINGS
TA 7/2012 in CIVIL APPEAL NO. 4247 OF 2012
PAWAN KUMAR & ORS. Appellant (s)
VERSUS ‘

STATE OF HARYANA & ORS. | Respondent (s)
(With appln(s) for substituted service)
Date: 05/08/2013 This Appeal was called on for hearing today.

CORAM : )
HON'BLE MR. JUSTICE FAKKIR MOHAMED IBRAHIM KALIFULLA
(IN CHAMBERS)

.. Mr: Rishi Malhotra,Adv.

Mr. Sushil Jain, Adv.

Mr. Puneet Jain, Adv.

Mr. Anas Riyaz, Adv.

Dr. Monika Gusain, Adv.

Mr. Kamal Mohan Gupta,Adv.

Ms. Pratibha Jain ,Adv.

Mr. Ravindra Bana ,Adv.

Mr. Vinay Garg ,Adv.

Mr. Yash Pal Dhingra ,Adv.

Mr. Ansar Ahmad Chaudhary ,Adv. {}
M/S.Equity Lex Associates ,Adv.

UPON hearing counsel the Court made the following

ORDER - :
.\;{ . B

.ﬂig%fp I.A. No. 7 stands allowed. Publication to be
ggi effected indicating the posting of the case on 2nd September,

' 2013 in terms of the orders.

(NEETA) : (INDU POKHRIYAL)

Sr.P.A. COURT MASTER

53
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v~ IYEM NO.23 COURT NOQ.4 SECTION IV

SUPREME COURT OF INDTIA A
RECORD QF PROCEEDINGS

I.ANos., 8, 9 & 12
IN
CIVIL APPEAL NO(s). 4247 OF 2012
PAWAN KUMAR & QRS. Appellant (s)
VERSUS
STATE OF HARYANA & ORS. Respondent (s)

(With appln(s) for impleadment) |

Date: 19/11/2012 This Appeal was called on for hearing today.

CORAM : HON'BLE MR. JUSTICE G.$. SINGHVI

B : (In Chambers) Qe to be me oapy
E%%?.ﬁor Appellant (s) . Mr. Prem Malhotra, Adv. Aowichon: Rogd &r,

u . - . . .26 I, . |
i ' ’ Supiume Court of Sl

i For Respondent (s) Mr. Manjit Singh, Adv.
- :  Mr. Kamal Mohan Gupta, Adv.

Mr. Sushil Kumar Jain, Adv.
Ms. Christi Jain, Adw. v
Ms. Rachita Gohil, Adv.

for Ms. Pratibha Jain, Adv.

UPON hearing counsel the Court made the following
ORDER

b I.A. No. 8 of 2011
EAThis is an application by Smi. Sudershan, W/o Sh. Ranbir
SinghAéhillar, R/o House No. 13, Sector—4, Rohtak, Haryana and
Sneh Léta, D/o Ranbir Singh, R/o Ram Gopal Colony, Sonepat Road,
Rohﬁak[ Haryana for impleadment as parties to Civil Appgal No,
o

4247 of 2012 ariging out of SLP (C) 14692 of 2010.

I have heard Mr. Prem Malhotra, learned counsel for the

. applicants and carefully perused the record.

54
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N The Civil Appeal arising out of SLP (C) 14692 of 2010,
in whiéh the applicants have sought impieadment as parties, is
directed against Order dated 17.02.2010 passed by the Division
Bench of Punjab and Haryana High Cburt, negating the challenge of
the petitioners in relation to'the acquisition of their land.

The applicants have neither disclosed Khasra Nos. of the
land allegedly owned by them nor disclosed the area. Therefore,
it /is not po;sible to record.a finding that their land had been
acquired by the State Government vide Notification dated
01.0%.2002 issued under Section 4 of the Land Acquisition Act,
1894, which was foliowed by a declaration issued under Section 6.

The Affidavit filed in support of the application is
also defective inasmuch as the contents thereof have been

verified by Applicant No. 1 on the basis of herx knowledge and

belief. This is not in consonance with the provisions of Supreme

Court Rules.

R

For the reasons stated above, the application is

dismissed.

As a sequel to dismissal of I.A.No. 8 of 2011, I.A.No. 2

R

Ak .
@%%%?of 2011 and I.A.No.12 of 2012 are also dismissed.

7%

(Jayant Kumaégk;;ra) (Phhoolan Wati Arxora)
Sr. P.A. Court Master

55
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Iis NO.2 .- CQURT NO.5 SECTION IVB

SUPREME COURT OF INDTIRA .
RECORD QF PROCEEDINGS , ?N%% /

L.A. No.6 in Petition(s) for Spegial Leave to Appeal (Civil)
No(s).14692/2010

(From the judgement and order dated 17/02/2010Q in CWP No.2788/2010
of The HIGH COURT OF PUNJAB & HARYANA AT CHANDIGARH)

PAWAN KUMAR & ORS, '“ ‘ Petitioner (s)
VERSUS N

STATE OF HARYANA & ORS. , | Respondent (s)

(For vacagiqg'stay and offige report)

Date: 20/04/2012 This Petition was called on for hearing today.

CORAM : - . '
HON!BLE MR, JUSTICE G $. SINGHVI .
HON'BLE MR, JUSTIQE SUDHAN U JYOTT MUKHQPADHAYA

e

For Petltloner(s) :‘3:'

Mr. Dhruv,Mehta, Sr. Aﬁ J'"%
Mc. Prem Malhotra, @em"tw to ba waa ¢ Ni 4
Mr. Rishi Malhotra,’

%? For Regpondent (s)

; ' Mr. Manjit Singh, aak \\nﬁg;_
: Mr. Tarjit Singh, adr;‘,v ) " o
Loty Mrd Kamal Mohan Gupta%’@m Buioust of Snd
.. t'-‘% ®

M- Susha.l Kumar Jain, Adv
_ Mr. Puneet Jain, adv. -
ﬁg ' Ms. Christi:dain, Ady,
. Ms, Anuradha soni vprma, Adv. '
Ms. PratlbhanaLn  Adv

v

Mr./RaVLndxa Bana ,Adv

Mr. Yash Pal Dhingra:,Adv

‘?&‘f\."
- Al Ly
o

=
H

C.s. Valdyanathan, Sr. Adv

Mr. Manish Kumar, Adv.

Mr. Ansar Ahmad Chaudhary ,Adv

Mr, Imt::.az Ahmed Adv.

Ms. Naghma Imtiaz, Adv.

for M/S.Equity Lex Associates ,Adv

UPON hearing counsel the Courli made the following
r ORDER

.

R

Heard Mr. C.S. Vaidyanathan, learned senior
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L3
counsel for the applicant, Mr. Dhruv Mehta, learned
senior counsel for the petitioners, Mr. H.P. Raval,
learned ASG and Mr. Manjit Singh, learned AAG for the

State of Haryana.

Shri Vaidyanathan submitted that the land which
has been allotted to the appligant does not include the
land owned by the special leaveApetitioners.

Mr. Dhruv Mehta, learned'senior counsel apﬁearing
for the petitioners states that in view of the statement
made by the applicant, his client will have no objection .
if interim order passed on 24.5.2010 is modified to the
limited extent of .allowing allotment of plots to the
members of the appiicant.

Tn view of the above, order dated 24.5.2010 is
modified and it is made clear that the order of étéﬁus
quo shall not operate as a bar to the allotment of land

to the members of the applicant.

The application is, accerdingly, disposed of.

Leave granted.
Interim order dated 24.5.2010, as modified today,

is made absolute to last till the disposal of the

a1 oy

{(Sukhbir Paul Kaur)
Court Master Court Master

appeal,

(Phoolan Wati Arorxa)
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LvEM NO .1 . “ COURT NO.6 SECTION IVB

) SUPREME COQURT OQ©F INDTIA
B RECORD OF PRQCEEDINGS
A No.6 In Petition(s) <£or Special Leave to Appeal (Civil)
No(s) .14692/2010

(From the judgement and order dated 17/02/201Q in CWP No.2788/2010Q
of The HIGH COURT OF PUNJAB & HARYANA AT CHANDIGARH)

PAWAN KUMAR & ORS. : Petitioner(s)
| VERSUS *
STATE OF HARYANA & ORS. ' "  Respondent (s)

(For vacating stay and office report)
Q}‘ Date: 02/04/2012 This Petition was called on for hearing today.

CORBM :
HON'BLE MR. JUSTICE G.S. SINGHVI
- HON'BLE MR. JUSTICE SUDHANSU JYOTI MURHOPADHAYA

For Petitioner(s) Mr .Dhruv Mehta, Sr.Adv.
- - Mr. Rishi Malhotra, Adv.
Mr.Prem Malhotra, Adv.

For Respondent (s) Mr.C.S.Vaidyanathan, Sr.Adv.
: Mr .Manish Kumaxr, Adv.
"Mr. Ansar Ahmad Chaudhary, Adv.

Mr.Manjit Singh, AAG

Mr.Tarjit. Singh, Adv.

Mr. Kamal Mohan Gupta, Adv.

Mr.Sushil RKumar Jain, Adv.-

Mr.Sanchar Anand, Adv.

Ms. Pratibha Jain, A.O.R.(Not Present)
Mr. Ravindra Bana, Adv.

Mr. Yash Pal Dhingra, Adv.

Mr,Imtiaz Ahmed, Adv.

@%&@ UPON hearing counsel the Court made the following
& | ORDER
Shri Satyabir Singh, the then ILand Acquisition Officer,
Rohtak is directed to appear in person ahd. explain as to what
circumstances he filed the affidavit in this Court withogt even
reading the same.
List the case after 10 days.
(Satish K.fga;v) (Phoolan Wati Arora)
o Court Master Court Master

58
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TTEM . 68 COURT NO.6 SECTION' IVB
iy

SUPREME COURT OF INDTI A
RECORD OF PROCEEDINGS :

ta 6/2011 in Petition(s) for Special Leave to Appeal (Civil)
No(s) .14692/2010 ' .

(From the judgement and order dated 17/02/2010 in CWP No.2788/2010
of The HIGH COURT OF PUNJAR & HARYANA AT CHANDIGARH) ' »

PAWAN KUMAR & ORS. Petitioner (s)
VERSUS ' . -¢§
STATE OF HARYANA & ORS. Respondent(s)

+ {(With appln(s)'for vacating stay and office report ))

Date: 19/03/2012 This Petition was called on for hearing today.

(¥ 34
éggﬂ CORAM :
ﬁ%%ﬁ- HON'BLF, MR. JUSTICE G.S. SINGHVI
-2? HON'BLE MR. JUSTICE SUDHANSU JYOTL MUKHOPADHAYA
For Petitioner(s) Mr.Neeraj Kr. Jain, Adv.
Mr. Rishi Malhotra, Adv.
Mr. Prem Malhotra, Adv.
'or Raspondent (8) Mr. H.P. Raval, ASG

Mr. Yashpal Rangi, Adv.
Mr. Kamal Mohan Gupta,ROR B

. ] .
Mr. Sushil Kr. Jain, Adv.
Ms. Pratibha Jai?/%Adv(Not present)

Mr. Ravindra Bana ,Adv l//

Mr. Yash Pal DhingraV{Adv(Not present)

Mr. Ansar Ahmad Chaudhggy  Adv
Mr. Imtiaz ahmed, Adv./

UPON hearing counsel the Court made the following
ORDER

At the request of the learned counsel #sppearing on

behalf of Mr. Manjit Singh, learned Additional Advocate

59
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2
& o
¢ Ceneral assisting Shri H.P. Raval, learned Additional
Sblicitor General, list the case on 02.04.2012.

R

(Parveen Kr.Chawla) ' {Phoolan Wati Arora)
Court Master Court Master

60
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IQFM NO.1 o COURT NO.6 SECTION IVB

-~

SUPREME COURT oOF INDIRA
RECORD OF PROCEEDINGS

IA 6/2011 in Pgtition(s) for Séecial Teave to Appeal (Civil)
No(s).14692/2010 :

(From the judgement and order dated 17/02/2010 in CWP No.2788/2010
of The HIGH COURT OF PUNJAB & HARYANA AT CHANDIGARH)

PAWAN KUMAR & ORS. . : Petit%oner(s)

VERSUS

¢

STATE OF HARYANA & ORS, Respondent (s)

(for vacating stay and office report)

.- Date: 14/02/2012 This Petition was called on for hearing today.
iy ’ |
mji?(RAM :
S

HON'BLE MR, JUSTICE G.S. SINGHVI

HON'BLE MR, JUSTICE SUDHANSU JYOTI MUKHOPADHAYA

e
P

.

For Petitionex(s) Mr. Prem Malhotra, Adv.
*  Mr. Rishi Malhotra,adv, (Not present)

For Respondent (s) Mr.H.P. Raval, ASG
Mr. Tarjit Singh, Adv.
Mr. Kamal Mohan Gupta,Adv.(Not present)

Ms. Pratibha Jain ,Adv(Not present)
Mr. Ravindra Bana ,Adv

Mr. Yash Pal Dhingra,Adv(Not present)
Mr. C.S. Vaidyanathan, Sr. Adv.

Mr. Manish Kumar, Adv.

Mz . Ansar Ahmad Chaudhary , Adv

M/S.Equity Lex Associates,Adv (Not present)

UPON hearing counsel the Court made the following
ORDER .

Shri ' H.P. Raval, learned Additional Solicitor

General requests for an adjournment on the ground that Shri

R R T A s
&

it
i
gl
<

- E3EEE
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Manjit Singh Dalal, learned Addltlonal Advocate General

represent;ng the State of Haryana has not been ahle to come
to the Court due to the demise of his mother

The request of Shri Raval is accepted and the

hearlng of the case ig adjourned to 13.03.2012,

In the meanwhile, approg;ia' vmts -on kehalf

of State of Haryana and HUDA be filed after making available

¢opies thereor te the learned counsel appearing oen the other

side,

Q
(Parveen Kr, Chawla)

court Master

L///,z dh\

”ﬁ)l/
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ITEM NO.2 - COURT NO.6 SECTION IVB )

~8UPREME COURT CF INDIRA
RECORD" OF PROCEEDINGS

IA 6/2011 . in Petition(s) £for Special Leave to BAppeal (Civil)
No{s) .14692/2010 .

(From the judgement and order daked 17/02/2010 in CWP No.2788/2010
of The HIGH COURT OF PUNJABR & HARYANA AT CHANDIGARH)

PAWAN KUMAR & ORS, Petitionex (g)
VERSUS
STATE OF HARYANA & ORS. Regpondent (s)

(for vacating stay and office report ))

Date: 02/01/2012 This Petition was called on for hearing today.

[

FCORAM 1
%~ HON'BLE MR. JUSTICE G.S. SINGHVI )
i HON'BLE MR. JUSTICE SUDHANSU JYOTI MUKHOPADHAYA

For,Petiﬁioner(s) Mr. Prem Malhotra, Adv.
Mr. Rishi Malhotra,Adv,

For Respondent (s) Mr. H.P. Raval, ASG,
' Mx, Tarjit Singh, Adv.
Mr. Yashpal Rangi, Adv.
Mr, Kamal Mohan Gupta,A.O.R,

Ms. Pratibha Jain,Adv(Not present)

M Mr, Ravindra Bana ,Adv

,
"‘%

Mr. Yash Pal Dhingra,Adv(Not present)

Mr. Ansar Ahmad Chaudhary,Adv (Not present)

M/S.Equity Lex Associates,Adv(Not present)

UPON hearing counsel the Court made the following
ORDER

N *

The respondent~State is -directed to comply with the

3

earlier orders of the Court, without £ail, within a éeriod




1028

of seven_gays from today,

List the case after four weeks.

mm)\{\\wv. |

(Parveen Kr. Ghawla)
Court Mastex

S

- yl
(Phoolan Wati A?le
'~ Court Master

G

{"L)\

xe
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ITEM NO.3 cOURT NO.6 SECTION IVB

SUPREME COURT OF INDTIA
RECORD OF PROCEEDINGS

I.A, NO.6 IN . _ '
Petition(s) for Special Leave to Appeal. (Civil) Ne(s).l4692/20l0 .

(From the judgement and ordex (s) dated 17/02/2010 in' cwp
No.2788/2010 of The HIGH COURT OF PUNJAB & HARYANA AT CHANDIGARH)

PAWAN XKUMAR & ORS. ) Petitionex(s)
VERSUS
STATE OF HARYANA & ORS, Respondent (s) ﬁ}

(for vacating stay and offigce report)

’
e o

Date: 02/11/2011 This Petition was called on for-hearing‘today.

4 ‘ )

.+ CORAM
%% N HON'BLE MR. JUSTICE G,S. SINGHVT )
,\K,?; HON'BLE MR. JUSTICE SUDHANSU JYOTI MUKHOPADHAYA
For Petitioner(s) Mr, Prem Malhotra, Adv.
) Mr, Rishi Malhotra,Aadv,
Foxr Respondent (s) Mr. Sanjeev Prakash Sharma, Sxr., adv.
(HUDA) Mr, Manish RKumar, Adv.
Mr. Ansar ahmad Chaudhary, Adv, (Not Present)
Mr.Manjit Sihgh, AAG T
bt Mz, Tarjit Singh, Adv.

Mr. Kamal Mohan Gupta, adv, (Not Present)
:- Ms. Pratibha Jain, Adv. (Not present)

Mr. Ravindra Bana, Adv. (Not present)

Mr, Yash Pal Dhingra, Adv., (Not present)
Mr, Dinesh X, Gupta, Adv.

M/S.Equity Lex Associates (Not Present)

UPON hearing counsel the Court made the following
ORDER

This is an application for vacating interim -ox

dexr \;‘
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dated 24.5.2010."

" Learned Additional Advocatg Geneéral . @Ppearing for
the State of Raryana requests for an adjournment to enable
him to file better affidavit in termsbof‘thg.Court's order
dated 24.05.2010.

In view of the Tequest made by the learned
Add;tional Advocate Generalh'hearing of the application is
adjourned foé eight weeks qith likerty to the State to file
additional affidavit within four weeks, .,

\W@%\f\\ v Jv"‘f/\"\ )

2%
(Parveen Xr, Chawla) (Phoolan wWati Axora)
Court Master Court Master
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ITEM NO.55 REGISTRAR COURT,1 * SECTION IVB

SUPREME COURT OF INDTIA
RECORD OF PROCEEDINGS

BEFORE THE REGISTRAR H.B. PRABHAKARA SASTRY

Petition(s) for Special Laave to’pppeal {Civil) No (s) .14692/2010

PAWAN KUMAR & ORS. - Petitionex(s)

VERSUS

STATE OF HARYANA & ORS. ' Respondent (s)
+ (With appln(s) for permission and prayer for interim relief )

Date: 19/08/2011 This Petition was called on for hearing today. 5?

For Petitioner(s)

Mr. Rishi Malhotra,Adv,

¢ Mr Manjit Singh, Adv.

’ Mr. Kamal Mohan Gupta,’Adv.

Ms. Pratibha Jain ,Adv

Mr. Ravindra Bana ,Adv

Mr, Yash Pal Dhingra ,Adv

Mr. Ansar Ahmad Chaudhary ,Adv
Mr Imtiaz Ahmed, Adv.
M/S.Equity Lex Associates ,Adv

/%?-FOr Respondent (s)

-~
UPON hearing counsel the Court made the following
) ORDER
The ld. Counsel fox responden£ No,l present.
. None for the petitioner.
The 1ld. Ccunsel said ‘tc be appearing for résﬁondent
No. 602 submits that the copy of the petition has no£ been iz

served on him. The 1d. Counsel for the petitioner to serve

copy upon the 1d. Counsel for respondent No.602.

List again on 19.9.2011.

C !
(H.B. PRABHAK£@g%gASTRY)

REGISTRAR
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ITEM NO.46
(In Chambers)
SUPREM

Pétition(s) for special

(From ‘the judgement and
2010 of the wIcy COURT

PAWAN KUMAR & ORS.
VERSUS

STATE OF HARYANA & ORS.

L . Sj : ,I /.
. .
CQURT NO.4 SECTION TUB

E COURTMT OF INDTIA A
RECORD QF PROCEEDINGS

Leave to Appeal (Civil) No(s).14692/2010

ordexr dated 17/02/20190 in cwp No.2788/
OF PUNJAB & HARYANA aT CHANDIGARH)

Petitioner(s)

Resporident ()

(Offide Report on default)

3
3

CORAM :

7/07/2011 This Petition was called on for hearing today.

HON'BLE MR, JUSTICE DALVEER BHANDARI

For Petitioner(s) wmMr.
For wMr,

For Respondent(g) Mr,
Mx,
for Mr,

Mrx.

Ata
o
—

s,

M.

Mr.

M/s.

> -

-

)

Prem Malhotra,adv.
Rishi Malhotra,ady,

Manjit Singh,adv.

Tarjit €ingh,adv.

Kamal Mohan Gupta,adv.
Ravindra Bana,Adv.

Pratibha Jain,adv. (N.P.)
Yash Pal Dhingra,adv.(N,P.)

Ansar Ahmad Chaudhary,Adv. (N.P.)

Equity Lex Agsociates,Advs, (N,p.)

e
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. UPON hearing counsel the Court made the following
ORDER

L.earned counsel £for the

withdrawal of the

petitioners pxrays for

fresh application £ox publication

stating that he will file an appropriate application.

Leave as prayed

1s

granted.

application for

publication is dismissed as withdrawn.

~

P

(A.S. BIS T);’?j?" '

COURT MASTER
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ITEM NO.2" " ) COURT NO.10 ; SECTION IVB

SUPREME COURT OF INDTIA
RECORD OF.PROCEEDINGS

M No.5/2011 in Petition(s) for Special Leave to Appeal (Civil)
No(s).14692/2010

(From the judgement and order dated 17/02/2010 in CWP No, 2788/2010
Of*The HIGH COURT OF PUNJAB & HARYANA AT CHANDIGARH)

PAWAN KUMAR & ORS. Petitionex (s)
VERSUS

STATE OF HARYANA & ORS. Respondent (s)

(forxr clarificatioh/modification of court's order)

Date: 25/07/2011 This Petition was called on for hearing today.

CORAM ; ‘ "
HON'BLE MR, JUSTICE G.S. SINGHVI
HON'BLE MR, JUSTICE H.L. DATTU
© For Petitioner(s) Mr. Prem Malhotra, Adv.
. . Mr. Rishi Malhotre, adv. R
~For Applicant(s) Mr., Manish Kumar, Adv.

Mr., Ansar Ahmad Chaudhary, Adv.

For Respondent (s)  Mr. Manjit Singh, Addl.Adv.Genl,, Haryana
: Mr. Kamal Mohan Gupta,Adv. :

Mz, Mohan Lal Sharma ,Adv

Mr, Sushil XKumar Jain,Adv,

Mr, Imtiaz Ahmed, Adv.

For M/s.Bquity Lex Associates, A.0.R.

UPON hearing counsel the Couxt hade the following
ORDER

This is an application by Administrator,
Haryana  Urban . Development  Authority, Rohtak for
clarification/modification of order dated 24,5.2010
passed by this Court and to allow the applicant to
proceed with'allotment of freehold residential plots in
Sectoxr 6, Rohtak' on the basis of advertisement -

Annexure 'A-1‘',

8
\L".:{(p\ﬂf
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We have Hheard learned ‘counsel for the
applicant, the Additional Advocate General appearing
for the State of Haryana and Shri Prem Malhotra,
learned counsel appearing for the petitioner.

In our view, there is no wvalid ground much
less justification for entertaining the prayer made in

the application because the respondents have not

‘explained as to how the land was released after

finalisation ¢f the acquisition proceedings.
WitH the above observation, the application

7
Me&)\}
(Phoolan Wati Arora)
Court Master

is dismissed.

i g ) N
Wihu 1
(A.D." Sharma)

Court Master -

|9 | 4
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ITEM §O.6 .- - COURT NO.11 ' " SECTION IVB
'q

SUPRENE COURT op INDTIA
RECORD OF PROCEEDINGS

CONTEMPT PETITION (C) NO. 67 qp 2011 IN SLP(C) 1469272010

RAM KISHAN ' Petitioner(g)
VERSUS

DHARAMPAL.SENGH NANGAL & ORS. Respondent: (s)

(With office report )

Date: 25/04/2014 This Pet;ij:ion was called on fqr hearing today.

CORAM ;
HON'BLE MR, JUSTICE G.S. SINGHVY
HON'BLE MR. JUSTICE ASOK KUMAR GANGULY

Rt
-g%ggpetitioner(s) Mr. Rishi Malhotra,adv.
« \'¢,f

. Ms, Mrinmayee Sahu, Adv,
Mr, Prem Malhotra, adv. '

For Respondent () Mr, ¢,s. Vaidyanathan, Sr.Adv.
Mr. Manigh Kumar, Adv,
Mr, Ansar aAhmad Chaudhary, Adv.

UPON hearing counsel the Court made the following
ORDER

Heard learned counsel * for the parties. In
view of the averments ‘¢ontained in the. affidavit filed
by Shri Dharampal Singh Nangal, Cﬂief Administrator,
Haryana Uxrban Development Authority, petition is
disposed of as infructuous and the notice of ¢entempt
is discharged.:

S
A

A\

\./ - - )
. S e _\ T Pt / b\
\} 23 *13\ _ )me N
(A.D, gh r%a) (Phoolan Wati Aégigb
Court. Master Court Master
' k%% .
’ﬁ ]L - ‘ 6&;/’_
, 1 . “’537¥k
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ITEM NO.4 _.. -~ COURT NO.11 1; SECTION IVB

S UPREME COURTCT o F INDTIOA
RECORD OF PROCEEDINGS.

=
CONTEMPT PETITION (C) NO. 67 OF 2011 IN SLP(C) Ne,149%382/2010 (FOR
PREL.HEARING)

RAM KISHAN Petitioner(s)

' VERSUS
DHARAMPAL SINGH NANGAL & ORS. Respondent (s)
(With office report)

Date: 18/03/20611 This Petition was called on for hearing today.

CORAM :
HON'BLE MR. JUSTICE G.S. SINGHVT
sg:ﬁ?‘" HON'BLE MR. JUSTICE ASOK KUMAR GANGULY
‘%ﬁ?’ ., .
For Petitioner(s) s .Mrinmayee Sahu, Adv.

For Respondent(s)
UPON hearing counsel the Court made the following
ORDER

Issue mnotice to respondent No.l, returnable in four

‘-veeks., Dasti, in addition, is permitted.

In the meanwhile, the Haryana Urban Development Authority

a3 all its functionaries are restrained from taking any action in

¢

25

therance of advertisement Annexure P.2,

o
N\

C"‘ av .
\/'L/Mﬁ;’ ' Lz-»h/g'//ﬁ;\?' I

( Satish X.vadav ) ( Phoolan Wati Arora )
Court Master Court Master

u, N
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U ]C\‘]‘)
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LITEM No.6s _ REGISTRAR Coury, o' SECTION Tvp

SUPREME COyURTY (O -8 INDIZIA
’ RECQRD QF PROCEEDINGS

BEFORE Tyg REGISTRAR SUNIL THOMAS

Petition(s) for Special Leave to Appeal (Civil) No(s).l4692/20l0
v t

PAWAN KUMAR g ORS, Eetitioner(s)

VERSUS
STATE oF HARvANA & ORs, i Respondent(s)

-”%ﬁﬁh appln(s) for Permission ang Prayer for interim relief ))

Date: 27/01/2011 Thig Petition waghcalled on foxr hearing t%day.

by ‘
G

Wror Petitioner(S) Mr, Rishi Malhotra,Adv. : . i
. Mr.Imtiaz Ahmed, ady .
st.Naghma Imtiaz,adv.
Fox Respondent(s) Mr. Kamas, Mohan Gupta, ady .,

Mr.Sanjeev Kumar,adv.

Id.counsel for the.peticione} has not filed the proosr of

lasti in relation to unserved respondents even after the last

chance granted, Henge, place the matter before the Hon'ble Judge
in Chambers for appropriate Orders.

T
i (Syndi Thomas) :
i Registray ']
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ITEM NO"QQ“ REGISTRAR COURT, 2 ; SECTION IVB
SUPREME COURT O F INDIA
RECORD OF PROCEEDINGS
BEFORE 'THE REGISTRAR SUNIL THOMAS
Petition(s) for Special Leave to Appeal (Civil) No(s).14692/2010
~ ',”A.' ~
PAWAN KUMAR & ORS, Petitioner(s)
VERSUS 5 @

N '-;STATE OF HARYANA & ORS ‘ Respondent (s) -

(With appln(s) for permission and prayer for interim relief ))

Date: 14/12/2010 This Petition was called on for hearing today.
Y FTor Petitionexr(s) Mr. Rishi Malhotra,Adv.

. %ﬁL ¥ Mr.Pravesh Sharma,adv.

Mr.Imtiaz Ahmed,adv,.
Ms.Naghma Imtiaz,adv,

For Respondent (s) Mr. Kamal Mohan Gupta,Adv.
Mr.Govind Goel,acv.
= o /a'.

UPON hearing counsal the Court made the following
ORDER

Respondent No.5 has filed vakalatnama. However, it is seen
that the name of the party differs. Respondent No.5 is directed
m§ to cure the defects. Respondent Nos.2, 6, 7 and 8 have filed

“i’.’
o
>
H

g%% counter affidavit. Await zreturn of notice of the remaining éz

respondents. Petitioner is Jranted four weeks time as a last
chance for filing proof of dasti. It is further submitted that
vakalatnama has been filed on behalf of Respondent No.602, the

name is not being shown. Update the data.

Contd.,..2
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ITEM NO.66 w2 .

Ld.counsel for the petitioner is directed to serve copy @f the
prleadings within .two weeks., File c¢ountex affidavit within four
weeks 'there_after.

List the matter on 27,01.2011,

%ﬁ’h ' /" - (Sunil-Thomas)

Registrar

et ymacppeges,

76
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ITEM NO.85 REGISTRAR COURT, 2 SECTION.IVB

SUPREME COURT oFr INDIROA
RECORD OF PROCEEDINGS

BEFORE YHE REGISTRAR SUNIL THOMAS

Petition(s) for Special Leave to Appeal (Civil) No(s).14692/2010

PAWAN KUMAR & ORS, Petitioner (s)

e

VERSUS
STATE OF HARYANA & ORS. Respondent (g)

(With appln(s) for permissi. .. and prayer for interxim relief ))

Date: 29/10/2010 This Peti: .on was called on for hearing today.

FPor Petitioner(s) Mr, Risi . Malhotra,adv.
Mr,Imtic i Ahmed, adv.

For Respondent (s) Mr.Govihl.Goel,Adv.
Mr.M.L.¢1arma, /adv

~

UPON hearing cow- el the Court made the following
. ORDER . ‘

¢ The served respondents ire granted four weeks time for filing

counter affidavit, Await return of notice of the unserved

g% respondents. .
& List the matter on 14.% +,2010.

.

(Suni ’/Thomas)

Registrarx

“estmrereny st o ‘.
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i ITEM Nolf?£CHAMBER) » IN COURT NO.7 SECTION IVB-
%; SUVPREME COURT OF INDTIA
g RECQRD OF PROCEEDINGS
j Petition(s) for Special Leave to Appeal (Civil) No(s).14692/2010Q
YFrom the judgement and owder dated 17/02/2010 in CWP No.
2788/2010 of The HIGH COURT OF PUNJAB & HARYANA AT CHANDIGARH)
PAWAN . KUMAR & ORS. ' Petitioner(s)
VERSUS
STATE OF HARYANA & ORS, Respondent (s)
~g; (Appln. for impleading the wpplicants as petitioners0

Date:

20/09/2010 This Petition was called on for hearing today.

HQN'BLE MR. JUSTICE IARJIT SINGH BED
‘ [T% CHAMBERS] :

For Petitioner(s)
Mr. Riuni Malhotra, Adv.

For Réspondeng(s)

UPON hearing cour.sel the.Court made the following
. ORDER ’

Application seeking impleadment of the

.?T applicants as pet.ltioners is allowed.
A~ ~ ! '

5 74

7\

(KALYANT~EUPTA) v VI)

SR. D.A, ' COURT . MASTER

v e

>

........
SO
AT

s
=

Lem CETTER
T R 037, N VTR e S S A R R

- Y e Yo
TR T




. | 1043 g

-~ ITEM NO.43 .- COURT NO,2 SECTION Ivs®
N,
b Y,
Q.

t

SUPREME COURT OF
RECORD OF PROCEEDINGS

INDIA

]

(From the judgement and order dated 17/02/2Q10 in

: CWP
2788/2010

of The HIGH COURT OF PUNJAB & HARYANA AT CHANDIGARM)

PAWAN KUMAR & ORS.

s VERSUS

STATE OF HARYANA & ORS. Respondent {s)

Y

(With appln/s) for exemption from filing c/e¢ of the impugne

Judgmept: ang-pxgyer tor interim relief )) :
S S
fﬁg. Déte: 24/05/2010 This Petition was called on for hearing today
= CORAM

HOWELE MR. JUSTICE G.S,. SINGHVI
HON'BLE MR, JUSTICE C.K. PRASAD
- (VACATION BENCH)

qu:Petitioner(s) Mr, Neeraj Jain, Sr. Adv.

_ Mr. Rishi Malhotra, Adv.
1 : Mr. Prem Malhotra, Adv,

JFdr,Respondgnt(s)

UFON heafing counsel the Court made the following
' O R DER

4
One of the grounds urged by the petitiénegé
before the High Court in sﬁpport of their ppﬁ&ef
for issue of a direction to the respondenté ‘to
release their land from acquisition was that other
similar parcels of land have already been-re;eased-

by the Dirgctor, Urban Estate Department, Haryana

because the owners of those parcels of land were

inflvential persons, politicaily or otherwise,

R £

Petition(sj for Special Leave Lo Appeal (Civil) No&s).l4692/202 '

Petitioner(s).

PRSI Oy —
— ST os Al s S AT
L B e TR )
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R
ﬁ K
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- the possession or land is said to have been taken .

. .
- N . - 9

. RS '
Prima facie, da are of'-the view that once

and transferred to HUDA, the State Government and

the Director Urban Estetes do not have the
jurisdiction to release the acquired land,

However, before finally pronouncing wupon the

L
matter, we deem it proper to give an opportunity »

of hearing to all those whose land was released by
the Director, Urban Estate Department by orders *
dated 12.6.2006 (annexure P~9) collectively, '
The petltleners are directed to implead all.
Such persons 'ag parties to this petition. - The
needful be done within seven days.
Notice .Eo the respondents including the
impleaded reepondents, returnabie in ten weeks.
Notice on prayer for interim relief as
well. o N ’
In the meanwhile,:the parties are directed
to mazintain status quo insofar ae"possession of
the acquired land is concerned.. This would |,

'
G

necegsarily  mean that the petitioners ang the
respondents shall not alienate the land/property

to any other person in any manner whatsoever and

{ )
they shall not alter present character thereof, "R
(§ﬂﬁﬁgiaiho 1w$“fé$L.\‘
h (Neetu Khajuria) ‘ (Phoolan Watd Ardra)
%ﬁﬂﬁﬂ Sr.P.A, C Court Master
s ) |
V’ . A |
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- LTEM NO.43 - - COURT NO.2 SECTION I

PAWAN KUMAR & ORS. .

\‘\ )

. -

SUPREME COURT OF INDTaA
RECORD OF PROCEEDINGS

Petition(s) for Special Leave Lo Appeal (Civil) No(s).14692/201

(From the judgement and order dated 17/02/2010 in CWP 1
2788/2010 of The HIGH COURT OF PUNJAR & HARYANA AT CHANDIGARH)

Petitionexrds)

5

;  VERSUS
STATE OF HARVANA & ORs. ‘Respondent {s)
. / \ ’

(With applo(s) for exemption from filing' c/c¢ of jthe' impugne
Judgment ANQpXEyer ror interim relief )) ‘ ‘

K

DAte: 24/05/2010 This Petition was called on for hearing today

CORaM :

HON*ELE MR, JUSTICE G.S, SINGHVT

HON'BLE MR. JUSTICE C.K. PRASAD .

~ (VACATION BENCH)
For Petitioner (s) Mr. Neeraj Jain, Sr, Adv,
Mr, Rishi Malhotra, Adv.
? " ! Mr. Prem Malhotra, Adv, _ _
H ' S éﬁ
For Respondent (s) :
UPON hearing counsel the Court made the following
ORDER

One of the grounds urged by the petitionefs
before the High Court in support of their pra&er
for issue of g3 direction to the respondents to
release their lané from -acquisition wés that other
similar parcels of land have already been released

by the Dirgcter,‘Urban Estate Department, Haryana

because the owners of those parcels of land were

influential persons,

< 81

s .. ——roaa

politicaily Oor otherwise.
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Prima facie, % are of the view that once

- the possession of land is said to have been taken

e and transferred to HUDA, the State Government and
the Director Urban Estates do not have the
Jurisdiction to release the acquired land,

However, before finally pronouncing wupon the
% B matter, we deem it proper to give an opportunity

of hearing to all those whose land was released by

dated 12.6.2006 (aAnnexure P~89) collectively,

such persons ‘as parties to this petition. " The

needful be done within seven days.
'Notice ﬁo the respondents including the
impleaded reépondents, returnable in ten weeks,
- Notice on prayer sfor intérim relief as
well. ‘ |
In the meanwhile, the Parties are directed

£o maintain status quo insofar ag possession of
- the acquired land isg concexned.. This would
. _ ;

necessarily  mean that the petitioners and the

respondents shall not’ alienate the Lland/property

to any other person in any manner whatsocever and

they shall not alter present character theleof

| “5<l<ho ! AN
3 (Neetu Khajurl {Phoolan Wagm Arcora)
Sz.®P.a, ’ Court Master

i «4/ " | %

" -qﬁ&lxﬂ%i@hf&'v é.

I L T Yy

the Director, Urban Estate Department by orders

" The: petltloners are d:rected to implead all
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~"" 7 (i) True copy of the releasing order dated 12.6.2006 &7~ 9]

19. ANNEXURE:P-10 q2-98
True copy of the letter dated 3.11. 2006

20. ANNEXURE:P-11 - " g9- [oo
True copy of the [representation made by E
the petitioner dated 25.10.2008

21. ANNEXURE:P-1 C Jol- led
True copy of fhe representation dated
21.12.2009

22 L@ No. F 2olo 103~ /oY

. €OI\— E,)um):c,w) 'Fa’om
ety g et

— /S—/aé'

I'oc&/\[;mv—lg% U/ = "“""'107'—/0? o
le'e uﬁ%ﬁ] — Jog-pg.

a6 e mble fAEE T A ¢ )93~ 181
el onbjo AAes 2, 44T )33~ K€

o fpatb O P ’_)' | Bl 1D
i Pt e /;ewdo%m@pmdeﬂ— 157 - 18y

X 145~ 1T
2 dav('} @J The PQ/‘A-:[((/NM 7 I&LP .
he |Aeleli  Hanad ﬂﬁt v F Filed 23(7 %Mw‘j

S h Amend 17
3. A WW %C&w/ '%_ 2015)

y J(atedo -5
// bLDQ/aj /\daw}’ u2721/v ﬁmm-&b’iﬂ/\'& |
2 ;{au’ionﬂ  Fld o 24319 Y By
! — . -
Jignal (%‘dqm* wrth Am e
22 ddle

20 L D — -

T AT LA, tveim e = sure »
T A RS e e e




3 il
ALELCE

14,

Bt ss

%

2 s
o Y1)
Wiz

True copy of the releasing order dated 12.6.2006

INDEX

SL.NO., - PARTICULA‘RS _ PAGES
1. Office Report on Limitation A '

Listin roforma - -AZ. j
P proforma 42

Synopsis and List of Dates -

Against the Impugned finaj Judgement, - 1-14

and Order dated 17.02.2010 of the

mpugned order] . - ) '
Special Leave Petition with Affidavit 15- 31
ANNEXURE p.1 ' 32-238 ; R i
True  copy of the dues ‘Clearance
Certificate, agreement and Possession ) ' Y
certificate dated 10.4.1 998. _ ‘ A
. }; -
’ - ]
ANNEXURE:P- 29 o o
\ . . L) .
rue copy of the mutationof Village Pada, . : D
HB NO.67 Tehsiland District Rohtak on :
5.6.99 '
ANNEXURE.p-3 Ho-4
SONVEAURE:P-3
True - COpy of the General Power - of o .
Attorney dated 14,7.1999, oo : i
. . \ Pz
ANNEXURE:P-4 . R A | _ Co
\ .
True copy of the Jamaband;j for the year : :
2000-2001 of Village . Pada Tehsil and ™ -
District Rohtak Hadbag No.67. ' T
ANNEXURE:P-§ RS SeooYs
True copy of the site plan . o _ L
ANNEXURE:p.g . . Yg-¢s o
| True copy ‘of the Notification. dateqd , T T
1.1.2002 issued by the respondent - o S :
ANNEXURE:p.7 C L b6 e o P
= T . N 5 A R . U .. . i
True copy of the objection filed by the . , S S f
petitioner 8+ 2o.8p2_ : L ":
ANNEXURE:P-g§ = o - 8o '
True copy of the Notiﬁqation issued under
Section 6 of the Act dated 30.12.2002
ANNEXURE:P-9 (Colly). : - 8- &€

84
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19,

20.
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27

29
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104

9

True copy of the releasing order dated 12.6.2006

-10
’lrue copy of the letter dated 3.

ANNEXURE:P-11

1 1.2006

True copy of the representation made by
the petitioner dated 25,10.2008

ANNEXURE:P-12

!

True copy of the representation dated

21.12.2009
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' IN THE SUPREME COURT OFINDIA

[CIVIL APPELLATE JURISDICTION]
SPECIAL LEAVE PETITION @ No. OF 2010

IN THE MATTER OF:

Pawan Kumar & Ors. ...Petitioners
Versus

State of Haryana & Ors. ...Respondents

 OFFICE REPORT ON LIMITATION

¢

1. The petition against the order dated Bl is within time.

2. The Petition is barred by time and there is delay of __days in

filing the same against the and petition for condonation of

__days delay has been filed .
3.  There is delay of ___days in re-filing the petition and petition —

—

for condonation of __days delay in ré-filing has been filgd.
RaN cH SRR
NEW DELH]I; ' %
DATED: § .§2010 - '
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~ LISTING PROFORMA
TIN THE SUPREME COURT OF INDIA,

1. Nalure of the matter ...CIVILICRIMINAL Civil
2 Name(s) of Petitioner(s)/Appellant(s) ~ Pawan Kumar & Ors.
3. Name(s) of Respandent(s) State of Haryana & Ors.
4. . Number of case - Special Leave Petition (Civil) No. ___0f 2010
5. Advocate for the Petitioner(s) Mz Rishi Malhotra
6. Advacate for the Respgndent(s) N.A,
A Section dealing with the matter \Y=]
8.. - Date of Impugned Order/Judgment 17.02.10
- 8A. - Name of Hon'ble Judges Hou'ble Mr, Justice M,M. Kumar
o ' Hon'ble Mr. Justice Jlfendra Chauhan
88. * InLand Acquisition Matters:- ST
) Notification/Gavt. Qrder No.(Uls+4,6)  u/s 4 of the Land Notification Act
: Dated 30.12.02 Issued by Centre/:!ate of Haryana
)] Exact purpose of acquisition & Villags involved  N.A,
@gs‘s}slc. In Civil Matters:- .
i) Suit No., Name of Lawer Gourt N.A.
Date of Judgment NA.

8D.  In Writ Petitions;-
“Gatchword” of the other similar matters N.A.
8E.  In Case of Motor Vehicle Agcident Matters

Vehicle No. N.A,
8F. In Service Matters:-
HE Relevant Service rule, ifany  N'@.

LY )] G.Q./Circular/Notification, if applicaile or in'question N.A,
8G.  InLabour Industrial Disputes Matters:- ‘

1.D. Reference/Award No., applicable  N.A.

Nature of Urgency NA

In case it is a Tax Matter;

a) Tax amount involved in the matter — N.A.
b) Whether a reference/statement of the case was called for or rejected L\,I_IA__
c) Whether similar tax matters of same parties filed earlier (may be fgr earlier/other
Assessment Year)?  N.A.
11, Valuation of the matter Civil matter
12. Classification of the matter Cwil

(Pleass fil up the number & name of rglevant category with sub category as per the list
circulated) .
No. of Subject Category with full name 05¢\.and Anauisition & Requisition Matters)
No. of Subject Category with full name 0501 (Matters _ Challenging _ the _Acguisition
Proceedings) .

13. Title of the Act involved (Centre/Skafe) NA.

(a) Sub-Classification (indicate Section/Article of the Statute) hLA.

(b) Sub-Section invoived  N.A, P

(¢)  Tide of the Rules involved (Centre/State) M:A. ' ¥,

(d) Sub-classification (indicate Rule/Sub rule of the statute N.A. ' ‘/7
TR TR, s e s ey et
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14.

15,

16.

17.

18.
10%

20.

22,
23.
24,

25,

Dated:- 05.05.2010

T I —
P >

Point of law and ques}ion of law raised in the case Whether the Hon'ble High C:)ud was justified
in_not- appreclating the fact that the acquisition i~ irreqular, arbitrary, illegal and unconstitutional
_and against the provisions of the L.and Acquisition Act, 18847

Whether the matter is not to be listed before any Hon'ble Judge?

Mention the name of the Hon'ble Judge N.A. '

Particulars of identical/similar cases, if any

a) Pending cases N.A!
b) Decided cases with citation NA.

Was S.L.P./Appeal/Writ- filed against same impugned Judgment/Order earlier? if vyes,
particulars N.A.

Whether the petition is against interlocutory/final order/decree in the case Final

Ifit is a fresh matter, please state the name of the High Court and the Coram in the Impugned
Judg'rnenUOrder passed by the High Court cf Puniab and Haryana at Chandigarh by Hon'ble
Mr. Justice M.M. Kumar and Hon'ble Mr. Justice Jitendra Chauhan ' :
If the matter was already listed in this Court

a) When was it listed? N.A.

b) What was the Coram? N.AS

c) What was the direction of the Court N.A.
Whether a date has already been fixed either by Court or on being mentjoned, for the hearing
of matter? If so, whether a notire has been issued to him? N.A. '

Is there a Caveator? If so, whether a notice has been issued to him? N.A.
Whether date entered in the Computer? M A,

_ Ifitis a criminal matter, please state:

a) Whether accused has surrendered No
b) Nature of Offence, i.e., Convicted under Section with Act N.A,
c

) Sentenced awarded  N.A.
d) Sentence already undergone by tha accused NA,
) FIR/IRCletc.  N.A.
Date of Registration of FIR efc. N.A.
Name & Place of the Police Station N.A.
ii) Name & Place of Trial Court N.A.
Case No. in Trial Court and Date of Judgment N.A.
iii) Name & Place of 1 Appellate Court  N.A,
Case No. in 1% Appéllate Court and Date of Judgment

. [RISHI MALHOTRA]
' Advocate for the Petitioner =

: Chamber No, 131,

Supreme Court, New Delhi-110001,

Tel.:- 23389999, Fax: 2338099

Code:- 1582

PRI e o
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4
MODIED CHECK 1 e '
1. (i) thchejrS,LP (Civi.l) has been fileq in Form Na, 28 with certificate
a8 per Notification dated 17,6.1997. ' Fes/No )
(i) Whether the preseribed court few hys l)ccn-.pﬂid. | . : Tes/No
2. (i) Whether Proper and required number of paper-hooks (1+3) have been
l”ed" ) . ) [
o ¢s/No
{ii) Whether hrief list of duies/ events has heen filed? ' ‘Yyﬁ/;\o
iR '."..’) " o ‘ - .
. %% ) (m, whether patagraphs nd pages of paper hooks have been numbered
- eonseeutively and correcuy notwd ip Index? . SeNo
3. Whether the contents of the petition/uppeal, applics ions and
- dccompanying documents aye clear, iegible and typed in double space en
™ one side of the paper. Pr Al
4. Whether the petition and the apphicarion bear the sigmatures of the .
. counsel/In- person. : . ' FENo
5. Whether an affidavit of the peritioner in suppart of the pelition/appeal/
“application has been filed, properly anested and idendfied. - Fesio
6. I there are any vernacular decuments/portions/lines and translation of such
_documents are not filed, whether application for exemption from.filing -
@ - Official Trenslation, with affidavit and coun fee, has been filed. - Yes/No/NXT
v ‘c}ié’\’ 7.1f a party in the qoﬁn Helow has died, whether application for brir.giﬂg.
z(i{? "~ LRs on record indjcating the date of death, relationship, age and addresses
alongwith affidavit and court (e has been filed. chn\:w?\'.?{/

£.(1) Whether the Vakalatnama has been propely executed by the
-pc(it-ioncrs/ appellants and aceepted and identificd by the Advogate and
- M of Appearance filed. - es/No
fin) Ifa petinoner s mpresented through power of altomey, whether
the origina) power of attorney in English/translated copy has been filed
- and whether application (or permission to appear belore the court has

o

also been filed? . Yes/NG .
. L}
Ve
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Y. Whether the petition/appeal coniaing a statement in terms of order XVI/XXT
of Supreme Court Rules us to whether the petitioner has filed any petition
against the impugned order/ Judgment cartier, and if so, the result thereof _
stated in the petition. ) _ SLLYNO
10.Whether certified copy of the impugned judgment has been filed and if
certified copy is not available, whether an application for exemption from
filing certificd copy hax een filed. Fes/No

11, Whether the particulars of the impugned judgment passed by the Court(s)
below are vniformly written in all the documents. . )’;S/No

12, (i) Whether the addresses of the partics and their representation are complete
e and set out properly and whether detailed cause title has been mentioned
% in the impughed judgment and if not, whether the memo of parties has been

tiled, if requirsd? . _ HTes/Nn
(ii) Whether the cause title of the-petition/ appezl corresponds to that of the.
impugned judgment and names of parties therein? - Ygao
+  13.Whether in case of appeal by cerificate the appeal is accompanied by | -
judgment and decree appsaled from and ordsr granting certificate. Yes/No

14.1€ the betih'on/appcal is time barred, whether application for condonation

of delay meritioning the no. of days of delay, with atfidavit and court fee -

has been filed. : ch/.\dNﬂ
15.Whéthcr the Annexures referred to in the pention are mue copies

of the documents before the Court below and are filed in chronological '

order as per list of dales. . es/No 7

. , e,

16.Whether the petition/appeal is confined only to the pieadings in the

Conrv/Tribunal below and - Hev/No.

1€ not whether applicanion for taking addivonal grounds/  ~ : / )
documents with affidavit and court fee has been filed. Yes/NO

90
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¢
17, (i) .T‘n SUP/Appeat against the order passed in Second Appseal v hether
copics of the orders Passed by the Trial Coor and First Appellae Court

have been filed. Tes/No/NA

(i) 1f required copy of the judgmer / order/ notification / u\.;/ard ele, is ;
not filed, whether leqer of Undertaling has been filed ip Civil matters?” Yas/NO/NA

in respect of wlf conviets o application for exemplion from

surrev.l_du.ring.has been filed (Please soe Judgment dated  16,6,2006 in

Crl. Appea) No.685/2006 entitled Muymym’ Subramanian Srinivasan
N Versus CB.I) (Copy of swrender proof to be included in the paper

books.) Yes/No/NA

Whether in case where oroof’ of sunender/ separale certificate from the
Jail Authority has not been Tiled, an epplication for exemption from filing

separate proof of sumng'cr.has been filed. Yes/ No

19.In case of quashing of FIR whether & copy of the petition filed _
befors the High Court under section$82 of Cr.P.C, has been filed, - Yes/Ne”

20. Tn case of anticipatory bail whecher a copy of FIR or trunslated
copy has been filed, ' o YGW

21(i) Whether the complews listing

profor has been filled in, signed and
included in the paperbooks? o o es/No

Jisposed of by Supreme Court, . .

‘Q (DIf any identical matcer is ;v.':ndin.g,’:
whether complote particulurs ol such matters have been given? YeeNe!NA
Daie: § , $l {o
Eined gy

-gjmsmﬁww«:mej o
Bdvotate for s Plilionae
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SYNOPSIS AND LIST OF DATES

The present special leave jetition . is being filed
against the judgment mw C.W.P.
No, 2788 of 2010 passed by the Hon’ble High Court of
Punjab & Haryané at Chandigarh wherein the Hon'ble High

Court dismissed the petition filed by the petitioner without

appreciating the material on record.

18.05.1993 That petitioner No.6 i.e The Haryana

AR Roadways Co-operative House Buildihg

Society Ltd. (Regd.) Rohtak is a registered
Society under the name and style of "The

Haryana  Roadways ooperative —House | j
|
i

Building Society Ltd. -(Regd.) Rohtak" which

was registered -under the Haryana

Cooperative Societies Act vide Registration
Certificate dated 18.5.1993 which has its

own Bye-laws.

¥ - That the total number of the members of

the Haryana Roadways ,.Co-operative -

.Hou'sing Building Society are 1‘6.8. o

07.04.1998 That after the formation of the Society, the

h petitioner  Society purchased the land

measuring 16 kanals out of the -land
e

comprised in khasra No.52//2 (8-0), 3 (7-

————— Lt b o ratrremmemenin e mampseie s+ bar - b eme—et e
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- 12), 4 (8-0), 5 (8-0), 6 (8-0),"7 (8-0), 8 (7-12),

13 (7-4), | 14/1 (6-4), total measur;ng 66

kanals 18 marlas 31tuated 1n the revenue

. estate of village Pada, District Rohtaky,- copy

W A

of sale deed dated 7.4.195%8

That after carving out the plan all the

member of the Society @1 are 168

—

members  were allotted the plots a,nd
possession of the plot was handed qver to all

/_M
them and all weré accorded possessmn\

j—
cert1f1cate dues clea,rance cert1f1cate etc A

trueﬁ);; | cf the dues clearance Certificate,
Agreement and possession certificate dated

10.04.1998 are Annexed herewith

marked as ANNEXURE P-I(Pages 32 to

38).

That the mutation of 'the,A s'ame was also
——

7
=

done in the name of the ’Soc'iety vide
\_P_,.__—-—-—"‘"_'—q——

mutauon on Sb 99 A true _copy of the

—

mutation of vﬂlage Pada, HB No. 67 Tehsil

—T——.

and District Rohatak on 5.6.99 is annexed

herewith and marked as ' ANNEXURE P-2

Pa, e'S A",z q @Li ¥+ - ..i’:-
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14,07.1999

2000-2001

That, thereafter the owhers of the land gave

General Power of Attorney i tHe HaTHe
Society of the total land. A true copy of the

General Power of Attorney dated 14.,7.1999

is annexed herewith and marked as
ANNEXURE P-3(Pages Yo  to Y/ ).

That the Jamabandi for the year 2000-
2001 in respect village Pada Tehsil and

District Rohtak, shows the co-ownership of

the Society alongwith-petitioners. A true

copy el the Jamabandi for theyear 2000-01.

of village Pada Tehsil:and District Rohtak,

Hadbast No. 67 is annexed herewith and/.
marked as ANNEXURE P-4(Pages Y2-yy).

That after the registration of the Society, the

site plan was'made and accordingly plots

were carved. out.
T N

’ That the petitioners are annexing the

Site plan of Sector 6 for :which the acquired
;and,m—wﬁms—mé—ﬁhe

1¢ petitioners has been shown

S,

In the 'site plan, the land

left out-from the acquisition

after section; SA has been shown in Green

m
(zg_l_glg_gp_g_);aﬂcl_lgft out after the award has

been shown in Purple colour. This all has

been “happened in Sector 6 and the same -

situation exists in Sector 5. Copy of the site ~

plan which is ¢n the basis of Aks Shajra is
annexed and marked as ANNEXURE P-5 (@
PG.YS o

T RTTMTETIT L IEARI R 8 S e e
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That the respondents issued .Notific,ation
under Section 4 of the Land Acquisition Act,
1894 bearing No. LAC (F)-2002/NTLA/72
dated 1.1.2002 '(Annexuré P/12) showing
iﬁtcntion to acﬁluire the land of the
petitioners  for the purpose namely

Commercial Segtor 6, Rohtak under the
Tr—— e P M

Haryané‘ Urban D e:\‘r’élo'prr'lgir‘lé Aﬁthority Act,
11977 by the HUDA in village Rohtak, HB No.
74 and village Pada, HB 67, Tehsil and

District Rohtak. A true copy of the
Notification dated 1.1.2002 issued by the

Respondent is annexed herewith and

marked as ANNEXURE P-6(Pages Y/ §_to

65)

That the petitioners(filed objections under

Sgction 5-A of the Act within the stipulated

period stating therein that the lénd

—

comprised in Khasra Numbers $2//2 (8-0),

12), 13 (7-4), 14/1 (6-4) total measuring 66

Ka,nals. 18 marlas situated in the revenue

estate of village Pada, District Rohtak was in

3 (7-12), 4 (8-0), 5 (8-0), 6 (8-0), 7 (8-0), 3 (7

el
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=

possession of the petitioners and the
T———ie

) T T
petitioners carved out the plots and allotted

plots to the members of the Society. Out of

aforesaid 66 K 18 M of land, land measuring

g

16 acres was purchased vide sale deed dated

7 4.98 and mutation dated 5.6.1999 was

recorded in the name of the petitioner and

remaining 52 K 1 M was given to the

———n

petitioners after receiving the full and final

payment by the seller. And the land was in

— ey

ORI

the possession of the petitioners. A true copy

' of the objection filed by the petitioner are

Annexed herewith and  marked as

. ANNEXURE P-7(Pages €6 to TO).
It is importaﬁt to mention overhere
that The Haryané Roadways Cooperative
h House Building Society Limited, Rohtak was
%&3 conétituted and registered at Sr.No. 591 (HB)

dated _18.5.1993 by the Assistant Registrar
. Cooperative Societies having the powers of

the Registrar Cooperative Societies, Haryana.
i

The above said Society was duly approvéd by

the Registrar., The main objective of the

Society is to acquire the land; acquire the

same by lease, exchange or otherwise and

SRS
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construct ‘the houses for its members and
the main objective of the society is the same.
It is also stated that the demarcation of the
land was made and plots were carved ¢ut
and possession of the ;Slots were given on the

asis of the agreement.

A declaration was made under Section 6 of
the Act declaring the land to be acquired in
village ‘Rohtak and'Pada for public purpose
as specified in Notification under Section 6
of the Act. Without giving and opportunity ,

o hear to the petitioners as provided under

section 5 A of the Act. A true copy of the
Notification issued under Section 6 of the
Act dated 30.12.2002 is annexed herewith

and marked as ANNEXURE P~8(Pages?/

to o ). o ).

It is submitted that the notifications

which was issued under section 4 & 6 of Act,

shows that thé land measuring 128.75 acres

is to be acquired in village Rohtak and land

measuring 434.68 acres is to be acquired in

M
vﬂlage Pada A table showmg in respect of

the 1and to be acqulred on accouht of the

Wi
5>
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H

n issued under Section 4 and 6 of

the Act as well as the land left out from

acquisition is given below :-

Name | Area Area Area left om
of mentioned mentioned | from
village |in in acquisition
notification | notification after filing
under issued of
Section 4 of | under objections
the Act. Section 6 | under
of the Act. | sections 5-A |
of the Act. |
Rohtak | 186.79 acres 128.75 58.04 acres
. acres
Pada | 632.28 acres | 434.68 197.60 ‘J
acres acres

That the petitioner

even after the declar

i

the Act, but no actio
representation of the p
of-place to menti

‘chunk of th

influential persons

s made the representation

ation under Section 6 of

n was taken on the’
etitioners. It is not out
on over here that the major

e land which belongs to the

has been

left out

Y
whereas the land of the petitioner has not -

—

been left out. Inspite of the assurance

given

by the respondent that there land will be ..

released from the acquisition.

The respondents_sent notices under Section

9 of the Act upon_th iti ithout

demarcating the land under Sections 7 and '

8 of the Act and also showing the site plan.
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----- o ‘ Petltloners again made a representatlon But

‘e

to no avail, e

----- Some of the land owners challenged the
acquisition proceedings in the Hon'ble High
Court wherein notice of motion was issued

and after notice of motion, the writ petitions

came up for hearing and in those writ

T

petitions, the land was released and writ

etitions were d1sposed of.

T———y

/29.12.2004 urmg the pendency of the writ petltlon, thea
Award was also announced declaring the
land «nee ed

~the _purpose  of
development and wutilization of dommermal -~
Sector-6 Rohtak under the Haryana Urbanl
Development Authonty In the area of v111age

4

Rohatak Hadbast No. 74 and Vlllage Pada

E &4

HadbaSt No. 67, Tehsil and district Rohatgk

in connection to the Notification No. LAC(F)-
2002/NTLA/72 dated 1st January 2002
under Section 4 f the land Acquisition Act
1984.

That the resp ndents released the land of

various persons after the "Award, A true /.
copies - of releasmg order dated 12.6.2006 /

CATIITMRS L

R e L T T
e e el
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_f; | j’

list-of persons whose land -has teen left out

from the acquisition is ANNEXURE_P-9

{Colly) (Pages3 Jtodl).

It is pertinent to mentioned over here the

respondents have released approximately ' >

606—acres of the land belong to- the

influential persons out of said acquired land

in total. It is further important to mention

here that the respondent acquired 800

acres " of land for public purpose out of

g

which 600 acres of land have been released

after the Award and only 25% land has been

acquired. Which shows that the acquisition

is full of malafide and it is discrimination

between two individuals. standing on the
—_ ' :

same footing as on the one hand land of one

persdn is being acquired whereas the land of -

other person is being released from

acquisition. As the law laid down by this

—

Hon'ble Court as well as Hon’ble Apex Court
shows ihat'.the reieasing of the land after the
award . where compensation has been
received is not allowed under the Act. But

even then the State has released the land to
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25.10.2008
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the extent of 75% out of the total acquisition

and that too major portion after the award,

That the réspondent sent a letter to the
Administrator HUDA - Rohtak stating that
where it is stated that the area outside black

. * ’—ﬁ-‘\..
boundary on the map of the Shajra plan of

Sectors 4, 5, 6 be excluded from the -
acquisition énd land being in possession of

the owners, howkver, the land for which
compensation lyés already been accepted
would be released only on the recovery of the

compensation amount along with 5.5%

interest. A true copy of the letter dated

3.11.2006 is annexed herewith and marked I

as ANNEXURE P-10(Pages 92 to 98 ), R

That the petitioners also made a

representation for. releading of the land

ating therein' that the land of the .

- petitiongibﬁ_re,l%aseé——frem—’ehe—aeqﬁ%si@n
as the land was purchased for setting up a e
society and huge investment has been made '

r— v : T ) \ - .
by the petitioners., A true copy of the.
r - - )
representation made by the petitioner dated

101
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25.10.2008 is annexed herewith and marked

»s ANNEXURE P-11(Pages 9 _to 100).

It is pertinent to mention’ that the land

comprised in Khasra No.13, 14/1 has

e

aveady ben retessed fom acquiston g7
remaining also he released from the

acquisition.

Thereafter, the petitioners again made a

no redressal to the grievances made by the
petitioner in their repreéentation by the
respondents. A true COPY of the

represehtation on 21.12.2009 is annexed

nerewith and marked as ANNEXURE P-

12(Pages 1D to 102 ). -

The petitiongr Writ Petition

bearing CWP No. 2788 of 2010 before the
Hon’ble High Court Punjab and Haryana at
Chandigarh praying for quashing
notification dated 1.1.2002: " issued under

Section 4 of the Land Acquisition Act, 1984
and declaration dated 30.12.2002 made

under Section 6 of the Act. And the Award

1

102
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dated 29.12.2004 (P-17) announced by the

land acquisition collector. |

17.02.2010 the Hon'ble High Court vide
impugned judgment and order dated
17.02.2010 dismissed the writ petition

filed by the petitioner.
Hence the present Special Leave Petition is

being filed before this Honble Court,

3




Tn the High Court for the States of Punjab and

Haryana at Chandigaxh.

B

Civil Writ Pet.No. 9788  of 2010

(District Rohtak)

Pawan Kumar son of Sh. Ram Rumax

Rohit Kumaxr son gf Sh. Ranbir Singh

Smt. Sarla Devi wd/o Sh.Ranbir Singh gon of
éhri Mange Ram.

Ram Kumar

Ramesh Kumar

both sons of Mange Ram

All residents of Village Pada,  Tehsil and
pistrict Rohtak.

Petitioners No. 4 and 5 through their General

Power of Attorney The Haryana Roadways

Cooperative House Building Society Limited

&m&r—6,7éi-%!b&#3ﬁbk&ﬁ; |
(Regd. )\ through its President Shri Ram Kishan.
RKumar,

The Haryana Roadways Cooperative House

o ' Gt 6., Toh. 2 Dind. Rohtak
Building Society Limited (Regd.y’through its ’
President Shri Ram Kishan.

-—~ Petitioners:.

versus

TR AT s b reemmmessms s e
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State of Haryana through its Commissionex

and Secretary tpAGovernment Haryana, |,
Urban Estate Department, Haryana Civil
Secretariat, Chandigarh.
The Chief Administrator,

Haryana Urban Development Authority,

Sector 6, Panchkula.

The Director, Town and Country Planning,

Haryana, Sector 18, Chandigarh.

The Director Industries, Haryana,

Sector 17, 30 Bays Building, Chandigarh.

The Managing Director,

Haryana  State Industrial & . Development

Corporation}Sector 6, Panchkula (Haryana).

The Administrator,

Haryana Urban Development Authority,
Hisar, |

The Admini;trator,

Haryana Urban Development Authoxity,
Rohtak.

The Distrigt Town Planner,

Rohtak,

Land Acquisition Collector,

Urban Estate, Haryana, Hisar.
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10. Unior of India through its gecretary:
- Ministry of Development & paverty
Alleviation, covernment of India, New

Delhi.

% 11. National ‘capital Region planning Boaxd,

through its Member secretary, 1% Floox,

zone 1V, India Habitat Centre, Lodhi

Road, New Delhi — 110 003.

12, DAV gchool, Kheri sadh, Tehsil and

District Rohtak, tnrough its Priﬁcipal. i 'f

13. M/s. Micron precision, Kheri Sadh, Tehsil

%ﬁ%% and Distridt Rohtak, through iﬁs Managing
L Director.

14 M/s. Uddar Gagan properties . propexties
private’ Limited having its Registered'
office at N-49, 15¢ Floox, cannaught
place, New Delhi - 110 001 ghrough iﬁs

pirector Mz . Ashok Bansal son of Shri

Kishan Bansal.

15. smt. Krishna pevi wife of Sh. Suraj Mal

"‘@§ 16 Smt. Maya Kaur W/o Sh. Rameshwaz

S
2\

g

17 smt. Sojo w/o Sh. Hoshiar singh

18. Hari Singh son of Shri Rati Ram

All are residents of village Garhi Bohar,

Tehsil and District Rohtak.

¢ ..Respondents

civil Writ petition under articles

, 026/227 of .the Consltitution of India foxr:
¢he issuance of a writ in the nature of
certiorari quashing the Notification

under Section 4 of the Land’Acéuisition

PV ok 0o s AU
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Act, .1894 beariﬁg No. IAC (F)-
2002/NTLA/72 Aatedil.l.ZOOZ annexed with
the writ petition as ANNE#URE P/12 and
Notification under Section 6 of the Land
Acquiéition Act, 1894 bearing Npo. ILAC
(F)—NTLA-2002/128_ dated 30.12.2002
annexed with Ehe_ writ petition as
ANNEXURE P/14 and Award dated 29.12.2004

(Annexure -P/17) announced by the Land
Acquisition Collector, 1894 being

illegal, arbitrary, constitutional and
irregular is not in accordance with the
Provisions of the Land Acquiéitien Act,
1894 and further directly hit by‘krtigles

14, 16, 19, 21, 31 of the Constitution of

India,

And

A writ in the nature of  certiorari
quashing the acquisition prgceedings as
no oppeortunity of ample hearing has been
given to the petitioners under section 5;

A. of the Act and declaration under

e oy e R
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section 6 of the Land Acquisition Act,
1894 has been declined in contravention

to the provisious of Section 5-A of the

Land Acquisition Act, 1894 and also

SectionAG (1) of the Act.
. And

A writ in the nature of certiorari be

issued declaring the acquisition

proceedings .‘ illegal, arbitrary,
unconstitutional and irregular as the
provisions of Land Acquisition Act, 1894
i.e. Sections 4, 53a, 6, 7,8, 9, 11, 45
have not been complied with; being so,

the acquisition is in contravention of

the provisions of Articles 14, 16, 19,

21, 31, 300-A. of the Constitution of

e
e
L

J Tndia; Ffurther it is in contravention of
Sections 11, 12 (1), 19, 27, 28, 29 of
the National Capital Region Planning

Board Act (No, 2 of 1985 ) and in
contravention to the National Capital

Regional Plan of 2001;

And

108




-

A wri? in the nature of mandamus be
issued declaring the acquisition
proceedings being illegal, arbitrary,
unconstitutional and irreéular 'and
against the law laid down by the Hon'ble
Supreme Court of India in Ghaziabad
Shiromani Sahkari Avés Samiti Limitéd and
Anx., Versué State of UP and others’,

réported as 1990 (1) Recent Revenue

Reports 281 and National Fertilizers
Employees Cooperative Housing Society
Limited versus State of Haryana and

others, reported in Vol. CXX-(1998-3),

Punjab Law Reporter,6l9 as the land was

.purchased by the petitioner Society after

e A RS

forming a Society under the name and
style of The Haryana Readways Co-
ope;ative House Building Society Ltd.
(Regd.) Réhtak registered at 591-HB,
Rohtak; .

And
A writ in the nature o¢f mandamus be

issued declaring the acquisition

proceedings as illegal, atbitrary,

109
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unconstitutional and irregular in view of

the law laid down in Ghaziabad Shiromani
Sahkari Avas Samiti Iimited and Anr.
.Versus State.of UP and others, reported
as 1990 (1) Recent Revenue Reports 281
wherein it has been held that low paid
employees fofming Co-operative Sécieties

and acquiring land fox residential

accommodation - Development Authority
whether can acquire said land for same
purpose- Held, to meet the requifement of
members of Cooperative Society an area of
22 acres of  land deleted from-
Notification of acquisition. This law was
followed by the Hon'ble High Court in
National Fertilizers Employees
Cooperative  Housing Society Limited’
versus State of Haryana and others,
reported in Vol. CXX-(1998-3), Punjab Law.
Reporter, 619 wherein it was held that:
petitioner is an ﬁmployee Cooperative .

House Building Society and the land has.

been purchased by the Society £for the

purpose of developing a colony foxr
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residential purpose - purpose of
acquisition is also .tﬁe . Same -
Development Authoritf constituted by the
State Government for the same purpose

would not be rermitted to acquiré the

land to their prejudice and there was ne

. . justification fdr depriving the
N - :
%&E@y s pretitioners of the landg,
- .’ And

'A writ in the nature of mandamus be
issued declaring the acquisition
proceedingé as illégal, arbi;rafy,
uncopstitutional and irregﬁlar as the

respondents have released some raxrt of

_;ﬁ& ' the land of the petitioner society
comprising of same khasra numbers and has

not lefﬁ'.out the other land of the

petitioner society out of same khasra

number being so, the discrimination haé

been done by the respondents by not

releasing the total land and only the
small portion’ of the land which has been
described in the boedy of the writ

petition;

TN eTTIe L C | = e ergvmeer Ty, y gy e e ree e e



and

Futther a writ in the nature of mandamus
and certiorari be issued quashing the

agquisition proceedings being illegal,

arbitrary, unconstitutional and irregular

as the respondents after announcing the

award dated 29.1272004(Annexure p/17)
have releaséd the land approximately 400
acres, the annexure of which has been
annexed with the writ petition as
ANNEXURE p/15 and land has been left out
after the BAward No. '3 dated 29.12.2004
and if the land as mentipned in the
annexure P/15 can be releassad’ after the

award, then the petitioners’ land can

_also be released after the Award, but the-

iand of the petitioners .have not been
b

released, but -the land of the pétsons

_mentioned in the body of the writ

betition has been released.

And
A writ in the naturxe of
mahdamus/certiorari be issued dedlaring

the acguisition proceadings as ‘illegal,
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arbitrary, unconstitutional and irregularx

and quashing the same on the ground that
the respondénts - vide  letter dated
3.11.2006 (Annexure P/16) have stated

that the persons whose land hag been
released and compensation has been
received, they are directed %o deposit
the cémpengation',so received @ ‘of 5.5%
interest per annum and their land stands
released, but the petitionérs have not
received the compensation till date and

their land 1s not being released.

Therefore, such acquisition proceedings

P mTermeeeemeerATTRL 0 s e

is' illegal, afbitrary, unconstitutional
and irregular and directly ** hit Dby
Articles 14, 16, 19, 21, 31 of the
Constitution of India.
And

A writ in the nature of mandamus and
certiérari be issued declaring  the
acquisition proceedings as illegal,
arbitrary, uncenstitutional and irregular
in view of thé law laid down by the

Hon'ble Supreme Court of India and

NN e ana et 0 b
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Hon'ble High Court in vakxious judgements

and also according to the Policy framed

by the respondents- that if there is

construction prior to the issuance of

notification issued under 5 of the Act. ' '“k
and the same be released from
acquisition;

@%@ | And
A writ in the nature .of mandamus'
directing the respondents not to .
dispossess the petitioners - as the
petitioners are'owner in éossession of

the land and compensation has not been

received.
; And ,
..@ i
Any other writ, order or direction which
in the circumstances of this case, this

Hon ble Court deems fit and proper Iﬁay

also be passed.

- * %k

Respectfully showeth':-
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| IN THE HIGH COURT OF PUNJAB AND HARYANA AT

CHANDIGARH
CWP NQ.2788 of 2010

Date of Decision: February 17, 2010

Pawan Kumar and others : ---Petitioners

Versus
State of Haryana and others ' ---Respondents

CORAM: HONBLE MR. JUSTICE M.M, KUMAR

" HON’BLE MR. JUSTICE JITENDRA CHAUHAN

Present: Mr. M.L, Sharma, Advocate,

for the petitioners.

1. To be referred to the Reporters or not?

2. Whether the judgmént should be reported in the Digest?

M.M, KUMAR, J.

The petitioners have approached this Court with t ,

for quashing notification dated 1.1.2002 (P-12) issued under .

D

Sectién 4 of the Land Acquisition Act, 1894 (for brevity, ‘the Act))

and declaration dated 30.12.2002, made under Seotion 6 gf the

[}

Act. The petitioners have also challenged the award dated

29.12.2004 (P-17) announced by the Land Acquisition Collector,

RTINS S L TR TR ort TETATITNT L e e e
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Jised for challenging the aforesaid

The pr1n01pa1 ground T

notificatiors 18 That opportumty of hearmg under Section 5-A of
>

the Act was not afforded and the land of mﬂuentlal persons has

been released. The Mbeen

—_—_————

mentioned in Annexure p-15, which refers to filing of various writ

petitions including CWP Nos: 19095 of 2001, 19095 of 2004,
18988 of 2004 and 18792 of 2004. ’i‘he petitioners have also

urged that the land has also been releaned on 12.6. 2006 (P-24 &
/‘/)

P-25).

We have heard learned counsel for the petitioners at a
considerable length and find that the 1a_nd-belonging to the

petitioners has been acqmred on the announcement of award

T T R B
dated 29.12,2004 (P-17) A perusal O d/shows that the

0 :
@of the land belongmcr to thuse persons was taken who

had not filed any pe’uuon it has refon’ed to seven pending writ
S

petitions and recorded & finding that the land of which

‘ S
possession has been taken yests in the swnership of the Haryana

? &

Government and o1 transfer would vest in the Haryana Urban

~  Development Authore from all encumbrances from

the date of the award i.e. 29.12.2007. Accordingly, there is no

escape from the conclusion that the land. free from all
—_—

'I
encumbrances under Section 16 and 17 vests with the State. It

cannot, thus, be excluded from acquisition. Moreover, there is no

>

explanation why the petitioners rem ained silent over five years in

/// —

TR R
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_ availing the remedy of the petition and why they Walted for S0

Secretary to the Government of Tamil Nadu (1997) 2 SCC 627,

The only argument raised by Mr. M.L. Sharma, learned
—\.‘\\

counsel for the petitioners is that in oases of other persons, land

has been released even aftel passing of award and takmg of

T——

possessmn Flrstly, 1t may not const1tute a valld bas1s for the

—

—rerr—

.pet1tzoners to challenge the acqulsltmn because any 111egal action

of the respondent State would not 1esu1t mto 1esuance of any

: p_osmve dlrectlon to contmue commlttmg that illegality.

A
M

Moreover from the detaﬂs furnished by the pet1tloners in the

w.—_—_\
form of orders dated 12782006 (P 24 and P- -25) it ‘appears that

those petltloners had fl‘ed some pet1t1ons and they were directed

to withdraw the sa,_me.
e e : ’

In view of the above, we do not find any ground to admit

this petition. Accordingly, this petition fails and the same is

dismissed,
(M.M. KUMAR)
JUDGE
(JITENDRA CHAUHAN)
February 17, 2010 JUDGE
//TRUE COPY//
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N _ IN THE SUPREME COURT.OF INDIA
¢  CIVIL APPELLATE JURISDICTION
SPECIAL LEAVE PETITION, o
*§.L.P.(CIVIL) NO, —OTF 2010 14649
WITH PRAYER FOR INTERIM RELIEF

BETWEEN

Position of parties
In the High In this
Court Court
1. Pawan Kumar son of Sh.
Ram Kumar Petitioner  Petitioner
: : No.1 No.1 '
2. Rohit Kumar son of Sh.
Ranbir Singh’ Petitioner  Petitioner
No.2 No.2
3. Smt. Sarla Devi wd/o Sh.
Ranbir Singh son of Shri
Mange Ram. Petitioner  Petitioner
. : No.3 No.3
¥ 4. Ram Kumar Petitioner -Petitioner
’ No.4 No.4 .
) | Y
5. Ramesh Kumar Petitioner  Petitioner
Both sons of Mange Ram -No.5 No.S
All residents of Village
Pada, Tehsil and District-
. Rohtak. *
S ‘Petitioners No.4 and 5 =
‘ through their General
power of Attorney The
Haryana Roadways
Cooperative - House
Building Society Limited -
(Regd.) Sector-6 The &
Distt Rohtak through its
President - Shri Ram
" Kishan Kumar S/o
Sh.Dhan Sirigh. '
6. Haryana Roadways
Cooperative House ,
Building society Limited '
\ 14
N
& ih
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(Re{;@ Sector -6 the &

Distt Rohtak Tharou%h its -
President Shri Ram -

Kishan.

.

- AND ,
State of Harjana through
its Commissioner and
Secretary to Government
Haryana, Urban Estate

Department, Haryana
Civil Secretariat,
Chandigarh.

The Chief Administrai:dr,
Haryana Urban
Development’  Authority,
Sector 6, * Panchkula,
Haryana

The Director, Town and
Country Planning,
Haryana, Sector 18,
Chandigarh.

The Director Industries,

Haryana, Sector 17, 30 .

Bays .. Building,
Charnidigarh.

The Managing Director,
Haryana State Industrial
& . Development
Corporation, Sector 6,
Panchkula (Haryana).

The Administrator,
Haryana Urban
Development Authority,
Hisar

119

B} W
/€.
Petitioner  Petitioner
No.6 - No.6 -
Respondent Respondent
No.1 No.1
Respondent Respondent
No.2 No.2
Respondent Respondent -
No.3 No.3
I}
Respéndent Respondent
No.4 No.4 '
‘ '

Respondent Respondent "
No.5 No.5
Respondent Respondent -
No.6 No.6

PGS




10.

11.

12,

13.

14,

The Administrator,
Haryana Urban
Development  Authority,
Rohtak, Haryana

The District Town
Planner, Rohtak, Haryana

Larid Acquisition

Collector, Urban Estate,

Haryana, Hisar,Haryana

Union of India through its
Secretary, °~ Ministry of
Development & Poverty

Alleviation, Government -

of India, New Delhi.

National Capital - Region
Planning Board, through
its Member Secretary, lst

- Floor, Zone [V, India

Habitat Centre, Lodhi
Road, New Delhi - 110
003.

DAV School, Kheri Sadh,
Tehsil gnd  District
Rohtak,  through its
Principal.

M/s. Micron Precision,
Kheri . Sadh, Tehsil and
District Rohtak, through
its Managing Director.

M/s. Uddar Gagan

Properties Private Limited

having its Registered

Office at N-49, 1st Floor,

Cannaught Place, New

Delhi -'110 001 through
)

120

Respondent
No.7

Respondent
No.8

Respondent .
No.9

Respondent
No.10

Respondent
No.11

Respondent
No.12

No.13

Respondent

No.7

Respondent
No.8

Respondent
No.9

Respondent
No.10

Respondent
No.11

Respondent
No.12

3 Respondent .Respo!ndént

No.13
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" . its Director Mr. Ashok
Bansal son of Shri K1shan
Bansal B Respondent Respondent
. : . No.14 No.14
15. Smt. Krishna Devi wife of
Sh. Suraj Mal Respondent Respondent
No.15 " No.15
16, Smt, Maya Kaur W/o Sh. ’
Rameshwar . Respondent Respondent
No.16 No.16
17. Smt. Sojo W/o Sh.
Hoshiar Singh . Respondent Respondent
No.17 No.17
‘,b%;% 18. Hari Smgh son of Qhrl
Wy Rati Ram
oo o All are residents of Village
Garhi Bohar, Tehsil and ‘ .
District Rohtak Respondent Respondent
No.18 No.18

All are contesting Respondents.
TO, . . : '
HON'BLE THE CHIEF JUSTICE OF INDIA
AND HIS COMPANION JUSTICES OF THE
© SUPREME COURT OF INDIA,
’ THE HUMBLE PETITION OF THE
PETITIONER ABOVE NAMED

MOST RESPECTFULLY SHOWETH:

1. The petitioner above named respectfully submits this

petition seeking 'Special' Leave to appeal from the final
. Judgement and Order dated 17.02.2010 of the High Court of - -

Punjab and ﬁargana at Chandigarh in CWP No, 2788 of
2010, wherein, the Hon'ble High Court.dismilssed the Writ -

Petition filed by. the petitioners.

2. QUESTIONS OF LAW:
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NP .- The following'imiaortant questions of law of general
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publi
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ic importance arise for the consideration of this Hon’ble '.

Court in the instant Special Leave petition:-

i)

i)
S
y

& i1i)

-

iv)

' Whether. the Hon'ble High Court was justified in not =
appreciating fact that the acqu1s1t1on is irregular, -

arbitrary, illegal and unconstitutional and agamst the -

provisions of the Land Acquisition Act, 1894.

Whether the Hon’ble High Court was justified in not

appre<:1at1ng fact that the petitioners land can be

released from the acquisition in view of the law 1aid

down by the this Hon'ble Court of Indla in Gha21abad

Shiromani Sahkari Avas " Samiti L1m1ted and Anr.

Versus State of UP and others, reported as 1990 (1)

Recent Revenue Reports 281 'and National Fert111zers
Employees Cooperative HOusing Society Limited versus
State of Haryana and others, reported in Vol CXX-

(1998-3), Purjab Law Reporter, 6197

Whethér the Hon'ble Hfgh Court was justified in not
appreciating fact that the acquisition is directly hit by
Articles 14, 16, 19, 21, 31 of the Constitution of India

as there is a discrimination between two individuals

standing on the same footing?

Whether the Honble High Court was justified in not

appreciating the fact that the acquisition and releasing




. . -~ of the land is in a selective, elective and with colourable

exercise of the powers and also with full of malafide?

v)  Whether the Hon:’ble High Court was ‘jllatifiect in not
appreciating that the facts that the reépondents have
given a wrongful gain to the persons whose latld has
been left out from the'acqui,sition after the award

JQ despite the fact that they have not taken stay from the

coutt’ and have also not filed the writ petitions?

}} vi)  Whether the Hon’ble High Court was justified in not

% appreciating the facts that the respondents can release
the land after the award when ttle land vests with the

acquifing authority free from all encumbrances under

section 16 of the Act?

| vii) Whether the I-Ion’ble ngh Court was Jus’aﬁed not
-applec1at1ng the facts that the State can release the
G
' %%ff , land after the Award without obtammo any stay from -

ol
Q 2 _ the Hon ble Court and after Vestmg the land W1th the

acquiring authority, the petitioners have a right to
invoke the writ jurisdiction of this Hon'ble Court by way

of filing the writ petition. after the award?-

3. DECLARATION IN TERMS OF RULE 4(2):




<
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-

_The petitioner states that he has not filed any other Petition

seeking leave to appeal from the impugned Judgement and
Order.

4, DECLARATION IN TERMS OF RULE 6:

The annexures prodiced albng with the Special Leave

- pefition are true copies of the documents which formed part
* of the records of the case in the Courts below égainst whose

.Order the leave to appeal is sought for in this petition.

5. GROUNDS
The petitioner submits that leave to appeal is sought for
on the following grounds: A

1) That the Honble Court was not justified in not
appreciating the fact that the act of the respondents is
illegal, arbitrary, unconstitutional, and irregular,
against the provisions of the Land Acquisition Act, 1894
and NCR Act and the land of thé petitioners is liable to
be feleased, | |

2) That the Hon’ble Court was not justified in not

appreciating the fact that the act of the resiaondents is
iliegal, arbitrary, unconstitutional and irregular as the
provisions of Sections 3, 4, 5, 6, 7, 8, 9, il, 45 of the
Land Acquisition Act 1894 have not been complied with

and the aforesaid sections are mandatory in view of the

provisions of Article 300-A of the Constitution of India.

As there is,no publication of the notification in view of -

20
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3)

4)

1089

T a2

the provisions of the Act and thete is no enquiry under
Section 3-A of the Act whlch is mandatory The survey
has also not been done which too is mandatory,
"lhereforc, “the acquisition pProceedings are illega,l,
arbitrary, unconstitutional and irregular,

That the Hon’ble Court was not justified in not
éppreciating the fact. the acquisition ig also hit by
Articles 14, 16, 19, 21, 31 and 3004 of the
Constitution of India as the provisions of Sections 3, 4,
3, 6,7,8, 9, Il, 45 of the Act hés not been complied
with.A Section 5 reveals that provisions of section 5 of the
Act are mandatory and it hag to be complied with,
Similarly, the provisions of Sections 7 and 8 are 3;130
mandatory and section 9 is also mandatory Even

Sections 45 of the Act is also mandatory and non

compha_nc;e of the same- renders the acquisition as

illegal, arb1trary, unconstltutlonal and irregular,

That" the Hon'ble Court was not justified in not

appreciating the fact the Society has been formed prior

the notification under Section 4 of the Act. The land has

been purchased and the plots have been carved out: -

Allotment letters have been issued prior to the issuance -

of notification under Section 4 of the A(;t. But even this

land is not being left out from acquisition. In view of the

125
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. .-+ law laid down in Ghaziabad Shiromani Sahkari Avas

Samiti Limited and Anr. Versus State of UP and others,
reported as 1990 (1) Reéent Revenue Repo_rts 281 and
National Fertilizers Employees Cooperative Housing
Sot:iety Limited versus State of Haryana a;ld others,
reported in Vol. CXX-(1998-3), Punjab.Law Reporter,6 19.
when a society has been set up and plots have been
carved out, the land desel;vés to be released from ’_che

acquisition.

S)  That the Hon'ble Court was not justified in not

appreciating the fact that there is a discrimination

‘between the two individuals standing on the - same

footing while releasing the land of one individual and =
' acquiring the land of other 1nd1v1dua1 |

™ 6) ThaL the Honble Court was not Just1f1ed in not
apprematmg the fact that in the present case, there is

discrimination on two scores one at the time of not

.
P 3

accepting the objections filed by the petitioners under

&
T

Section 5 A of the Act and accept the objections of -

others particularly knowing that the land has been

purchased by the Society and society has been set up

and plots have been carved out and allotted to the

allottees, but 'the land has not been left out from

acquisition,

22
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That the Hon'ble Court. was Not justified in not

appreciating the fact the that land of the influential

persons hayve heen released even after the passmg of

the Award bertaining to the notification under Section 4

second occas1on the dzscrlmlnatlon has been made by
the respondents as is revealed from the facts narrated

in the body of the writ petition that other land owners

filed ert petmon in this Hon'ble High Court, notice of

motion was issued and after notice of motion, the award
Was announced and after the award, big chunk of the
land Was released from the acquisition and the sane

has also been reproduced in the body of the writ

pet1t10n But even then the land of the petitioners was

not released. On 3rd occasion, the respondents released -

the land after the award which hag also been ment1oned . .' w

in the body of the ert petition and also the hst of the
persons whos ¢ land has been left out after the award
has been announced. Which shows which is as smells

out that there is d1scr1'm1'nation between two

individuals standing on the sanle footing on three

Occasions and 1t is a selective acquisition with the
whims of the respondents and otherwise amounts to

colourable exercise of the powers with malafide motive.

23
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9) That the Hon’ble Court was -not justified in not
appreciating thé fact apart from discrimination, State
and individuals are standing on the same footing. In

case State can release the land after the ‘award when |
the compensation is received and po;sseésion also Beeri
taken, then the petitioner's case is on thé better footing_ii
as the petitioners have not rgceived the compensation

and possession is also with the petitioners. If the State
can release the land after the award, having no power to

release the land after the award and if they have to

utilize the powers, it is open to judicial review and it * -
= gives rights to the petitioner to get his land also réleaéed _

after the award by filing the present wrif petition

challenging the validity of the award on the ground that

the land which was acquired and has vested with the

acquiring authority free from all encumbrances, then

G {‘J that land can not be taken out without any rhyme and
‘%ﬁ reasons. The land of the petitioners can also be taken

out of the award and if its not taken out then it
indicates discrimination between the two individuals
standing on the same footing. Further the State

Government is creating a discrimination in naked eye by
using colourable exercise of powers. If releasing the land

after;the award of one individual, though tﬁe‘ land is .

24

B o T I

128




o

1093
- -7 vacant and also issuing the letter that the amount have
been received be deposited and land stand released,
then the case of the petitioner is also on much better
footmg He has not received the compensation and
possession is also with the petitioners. Therefoze, it-
amounts to exercise the powers. The selection which

naked‘eye discrimination between two individuals, is hit

by Articles 14, 16, 19, 21, 31 of the Constitution of

India.

7 10) That the Hon’ble Court was not justified in not
appreciating the fact the acquisition is also against the -
law laid down in Hﬁn’ble Supreme Court pf India in |
BEML Employees House Building Cooperative Society
versus State of Karnataka Whefein it has been
catego’rically held that discriminatory, arbitrary and

A 111ega1 acqu1s1t1on is not sustainable in the eyes of law
”:;’j% and that too without any cogent reasons.

ééé? 11) That the Honble Court was not Justified in not
apprematmg the fact that acquisition was held to be full
of arbitrariness and coparceners an_d.agamst ‘the rules
of natural justice, |

12) That the Hon’ble Court was not justified in not
appreciating the fact the acquisition is . irregular,
arbitrary, illegal and unconstitutional on the ground

S
25
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; - . that t].:le State has passed the respiution- in accordance
with the Article 252 of the Constitution of India for
participating in the NCR Act and making development = -
- in the area of NCR Plan and parti'cipating-the other
State and development will be done in accordance with
the provisions of NCR Act and therefore, NCR Act is |
applicable. in the present case. But the brovisions of
NCR Act have not beer, complied with and non
complianice of the same renders the acquisition as

illegal, arbitrary, unconstitutional and irregular. As the -

provisions of NCR Act categorically provides that NCR
Act was enacted superseding all the existing laws to the
contrary, for regulating the proper and development of
the region' surrounding the National C'apital Region,
Delhi. Specified area forming ;;art of the State of

Haryana, Rajasthan, UP which adjoins the boundaries

of the State of Delhi have been included in the region

and approved by the National Capital -Régional Planning
Board, New Delhi constituted under the above said Act,
Therefore, its compliance was indispensable, But in the

present case, acquisition, no compliance of the
provisions of the NCR Act has been made and non-
compliance of ‘the same renders the acquisition

proceedings 'as illegal, arbitrary, unconstitutional and

irregular,

26
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- | 6. I~—~"GROUN{D§FOR INTERIV RELIEF:
| . 6.1, That prima facie the petitioner have a vcry good case

and is likely to succeed from this Hon’ble Court.

6.2 That the balance of convenience is in_ favor.of the
petitioner, |

6.3 'Thatin case the petitioner is not granted stay. as pré.yecl
for the petitioner will be disposed aﬁd suffer an -
irreparable loss-and injury,

6.4 That the Justice will be sub-served if the operation of the

impugned order is stayed, pending the hearing'and final

&y disposal of the present Special Leave Petition,

6.5. That the grounds raised in para (5) herein above may
kindly be read as.grounds for intérim relief also. -

7.  MAIN PRAYER

It is, therefore, just and necessary, and the petitioner
respectfully prays that this Hon’ble Court may be pleased.to

() gré.nt special leave under Article 136 of the Constitution

of India to appeal from the final Judgement and Order

dated 17.02.2010 of ‘the High Court of Punjab and
Haryana at Chandigarh in CWP No. 2788 of 20 10;. and,
(i)  pass such further or other order or orders as may be

Jjust and necessary under the circumstances of the case.

26
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- ¢~ PRAVER FOR INTERIM RELIET
The petitioner respectfully prays that this Honble Court
maybe pleased to: |
i) stay the. operation and implementation of thé final
Judgement and Order. dated 17.02.2010 of the High
~ © Court of Punjab and Haryana at Chandigarh in CWP
No. 2788 of 2010;
- (i) pass an ad interim ex-parte étay‘iril terms of prayer )
) above pending notice to the respondent and stay the
”j’smﬂ dispossession of the petitioner on the land in dispute;
L o . '
(iii) malke it absolute after notice to the respondent, and,
(iv) pass such further or other order oOr orders as may be
. just and necessary under the circumstarices of the case.
i
AND FOR THIS ACT OF KINDNESS THE PETITIONERS AS
- . IN DUTY BOUND SHALL EVER PRAY.
v |
) FILED BY
S
[RISHI MALHOTRA]

ADVOCATE FOR THE PETITIONER

Drawn on: ¥ .§.2010
Filed on. & .§.2010

+
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IN THE SUPREME CQURT OF INDIA
[CIVIL APPELLATE JURISDICTION

SPECIAL LEAVE PETITION (C)NO._____ OF 2010
IN THE MATTER OF: -
Pawan Kuma‘r and‘or,s. ...Petitioners
Versus
- State of Haryana & Qrs. ...Respondents

CERTIFIGCATE
“Certified that the Special Leave Petitidn is confined only
to the pleading before the Court/Tribunal whose order is
challenged and the documents relied upon in those proceedings.

No additional facts, documents or grounds have been taken or .
- relied upon in the Special Leave Petition. It is further certified.

that the copies of the documents/Annexures attached to the

Special Leave -Petition are necessary to answer the questipn of -

law raised in the petition or to make out grounds urged in the
Special Leave Petitiony for consideration of this Hon'ble Court.
The certificate is given on the basis of the instructions given by
the .petitioner/person authorised by the petitioner whose
affidavit is filed in support of the Special Le'a‘\;e Petition.”

FILED BY:

tRishi Malhora]
: Advecate for the Petitioners.

Date:5.§.2010
Place: New Delhi
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- IN THE SUPREME COURT OF INDIA

o [CIVIL APPELLATE JURISDICTION.
SPECIAL LEAVE PETITION (C} NO. OF 2010
IN THE MATTER OF:
Pawan Kumar & Ors. ...Petitioners
Versus

State of Haryana & Ors, ...Respondents

AFFIDAVIT

I, Pawan Kumar S/o Sh. Ram Kumar, R/o Village Pada,
Tehsil and District Rohtak, Haryana, at present at New Delhi, do
hereby solemnly state and affirm as under:- x
1.  That I am npetitioner No.l in the above mentioned matter
and am well conversant with the facts of the case on the basis of

record and competent to swear this affidavit.

2, That 1 have read and understood of the contents of the
accompanying Special Leave Petition and the List of Dates: '
and state that the facts stated in pages B to /¥) of list of dates
and paragraphs 1 to _8_ of the Special Leave Petition at pages Ity
to 3)and l.As and are true.to my knowledge, derived from the

perusal of record.

3. That I state that the annexures annexed to the special
leave petition are true/photostat copies of the respective

originals. ,

4, That I verify that the facts stated in paragraphs 1 to 3
hereinabove are true to my knowledge and no part of it is

false and nothing material is concealed therefrom.

Verified at New Delhi on this ~ § t day of M%,
2010. | |

DEPONENT.
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ANNEXURE P/1 L

.l

THE HARYANA ROADWAYS CO-gperative House Building -

Society Ltd. (Regd.) Rohtak ~. 124 Qp1,

PQSSESSION CERTIFICATE .

I, Mange Ram:son of Sh. Roop Chand, has
been over the physical possession of the Plot No
153 measurlng 54 x 32 = 263 Sq. yards as allotted
to me today on 10.4.1998'with ail fittings and

fixtures etq. to my complete satisfaction.
I also undertake to abide by all the

rules._Regulations agd Co-operative Eye laws and
the decisions and directions of the Managing
Committee of the Society. from timé te time.

Fuxthexr constructlon and malntenance of the un1L

~in above sald plot will be carried out co-

operative as per norms and directions of <the

'Managing Committee as applicable to the members .

Dated:10.4,98 Signature

Sd/~ Mange Ram

Plot No. 153
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The Haryana Roadways Co-op. House Building

Society Ltd. (Regd.)

Possession Ceréificate (Part B)
This is to confirm that the Physical possession
of the plot No. 153 in Block No. measuring 54 x
32 Pt 263 sg. yards on the East side lalway 54
West sidg Road ; South side 152; and north side

land Udesh Singh has been handed over to Sh./Smt.

Mange' Ram son of Roop Chand personally.

This letter authorizes Sh./Smt. Mange Ram
to apply for individual connections and sexvice
like water, electric, sever, Gas and Telephone in

this plot shown as below :-

= - sd/- President/Secretary
; ) _ .
oAl For Haryana Roadways Coop.House
e .

Building Society Ltd. (Regd.) Rohtak.
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ijhe Haryana Roadways Coop. House.Building Sogiety
Ltd. (Regd.) .‘ ‘ . ‘ ;
Reohtak 124001'
Dues Clearance letter
This is to inform that Sh. Mange Ram son of Roop
Aa Chand member of this societj’ having Membership
No. 119 .and has been allotted plot No. 153
measuring 54 x 32 "= 263 S4. yards has clearved

his/her dyes txll this date and is ellglble for

taking physical pPossession of the sald unit,

Dated: 10.4.93.
References:Copy of the fiie No.  sd/-
" Ledger A/c No. 125 '+ President/Secretary
For Haryana Roadways Coop.House

Building Society Ltd. (Regd.) " Rohtak
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AGREEMENT
This deed of Agreement is made at Rohtak .on this

10.4.98 day of aprxil, 1988 Dbetween the Haxyana
Roadways Cooperative House Building Society Ltd.,
a society registered under the Haryana
Coope;ati&e Societies Act, 1984 having its
Registered office at 112/10 Sonepat Road, Rohtak.

AND

Shri Mange Ram son o6f Roop Chand, a bonafide and
legal member of “the said . Society having
membership No. 1194 (hereinafter called the
Member) of the othex paxrt.
Both these expressions the Society and:
member shall -mean and include their heirs, legal
representative, administrators, executors -

nominees and assigneesl

Whereas the Society is a House Building
Cooperat%ve Society duly registered under and
governed by Haryana Cooperative ngieties Act,
1984 and the zrules f£ramed thereunder and thé

registered Dbyelaws of the Societj bearing

registration No., 591 HB




Whereas the Member had aPPlie_ci for and

was granted the membership of the Society which
tis‘still subsisting as Membership No. 119.
| | SCHEDULE OF LAND
A piece of land measuring aboute acres at

Near New Bus Stand; Rohtak which,is bounded as

under ;-
N, East: Railway line North:.22‘ Road
@f Y
% West: Land Krl Mange Ram South: Land Uaday S$ingh
- t . And sons,

Whereas the Society has constructed units in

- the piece of land described in schedule above a

4.colony know as privahan ﬁagar.
Thg full postal address of the Society is
@§$ 'Haryana Roadways Cooperative House bulding
i; ﬁ%' Society L#d Sonepat Roéd, Rohtak.

The still will be used for common purpose
like porking of vehicles as provided in the
scheduled/proposed ' plan oxr forx c&mmunity
functions,

Aas specifiéd in the ILay out Plan of the
Privahan Naéar -besides,' there are common areas

for use §f the plot holder. Now this deed

witnessth as under :-

e m—tp——sos e e e
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1. All previous agreements Bonds, Surities
demand notices raised by the society, on anyt
othexr corfespcndences_shall form an integral part
of this agreement.

2. that the relationship between the Society

., ¢

and the Member shall be governed by the
provisions of the - Haryana Cooperative Act, 1984

for the co-operative House building societies in

Haryana.

3. That the member shall not c¢onduct himself
in ahy manner, prejudicial to the interest of the

.

society or its members. Tn case of any grievances
if, the cooperative and in case if nonstisfation,
the matter in réquest may Dbe referred for

discussion in the General Body meeting, whose

decision shall be final and binding on the

member,

Any dispute or differences Dbetween the
society and the Member arising out oxr relating to

this agreement ox the bye laws of the Society

;hall be referred to the sole arbitration of an

arbitrator to be appointed by the President of
the Society in consultation with the ‘Managing
Committee.

7
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In witness whereof both this agreement

have set their hands at Rohtak on the day, month

and year herein above menta.oned

Sogiety ' Member

The Haryana Roadways Cooperative _
= House Building Society Ltd. (Regd.)

Sd/«President/Secretary

Witnesses ‘ Withesses
1. sd/- ' “ 1, sd/-
2. sd/-. ' 2, sd/-

sd/- Ram Dhari, documents Writer,
| Rohtak,
R.No. 470
20.5,2000

- True copy

Advocate
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i _ v . . ANNEXUREPE. |
- . CcOPY OF MUTATION OF VILLAGE PADA , H.B. NO. 67, TEHSIL AND DISTRICT ROHTAK S

A Name of owner Name Khasra No. | Area Name of owner | Name of | Khasra Area & | Type of | Re | Remarks
3 with Particulars cultivato } No. Kind of |tand and|ve
# Sale vide Sanction | cultivat r : land . | date of jnu
3 No.1623 or with 1 . mutation  |e
g particul @ %
4 . 6 9 10 11 12 13 14 15
, Suresh  Kumar, | Self 5211 The Haryana Badasto | 52// Sold out | Sd/- Patwari
“ Ram Kanwar Ss/o | Cultiva 2 (8-0) Roadways or 2 (8-0) : through - {Signature in
1 Mange Ram Sfo! tor {3 (7-12) . Coop. House .13 (@-12) Registered - English) Dt.
% Roop Chand, 2/3 4 (8-0) Building 4 (8:0) Sale Deed 4599
; Bhagav Smt. Sarla 5 (8-0) Society : 5(8-0) NO.232, _
T | Devi Wdlo Rohit 6 (6-6) . . Limited, Rohtak | 6 {(6-6) Dt.4.9.98.
— Kumar Sfo Smt 7 (8-0) . through Ram ) 7 (8-0) in lieu of. Sdr-
i m,.% Shalini D/o Ranbir 8 (7-12) . , Kanwar, A 8 (7-12) Rs.22,00,0 Girdawar {in-
R Singh Sfo Mange 13 (7-4) President, 113 (7-4) o0/~ - English) Dt.
i W | Ram divided into 14/1 (6-4) Society 14/1 (6-4) (Twenty _. 8.5.99
A 3 three equal | ) two lacs
E _’ . shares. 1/3 share Kitte:9 : _ | Kitte:9 | only)
320/1338 share Total:66-18 SALE DEED ] Total: _ .
P baki  badastoor OF SAID LAND | 66-18 397 ﬁ _. ,
1018/1338 share. IS . . _ TRUE | e e
- ’ APPROVED. ; : . _
i Sdi- AC-l _
g | Oﬁ.m.mnmw ADVOCATE
3 04 '
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ANNEXURE P*;g

GENERAL POWER OF ATTORNEY

Stamp Paper for Rs.15/- only

We, (1) Mange Ram S/0 Rop Chand;, (2)
Ramesh Kumar, (3) Ram Kumar, (4) Sanjay Ss/o Mange

Ram S/o Roop Chand, (5) Smt. Sarla. Wd/o Ranbir

X Singh S$/o Mange Ram, all are Rs/o Ajaad Garh,.
Qg Tehsil and District Rohtak.
fhat We, wifh sound mind énd well
« consciousness, are writing Lhat we are the genu1ne
<
Eﬁ% owners in possession of land comprising in Killa
& Ho- 52//2 (8-0),3 (1-12),4 (8-0),5 (g-0),6 (6~6),
7(8-0) ,8 (7v12),‘.13 {7-4), 1471 (6-4), 53//1/1
(1-3) total area of land is 68 Kanai 1 Marla‘
situated at Village / Mauja Pada, Tehsil and
District Rohtak. We, the aneré in possession of
said land are unable to visit the'.said land
regularly and can not take care of the said land,
@p*% : .
{; ég? therefore we appoint our faithful and sincere gne

i.e. Mr. Ram Kumar S/o Sh. Pheru Ram, President,
Haryana Roadways, Coop. House Building Society,
Rehtak és our General Power of Attorney and
delegate our authority;to take care of dur land on
our behalf, From today, aﬂy type of court case
like Financial, Revenue, Criminal from our side
against other or from other side against other or
Municipal Council will be attended and lodged by
our GPA. Besides this, our GPA has also full

right to appoint Advocate 'i;_o prosecyte the case),

R R T
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to make compromise of any kind of dispute in

reéﬁect of our land, to file application against

any type of irregularity in respect of our land.
He also has right to divide this land into plets,

to leave common passage beside this land, to allot

the divided plots, to sell and mortgage the said

land etc, to purchase stamp papers, to give the
land on patta or to muntkil the land, to refund
the amount. Meaning thereby 'is that we have

transferred our all rights to our GPA to perform

on our behalf. We all are putting our -signatures
and LTI on this GPA to make our GPA authorized to

take decision on our behalf. After the

preparation of this GPA, we and our GPA will be -

bound to this GPA.
performs all acts in respect of this laﬁa which he
will deem fit, we will not raise any .objection
towards this., Thus, the General Power of Attorney

Deed has been prepared for record. Dated:

14.07.1999 as per 23 Asad 1921 Szka Mukag, Rohtak.

Apart from this, GPA will

756, .

sd/- . sd/- sd/- 'sda/-
Mange Ram Ramesh Kumar Ramesh Kumar Sanjay
Executor Executor Executor Executor
sd/- Sd/— sd/~ sd/-
Smt. Sarla  Suresh Kumar Ramesh Kumar

Executor Executor Executor
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COPY OF JAMABAND! FOR THE YEAR 2000-2001 OF VILLAGE PADA, TEHSIL & DIS TT. mOIﬂbﬁ..Ibﬁmbm,ﬂZ

.

(3

.
C.67

>=:ox:mn vr&

Jamabar | Khatauni

 dior  No.
- Khewat
" No.

' Name of
- Taraf &
- Palfi

 Name of owner with
full particulars

| Name of
cultivator  with
' particulars

| Sources

names elc.

of | Khasra

cullivation and their | Old/New

No. } Area and kind of
' land L

" Measure
‘meat &
kind  of

land

- Detail
' culfivation
- alongwith

share

of [ Defail of Swai and
Maal alongwith |
Mutalba

4

.

5

7

10

1t

12

957 1135
Contd.

Godha

 Contd,

_ Swresh Kumar Sh

Kumar Sto 251 / |
2676 share Sanjay |
- Slo Mange Ramr Sfo |
Roop Chand 251/ |
2676 share  Smt.
-Sarla - Devi widow _H
and Rofit Kumar
 son and St Shalii

 daughter

191338 share Ram-

Ramesh 'L

Ranvir

Makbua Nalkan
- Contd.
| Kanwar son 19/1338-

- share

 Contd.
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Singh son Mangé
Ram each fhree in
13/892 share. The
Haryana Roadways
Coop. House
Building Society Ltd.
Rohtak fhrou' Ram
Kumar
Sociely 6402/2676

share.

President

95711888
Min

1135

Godha

Dharamvir, Mahabir
sons Mand Rup son
Bharat Singh each
fwo in 15/882 equal
share, Ram Niwas,
Kdshan Kumar, Jai
Bhagwan m.o:m
Balbir  Singh son

Bharat Singh each

Makbuja Malkan

= W e

o ~ O W,

Sal -

8-0 B.Qadim
7-12 BQadim
§-0 B.Qadim

80 B.Qadim

6-6 BQadim
8-0 B:Qadim

1 7-12 Totdl

7-10 B.Qadim

Kabja:
Parla

Khewat
No.{

Bashrah

Mang:
3.008
Mall: 8.450
Sawa:
4648

Dastavasari

4086 sold out
6534 Ancestral
6567 (S Dastavasti
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127312676 share

Hamézma Rali Ram
son Mehar Singh

- equai share.

theee in- 15892 |
 share: Mange Ram b

son of Roop Chand |

 Sultan Singh w%,...

‘and  Devi Vedo |

‘each three in 141669 |

13
.

- 0-2 G.Mumkin

 7-4 B.Qadim
[ 6-4 B.Qadim

v | Kitle:

' 66-18. Total Gair
Mazrua

| 66-16 B. Qadim
(-2 G.Mumkin

Sir, the copy is true as per originatand the fees has been received: from the applicant. Sd/- Patwari

.
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ANNEXURE - P-

HARYANA GOVERNMETN GAZETTE
Eytraordlnary

Published by Adthbrity
Govz. of Haryana

CHANDIGARH, TUESDAY, JANUARY 1, 2002 (PAUSA 11,
1823 SAKA)

No. LAC {¥) - 2002 / NTLA / 72 - Whereas,

it appears to the 'Governor

of Hawxyana that land

Rohtak & <t - for a public purpose namely for

comme reiai——Seetos _under ‘ the Y Urban

Development Autheri-y Act, 1977 by the Haf&ana

Urban Development Autaority.

And whé;eaq " in pursuance of the
provisions of Section i ¢ the Act,. ibid, the
Governor of Haryaua .ié':uﬁ;;zied that the said
land is required for théiﬁoresaid purpose. It is

hereby notified that tle land described in the

C .
specification below i3 lkel; to the required for
:

the aforesaid purr=sss nd the Land Acquisition

Collector, Urnan Estates,'ﬂaryaia, Faridabad shall

cause public notice | .2 stbstance of this

notification to be giier ..t convenient placés in-

the locality.

.fizpi-n is  made under the

provisions of Sec-:iom: : the Land Zéauisitiodi

!
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. Act, 1894 for Lhe information of .all to whom it
May concern.

In exercise of the ‘Powers conferred by

the aforesaig séction, the Governor-hbf Haryana

authorizes tpe offices Wwith their Servants ang

the Section,
Any person interesteq who  has any

objection to. the acquisition of the land in the

locality, may within 2@ peripd of 30 days of
publication of this nNotification in the off{cial
Gazette, rfijle Objection, jip wfitiqg befofe'ﬁthe
Land Acquisitiéh Collector, Directdrate 0f Urban

Estates, Haryana, Faridahad,

1. The Lang Acquisition Collector, Urhan-
Estate, Ha;yana, Sector 12, Fafidabad.
2, The District, Town Planner, Rohtak.

Specifications

Rect. Khasra Nos

District  Tehsil Village /™~ Area
Locality ih " Nos,
and H.B,  areas
— No,
1 2 3 4 5 T 6 
Rohtak  Rohtak Rohtak H. 185,79 T Khasra Nos. 7367, 7373,
' Acres

B. No, 74 7378, 7379, 7380, 7381,

N S gy e v e o RO R M R S )
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17382, 17520 ] 7664, 17535 J

7665, 17537 / 7665, 7668,
7667, 1>7573 / 7668, 17574 /
7668, 17575 / 7669, 17576 /
7669, 7670, 7671, 15649 /

7672, 15648 / 7672, 16160 /
18647 / 7672, 16161 / 15647 / ,

7672, 7674, 7675, 7673, 17568
/7676, 17569 / 7676, 17570 / -
7576, 7677, 7678, 7679, 17571

/ 7680, 17572 / 7680, 7681,
7682, 7683, 7684, 7685, 16348
/7686, 16347 / 7636, 7686 / 2,
7686 / 3, 7687, 17047 / 7688,
14973 / 7638, 14942 /. 7688,
12162 / 7689, 12163 / 7689,
16349 / 7690 / 1, 16350 / 7690
12, 7691, 7692, 7693, 7694,
7695, 7696, 8991 / 7691; 8992 |
! 7697, 7698, 7699, 7700,
7701, 7702, 7703, 7704, 17244
/ 7705,.17245 1 7705, 17245 |
7708, 17247 1 7708, 7707
7708, 7709, 7710, 7711, 7712
7713, 7714, 7715, 7716, 7717
7718, 7719, 7720, 7721, 7722,
7723, 7724, 7725, 7726, 7727,

(728, 12164 / 7729, 12165 /
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7729, 7730, 7731, 7732, 11558
17733, 11559 | 7731, 11560 /

- T733,4647/ 7734, 7734, 10561

7735, 10862 1 7735, 7736,
7787, 77387738, 15351
7740, 15352, 7740, 14949 /
7741, 14950 | 7741, 7740
17637 1 7743, 17638/ 7743,
11563 / 7744, 11564 / 7744,
14563 / 7744, 14953 / 7745,
14954 1 7745, 7746, 11565 /
7744, 747, 11567 | 7748,
11668 / 7748, 7749, 7750,
TTS1, 7752, 17493 1 7783,

17494 / 7753, 17495 | 7753,
16920 / 7754, 16921 7754

16922 / 7754, 17231 / 7754,
17232 1 7754, 10892 /. 7785,
10893, 775511, 10893 /

775512, 12166 / 10894 | 7758

121677110894 / 7755, 7756 / 1)

7756 1 2, 1630 / 7757 / 1,
775712, 16302 | 7757 /2,
12168 / 10895 / 7758, 12169 /
10895 / 7758, 12170 / 10895/

7758, 12172 / 10895 / 7758,

121731 10895 / 7758, 12174 |

10895 / 7758, 12175 / 10895

s ey
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7758, 12176 1 10895 J 7758, -

12177 /1 10895 / 7758,.12178 1 -

10895 / 7758, 12179 / 10895 4
7758, 12180 / 10895 / 7758,
12181 / 10895 / 7758, 12182 /

10895 / 7758, 12183 /10895 /

7758, 12184 | 10895 / 7758,

12185 / 10895 / 7758, 12186

/ 10895 [ 7758, 12187 /

10895 / 7758, 12188/10895
/7758, 12189 /.10895 / 7758,

12180 /10895 / 7758, 12191/

10895 / 7758, 10896 / 7758, ‘

7759, 12192 | 10897 | 7758,
12;93 /10897 / 7758, 12194 /
10.897~/ 7758, 12195 / 10897 /
7758, 12196 / 10897 / 7758,
12197 /10897 [ 7758, 12198 /
10897 / 7758, 12199/ 10897 /
7758, 12200 / 10897 / 7758,
12201 /1 10897 1 7758, 12202,
10897 / 7758, 12203 /10897 /

7758, 12204 / 10897 / 7758,
12205 / 10897 / 7758, 12206 /
10897 /7758, 12207 / 10897 /
7758, 12208 1 10897 / 7758,
12209 /10897 / 7758, 12210 /

10897 /7758, 12211/ 10897 /
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7758, 12212 7 10897 7 7758,

‘ 12213/10897/7758,12214/

10897 / 7758, 12215 / 10897 /
7758, 12216 / 10897 / 7758,
12217 /10897 / 7758, 12218 /

" 10897 /7758, 12219/ 10897 /

7758, 12220 / 10897 / 7758,
12221/ 10897 / 7758, 12222
10897 / 7758, 12223 / 10897 /
7758, 12224 | 10897 / 7758,
12225 / 10897 / 7758, 16970 /
16823 / 12226 / 10899 / 7758,
16972 / 10823 / 7758, 16973,
16823 / 12226 / 10599' 17758,
16974 1 16823 / 12226 /

10899 /7758, 16975/ 16823

[ 12226 |/ 10899 7758,

16824 / 12226 / 10899 /

7758, 16826 / 12226 /

10899 / 7758, 1638 / 16827
/ 12266 / 10899 / 7758,

16838 / 16827 / 12266 /

10899 /7758, 16839 |/

18827 / 122226 / 10899 /

7758, 16810 / 16827 / -
10899 / 7758, 7759, 10088/
7760, 1090 / 7760, 7761,
12377 17897, 12378 / 7897, -




- T . 14725 [ 12387 / 7897 3 ;
12379 | 7897; 14725
12381 / 7897, 15617 /

14724 | ;2381_ 17897, 15616

I 14724 | 12381 / 7897,

. | 7898, 12682, 7879, 12300 /
7897, 12613 / 7897 / 1/ 3,

12383 / 7899, 12615 |

12384 / 7899, 12385 / 7899,

% B 12381 7 7899 / 2, 12386 /
' 7899, 12387 / 7899, 12388 /

7899, 12389 / 7899, 12390 /
7899, 12393 / 7899, 12394 /
7899, 12397 / 7899, 12395 /
7899, 12392 / 7899, 12308 /

. 7899, 12397 / 7899, 12399 /

7899, 12400/ 7899, 12401 /
7899; 12402/ 7899, 12403 /

7899, 12404 / 7899, 12405 /

7899, 12406 / 7899, 12407 /
7899, 7900, 15685 / 7901 /

1, 16684 /7901 / 2, 15683 /

7901/ 3,

¥ Rohtak Rohtak Pada H. 434.6 ] 16/1, 15/2, 25/1, 25/2.
B. No. 8 .
67 Acres
(Contd.)

103,45 61602789,
11, 1172, 12, 13, 14, 15,

16/1, 1612, 16/3, 16/4, 1741,

AN, T SRR AR A
RIS
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C18MI8, 19/119,  19/4/10,

£3
1712, 18/1, 187211, 18/2/2,
18/2/3, 18/2/4, 18/2/5/1,
18/2/5/2,  18/2/6, 18/2/7,
181208, 18205, 19111,

190102, 19113,  19/1/4,
19175, 1911/8,  19/1/7,

19111, 1911712, 19/1/13,
19/211, 191212, 1973, 1944,

19/5, 19/6, 1907, 19/8/1,
191812, 19/8/3, 19/9, 19/10,

19/11, 19/12, 2011, 20/1/2,
200113, 200211,; 207212,
20031, 200312, 2111/,

21/’%/,2, 21/2, 2211, 2212,
2213, 2214, 2218, 2216, 22/7,
22/8, 2219, 22110, 22/11,
22112, 22/13, 2214, 22/15,
22116, 23111, 23102,
23/103, 23114,  23/1/5.
231106, 2312, 24/, 241,
24/3, 25. |

9, 10/1, 10/2, 1111, 11/ 2/
1,1112/2,12, 13, 14, 15,
16, 17, 18/1,18 / 2, 20 / 1,
20/2,21 /1,217 2, 22/ 1,
2212, 23,24, 25,

9, 6,7.8,9, 10, 11, 12, 13,
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13

21

22

23

24

sY
14, 16, 16, 17, 18, 19, 20,
21, 22, 23, 24, 25, 251,
25/2,
10, 11/’.1-,"11/2, 12, 17, 18,

18, 20, 211, 2112, 21/3,

22/1, 22/2, 23, 24, 25,
1, 9,10, 11, 12, 13/1, 13/2,

16, 17, 18, 19/1, 19/2, 19/3,

201, 207211, 201212, 20723,
2111, 2172, 2211, 2212, 23,
24, 25/1, .

11, %, 211, 212, 3, 4, 5, 61,
6/2, 7, 8, 9? 10, 1:1,' '1-.?, 13,
14, 15, 16, 17, 18, 19 20,
21,22, 23 2411, 2412, 25,

11, %, 21, 212, 3, 4, 571
512, 6,7, 8,9, 10, 11, 12,
13, 14, 15, 16, 17, 18, 19,
20, 21, 22, 23, 24/1, 24/2
2. | |
1, %, 13, 2, 3, 4

S/, 5/2, 8, M, 712,

8/1, 812, 911, 9/2, 10, 11,

1271, 12/2, 911, 9/2, 10,

M, 1201, 1202, 1301,

13/2, 14, 15/1, 18/2, 18,

1711, 1772, 1811, 19, 20,

21, 22; 231, o3/p,
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25
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55

2411, 2472, 24/3, 2474,

24715, 24/6, 24/7, 24/8,

.24/10, 25/1, 25/2,
171, ¥4, '“2',' 3, 4, 5/1, 5/2, 8,
1,712, 8/1, 8/2, 91, 9/2,
10, 11, 1211, 1212, 13/1,
13/2, 14, 15/1, 15/2, 1s,
171, 1712, 18/1, 18/2, 19,
20, 21, 22, 23/1, 23/2, 24/1,
24/2, 24/3, 24/4,-24/5, 24/s,
2417, 24/8, 24110, 2571

' 25/2

26 41, 42, 5, /1,602, 71,

712,713, 811, 812, 813, 8/4,

13111, 13/1/2. 13/1/3,
137211, 13/2/2, . 13/2/3,
140171, 147172, -14/1/3,

14/1/14, 1412, 15, 16, 17/1,
1712, 18/1/1, 18/1/2, 18/1/3,
1812, 1813, 18/4, 185, 15,5,
18/7, 1818, 191, 19/2, 20/1,

 22/2,22/3, 22/4, 22/5; 22/8,
2217, 2208, 2209, 2210, -

22/111,  22/11/2, 22/1 1/3,

22/11/4, 22/12, 23/1, 23/2,

2313, 23/4, 23/5/1, 23/5/2,
2316, 2317, 23/8/1, 23/8/2,
23/8/3, 230814, 23/8/5,
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27

28

29

56

23/8/6,  23/8/7, - 23/88,

- 23/8/9, 24, 25,

6/1/1, 6/1/2, 6 /1/ é; 6 /1/4
6/2/1, ékyé, 6/2/3, 6/2/4,
1811, 15/2, 15/3/1, 15/3/2,
1814, 15/5, 16, 21/1, 24/2,
24/3, 24/4, 24/5, 2416, 24/7,
24/8, 2419, 24/10, 24/11,
24/12, 24713, 24/3/1_4,
24/15, 24716, 24117, 24/18,
24119, 24/20, 24/21, 24/22,
24123, 24/24, 24/25, 24/28,
24127, 24128, 24129, 24/30,
24/31, 24/32, 24/33, 24/34,
25}1, 25/2.

1, 2111, 2112, 20211, 22/
3, 4. 5, 6/1, 6/2, 71, 712,
8/1, 81211, 8/2/2, 911, 10,
VAN - 1172, 1173,
114, 1115, 117106,
A7, s, 11,
110, 1172, 12, 122,
131, 1372, 1411, 1472, 18]

16/1, 16/2, 17, 18/1, 18/2,

1971, 1972, 20/1, 2072, 21,

22, 23, 24, 25.
111, 112, %, o,
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31

32

33
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212, 23, 311, 3/2, 4,
511, 5i2, 6,7, &1, 82,
oM, 9/2, 9/3, 10M,
10/2, 11, 12, 13, 14,

15, 16, 17, 18,19, 20/1,

2072, 2111, 21/2, 22/2,

2211, 23, 24M, 24/2,

25/1, 25/2.

1,201,212, 213, 3, 4,5, 6,

7, 712, 713, 81, 82,
9/1, 9/2, 9/3, 10/1, 10/2,
11, 12, 13, 14/1. 14/2,
15, 16, 17, 18, 19, 20/1,'
202, 21, 22/;', 22/2,
2371, 23/2, 24, 25,

1,2, 3,4, 5, 611, 612, 7
8,9, 10, 11, 12, 13, 14/1,
14/2, 15/1, 15/2, 16,
1711, 17/2, 18, 19, 20,
21, 22, 23, 24, 25/,
252,

1,2, 3/1, 3/2, 4, 5, 6/1,
62,7, 8, 9, 10, 11, 12,
13, 14/1, 14/2, 15/1,
15/2, 16, 17, 18, 19, 20,
21, 22, 23, 24, 25. |
1,2,3 4,78, 9, 10, 11,

12, 13, 14, 18, 19, 20/1,
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20/2, 21, 22, 23/1,

40 1, 2, 3/1, 91, 9/2, 10/1,

10/2, 10/3/1, 10/3/2, 11,
12/1, 20/1, 2072, 21.

41 1,2, 3, 4, 5, 8, 7/M,

71172, 8, 7/12, 9, 10, 11,

12, 13, 14/1, 14/2, 14/3,

14/4,  15/1, 15/2, 15/3,

16, 17, 18, 19, 20/1,

202, 21, 22/1, 23, 24,
25/1, 25/2,

42 11, Ve, 2111, 21172, 2/2,
3, 4, 5/1, 5/2, 6/1, 6/2,
71,7121, 7/2/5, 8, 9,
1071, 102, 11/1, 1172,
1211, 127201, 12/2/2, 13,
1401, 1412, 14/3, 15/1,
15/2, 15/3, 16, 17/,

17/2, 18/1, 18/2, 18/3,
18/4, 18/5, 18/6, 18/7,
18/8, 18/9, 18/10, 19/1/1,

191172, 19/1/3, 19/1/4,

19/2,  19/3/3,  19/1/4,
19/2,  19/3/1,  19/3/2,
20/1‘., 20/2/1;

20/2/3, 20/2/4, 20/2/5,

201216, "20/217, 20/2/8,

21M, 2112, 21/3, 21/4,

R et L L et ..

20/2/2,
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2115, 21/8, 2177, i/?m,
22/112, 22173, 22/2/2/1,
22/2/2/2, 22{2/2/_3,
22721214, 2220111,
25/1/1/2, 22/1/3, 231,
2312, 23/3, 23/4, 23/5,
2316, 23/4, 23/8, 23/9,
2411, 24/2, 24/3, 24/4,
24/5, 24/6, 25. |

43 1, %,2,3 4,56, 7, 81,
82,9, 10, 11, 1211, 1212
13, 14/1, 1412, 1511, 1572,
1803, 1601, 171, 4712, 173,
17/4; 18, 18, 20, 2111, 21/2,
22(&, 23/3, 22/4/1, "22/4/2,
220413, 221408, 2045,
22/4/8, 22/4/7, 22/4/8,
221419, 23, 24, 2511,
25112, 251211, 250291
25121212, 2512123, 25/2/2/4,
25/2/2/5.

4411, % 21, 212, 31, 3,
4,4 413, 5, 6/1, 612, 7/1,

712,713, 714, 8, 91, 9/2, 10,
1A, 172, 121, 1272, 13,
1411, 1412, 1511, 1572, 15,
17, 181M, 181112, 18211,

RN T T T TAITAR Al Leee e,
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i T | 181212, 19, 20, 21/1, 213,
2114, 2211, 2212, 22/3, 22/4,
2218, 23111, 23/1/2, 23/1/4,

230114, 23121, 23/2/2, 24,

25/1, 2512,

45 1, 2, 3, 4, 5/1, 8/2, B/211,
5212, /214, 6/1, 6/2/1,
6212, 6/3, 6/4, 6/5, 7, 8,9,
1071, 1072, 10/3, 10/4, 10/,

! 12, 13, 14, 1511,
15172, 15/2, 15/3, _'15/4,_

1515, 15/6, 15/7,95/8, 15/9,

16/10, 16/11, 15/12, 15/13,

15/14, 15/15, 16/1,16/2,

16/3, 16/4, 18/5, 1e/16,

16/7, 16/8, 16/9, 16/10,

4 | 16/11, 16/12, 16/13, 16/14,
% 16/15, 16/16, 16/17, 16/18,
16/19, "16/20, 16/21, 16/22,
171, 17121, 17/2/2, 17/213,
171214, 171205, 171218, 173,
1714, 1715, 1716/, 17/6/2,

170603, 176614, 17/65,
17/6/6, 18, 19/1, 19/2, 19/3,
19/4, 201, 20/2, 2073, 20/4,
20/5, 2078, 217111, 51/1/2,
2172, 25/3, 22/1, 22/2/21,

162
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221212, 22/213, 22024,

22/2/5, 23/1, 23/2, 233,
23/4, 24/1, 24121, 24127,

241213, 2511, 2512, 2513,
3, 4/1, 412, 413, 4/4, 4/5, 416,
417, 418, 419, 4/10, 4/11,

4112, 4113, 4114, 4115, 4/186,

4117, 418, 4119, 4120, 4/21, .
4122, 4/23, &, 6/1, 6/2, 6{3, :
6/4, 6/5, 6/6, 6/7, 6/8, 69,
6/10, 6411, 6/13, 6/12, 6/14,
6/15, 6/16, 6/17, 6/18, 6/19,
6/20, 6121, 6/22; 7/1, 7/2,
713,. 714, 718, 716, 717, 718,
718, 7110, 711, N2, 7113,
7114, 7118, 7116, 7/17, 7118,
719, 7120, 7121, 7122, 7123,
71211, 7I2412, 8/,
81112, 811211,  2/1/2/2,
812/1, 81212, &/2/3, 14741, )
14102, 141302, 14/2,

14/3/1, 14/3/12,  14/3/3,

1511, 151172, 15/1/3,

15/1/4, 15/1/5, 15/1/6, 15/2,

15/3, 15/4, 15/5, 15/6, 15/7,

15/8, 1617111,  16/111/2,

1617173, 16/1/1/4, 16/1/2,

16/1/3, 16/2, 16/3/1, 16/3/2.
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48

49

50

62
2/1, 3/1, 3/211, 3/2/3'5 3/12/4,
31215, 31216, 312/7, 4, 412,
41311, 414, 5/1, 51211, 51212,
51213, 51214, 51215, 6, 711,
72, 8M, 14M, 151N,
1511112, 15MMI3, 1611,

16/1/2.

3, 312, 313, 411, 412, 41,
414, 415, 5111, 51112, 51113,
51114, 51115, 5/1/6, 5176, 6,
7,801, 8/2, 813, 11/1, 111211,
17212, 117213, 1211, 1212,
13, 14, 15, 16, 17, 18,
20/H, 20112, 20173,

20/1/4, 2012, 20/3/1, 20/3/2,

. 20313, 20/3/4, 22/1, 23, 24,

25,

1, 2, 3, 41, 412, 5/1, 5/2,
6/1, 612, 4/1, 412, 8, 9, 10,
111, 1172, 11/3, 11/4, 14/,
106, 117, 1118, 119,
1110, 11711, 11712, 1211,
1212, 12/3, 124, 12/5, 12/6,
1207, 12/8, 1209, 12010,
12111, 12/12, 18/, 13/1/2,
181173, 13114, 13/1/5,
13106, 13/1/7,  13/1s8,




1129

o1

13/119, 1311110, 13/1/11,:
131112, 131113, 13/1/14,

'13/1/15‘, 13/1/16, 13/1/17,

13/1118, 13/1/19, 137112,
13/2/1, 13/2/2, 13/2/3,
130214, 13/2/5,  13/2/8,
131217, 131218, 1411, 14/2/1,

141213, 141214, 14/ss,

141216, 147217, 141248,

141219, 141210, 14/2/11,

1412112, 1412113, 14/2/14,
1412115, 14/2/16, 15, 1g,
171, 17121713, 181, 18/2,

18/3, 18/4, 18/5, 1gs,
1877, 1808, 180911, 1a/0ra,
18/10, 18/11, 18112, 1813,
18/14, 18/15, 18/16, 18/17,
18118, 18/19, 18120, 18/21,
18/22, 18/23, 18/24, 19,
20, 251, 252, 2503,
25/4, 25/5, 25/611, 25/6/2,
261711, 250712, 2508, 2503,
26/10, 25/11, 28/12, 25/13,
2514, 25/16, 25/15, 25/17,
25118, 25/19, 25720, 25/21,
26122, 26/22, 25/23: |
1,201, 212, 3/1, 37211, 3212,

411, 412, 5, 61, 612, 7, 811, -
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52

53

60

61

.

8/2, 9, 10, 11, 12, 13, 14,
15/1, 15/2, 16/1, 16/2, 17,

18, 19, 20/1, 20/2, 21, 22,

23, 24, 25/1, 25/2.

11,%,2,3,4,5,6,7,8,0,
101, 102, 1111, 1172, 12,
13, 1411, 1472, 1511, 17/2,
18, 19, 20, 21, 22, 23,

©

241112, 2412,

11

1,211, 2/2; 3, 411, 412, 8, 9,
10, 11, 12, 13, 19/1, 192
20, 21, 22.

1,2, 31, 3/2, 313, %, 3/5,

316, 317, 318, 3/9, 3/10, 3/11,

312, 3/13, 3/14, 3/15, 3/18,
3117, 3/18, 3/19, 3/20, 3/21,

3122, 4, 5,6, 7, 8/172, 8/1/3,

8/1/4,  8/1/5,  5/2/2/1/11,

1072711172, 8/2/1/1/4,

8/2/1/1/5, 8/2/112;
8121212, 9, 10, 11/1, 1172,

13, 1411, 142, 15, 1,

AR, 7M. 176N,

171212, 18, 201, 20/2,.20/3,

2112, 22/1, 2173, 22/2, 24,




1131

62

63
70

71

.Sd/—

€s
2411, 24/2, 25/1, 28/2, 25/3,
25/4. |
18/1, 15/2 16/1, 16/2, 16/3,
- .

3/1,4,5,6/2, 711, 15/1,

1,2/, 212, 213, 2/4, 311, 3/2,
313, %, 41111, 41211, 4/2/8, 5,
6, 7, 8/1, &2, 9, 1111M,

1112, 1211,

121113, 121411, 12111412,

14717413, 1311, 13/1/2, 1372,

1471, 1412, 14/3, 1414, 15/1,
15/2, 16, 1711, 17/2, 17/3, -

18/14,  18/1/2,  18/1/3,
241171, 241211, 25/2.

1,2,10, 11, 2/2 and Khasra

No. 129, 140, 142, 143,144, |

145,149, 112/2/1.

Joint Secretary to Government Haryana
Urban Estates Department

TRUE COPY

ADVOCATE

1212 -
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-~ To SV{;'

The Land Acquisition Collector Ot 2ol 20
Urban Estate Haryana, Sector 12,
Faridabad.

Sub: @gS;;;:;;i:éyainst the ©Notification No.
LAC (F) - 2002- / NTLA / 172, Dated 1st
January 2002 under Section
under Section 4 of the Land Acquisition ' 63
Act 1894 appearing in. Daily Newspaper he
‘Hari Bhoomi’ dated 13.01.2002 in which
acquisitipn of land situated in revenue'.
estate Jf Village Rohtak, Pada , Tehsil‘
and District Rohtak. o

Sir,

The applicant / objector i.e. Haryana-

N,

Roadways Coop. House Building Society, - Rohfak'

——

through its President Ram Kumar® respectfully

submits as under: -

1,

.ocieéy namely Haryana Roadways
Coop. House Building Society 'Ltd., Rohtak was

constituted and was registered '@t No.581 (HB dn-A
— P

8.5,1993 by the Asstt. Registrar, Cooperative

Societies Rohtak ekercising the power of Registrar
: =

Cooperative Haryana. The Byelaws of the said

society were duly approved by the Registrar Coop.

Societies Haryana, Chandigarh., The mafhA object of

the said society is to burchiii-if_fgggi{g_&gnd.by.
lease»\sﬁﬁiﬁﬂﬂai_fgi\Others mode and to construct

hired acquire building for the individual and

\ A e [ Y ) A wmAmbkhare atrr~ The

S Y

e s Commee o ey . Py srreneies o e espem e
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"of land vide Sale Deed or_ Agreement In the
e ——— ———

1133

Photocopies of the Registration Certificate,

'”certlflcate of Inspecnor and the Byelaws of the

said society are attached.

2. That the members were enrolled and the
audit report of the company was Prepared from
01.04.1999 to 31.01.2000. Photocopy Oof the same ig

A

attached including its membership,

'3, That for the construction of the houses

for the members of the above__mentloned soc1ety,

the Society entered info agreemenc for purcha51ng

—v—

Process, the Society has purchased 16. Kanals" of

land from Suresh Kumar, Ram Ky’ mar Ss/o Mange Ram
M P
and Smt.{Sarla Devi Widow. and Rohit Kumar son and

Shalini dayghter of Ranbir Singh g/o Mange Ram

vide Regd. Sale Deed No.232 Bahi No. 1 Page No.154

a consideration of Rs.22 lacs

and the same was executed in the revenue record

vide Mutation No.4084 dated 5. 6.1999. The land as
mentioned above was the 320/1339 share of the land
comprised in Khewat No.8gs bearvng Rectangle 5
Killa No. 52/(2 (8-0), 3 (7-12), 4 (8-0), 5 (8-0),
6 (6-6), 7 (8~0), 8 (7-12), 13 (7-4), 14 (6~4)
measuring 66 Kanals 18 Marlas comee 16 'Kanals.

The Society' entered into an Agreemenr for_ _the

above mentioned lang i,e, 26 Kanal 18 Marla along
——
W
with Rectangle and Killa No. 53//1/1 (1-3) total_

R e
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- measuriné 68 Kanal 1 Mara. The last agreement was

o

—

made on 3,10.2000 with the vendors took the whole

. N T —
of the consideration amount and give the receipt
) : o
against amount duly received. The photocopy of '

the .receipt is Presently, the said

in possegsion of the  land

IR

-

{ 4. That the said societf_demarcated plots ™

for the members in the above said land. after

8 providing the society as per rules and the

possession has alread§ been given to the members.

R
The roads have been developed and water supply

system and sanitary system are in pfocess and the

—————

land mentioned above has been duly walled, all the
—

necessary ‘requirement either has been given or in

the process. The maps, demarcation has already

approved by the competent authorities. Electric

poles have already been installed. It is the

developed Society. Total number of plots
ez

S —
demarcated are 156,
&h\_—_—
3. That the above §§i9-iiﬁf_if the objectors

is proposed to be.acquired for the development of

residential and transport communication sector 5-6

o

as notified vide above said notification dated

1.1.2002 and puplished in Daily Newspéper ‘Hari
. ’_‘\\_, . .
Bhoomi’ on 13.01.2002. -

e g o e = . e——— e M e e s s S tagm See m e b b s ce e b o o eee e
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That the above said land of the applicant

is not liable to be acquired and deserves to be

exXempted on th following grounds: - ™

ii)

iii)

eI Sy e o e,
R SR A (g

That " the. objector has already developed
\k

the area for residential purpvoses for the

society and"‘*have"*ﬁaﬂav%éed——ﬁ%gh~ the
facilities required in a

o

similar by HUDA and if the said purpose -
, —————
i.e. served by the society under the

provisions of law then there is no

necessity to'-acquire the said land,

Hence, no purpose will be served; to

acquire the land of the objéctqrs.

That there is a lo of a tern=t1ve land

which can be acqulred and the erpése of
the_acqulsltlgn will be better served by
acquisiﬁioh of any other laﬂd without
Ccausing inconvenience to the objector and

this land of the objector be exempted,
That the area for construction /

development. and the purview of Tehsil

‘Rohtak and the aid society has been

developed keeping in view the facts that

S ’ 4y
1t lies very near to the ‘New Bus Stand as
w
most of his members who are. in posse531on

of the soc1ety are serving in Harvana

Roadways Depa*tment and it is fact that
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“their conenion to be situated very close
to the Main -Bus Stand.’
That more persons have to be displaced

than that of the persens_  to be

inhabitated.by acguiring the said land of

the society.

That the said notification for the
. . \

proposed acquisition is . malafide,

illegal, arbitrary and against the
— ~7

provisions of “the law and natural
justice. The rules and regulations and

law will be violated if the said ‘land of
the society as proposed to be acquired.

s

It, is, therefore, pféyed that keeping in

view the facts and circumstances as narrated above

and in the interest of justice, the land of the

objector as mentioned above may kindly be exempted

from'acquisition by accepting the objections and

R

the notification in question be withdrawn,

Applicant / Objector

Haryana Roadway Coop. House Building Society

Through President Ram Kumar, Rohtak.
Near New Bus Stand, Rohtak.

TRUE COPY

ADVOCATE
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ANNEXURE P

[Extract from Haryana Guvernment Gazette (ExXtra
the 30 December, 2002]

HARYANZ GOV&RNMENT GAZETTE -,
Urban Estates Department
Notification

December, 2002 ‘T>

No. LAC F(F)'::’ NTiA~2b027128 - Wﬁereas,

the Governor of Haryana is satisfies that the land

Specified below .is needed by the Government at
: '

public expense for a ‘PUrpose, namely for the-

development and utilization of land of commercgial

Sector 6, Rohtak under the Haryana Urban

Development Authority, Act, 1977 by the Haryana.

Urban Development Authority in the area of viilage
Rontak, Hadbast No, 74 and v1llage Pada Hadbast
No. 67, Tehsil and District Rohtak for which

Haryana .Government, Urban  Estate Department

Notification No. LAC (F) - 2002 / NTLA / 72 dated -

1°% January, 2002 under section ¢ of the Land
Acquisition Act, 1894 has been published. LIt is

hereby declared. that the land described in the
specification below is needed for <the above
purpose.

This declaration is .made under the
Provisicn of Section 6 of the Land Acqﬁisition
Act, 1894 for the information of ail to whom it
may :concern .

The Planned of this land may be inspected

in the office of the Land Acquisition Colliector,

173
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72

@

istrict Town Planner, Rohtak.

_ A Specifications

District i Tehsil | Village/ | Areain Rect. Nos... Khasra
Locality areas ) Nos,
and H.B. ‘

_ No. .
1 2 3 4 5 6
Rohtak - Rohtak  Rohtak 128,75 7367, 7373, 7378, 7379, 7380,
. No. 74 Adres

(Contd.) 7381, 7382, 17520 / 7383,

17621 1 7383, 7384, 17577 |/
7385, 17578 /7385, 7386, 7387, ]

15688 / 7388, 125689 /. 7388, -

7389, 17522 / 7390, 17523 /

7390, 9027 /7391, 9028 / 7391,

9029 /7391, 9030 /7391, 9031 /-

7391, 10205 / 7392, 10204 |

7393, 10683 / 7393, 10884 /
10205 / 7393, 13095 / 10206 /
7394, 13096 / 10206 / 7394

10207 / 7394, 10803 I 7395,
10884 1 10205 1 7395, 13094 |
10208 / 7396, 13098 / 10208 /
7396, 13099 / 10208 / 7396

13100 / 10208 / 7396, 13101 /
10209 / 7396, 13102 / 10209 /
7396, 13103 / 10209 / 7396,

7397, 10210 / 7398, 10211 /.

7398,7399, 9023 /7400, 9024 /

7400, 9025 | 7400, 9026 /

7400, 7404, 7401, 7403, 7402

:il
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%
4
Ry
© @

7405, 7406, 7407 | 1, TAQ7 | 2,

7408, 7409, 17918 1 741011, 17918 /_
7410 1 2, 7411, T412 11, 7412 ) 2,

. 17924./ 10885 /7413, 17925 / 10885
/7.413 12,10886 / 7413 / 1, 10886 /
741312, 7414 11, 7414 ] 2, 7445 11,
741502, 1793074161, 17931 |

741612, 7417, 14942 [ 7418, 14941 |

7418, 7419, 7420, 7421, 17951 1* -

7422, 17952 | 7422, 17941 | 7423,

17942 17423, 17953 | 7424, 17954 /
7424, 7425, 7426, 7427, 17273 |.

7428, 17274 | 7428, T429, T430,
7430, 17270// 10468 7431, 17271 |
10469 / 7431, 15690 / 10470 / 7431,
15690 / 10470 / 7431, 15691 / 10470
| 7431, 7608, 7613, 7614, 7615,
7616, 7617, 7618, 7619, 7955 /
7620, 7956 | 7620, 7621, 7622, .
7623, 7624, 7625, 7626, 17948 |
7627, 17947 | 7627, 17933 / 7628 /
1, 17932 / 7628 / 2, 17936 / 16.164’/.
7629, 17937 / 16164 / 7629, 17934 /

16165 / 7629, 17935 / 16165 /7629,

16166 / 7629, 17938 / 7630, 17939 -

/7630, 7631, 17940 17631, 17941

[ 7632, 7633, 7634, 15729/7635

oot emta g ) s, s e mvesecmssepatemeies e see s 4o
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5 | 6 ]

T SRR

15730 / 7635, 76386, 7637, 7638, 7.639,
7640, 7641, 7642, 7643, 16147 /.7644,
16148 / 7644, 7645, 17961 / 7648,
17962 / 7646, 7647, 7648, 7649, 7649,
7650, 7651, 7652, 7653, 7654, 17957 /
14910 / 7655, 17958/ 4910 / 7655,

7656, 7657, 7658, 7659, 7660, 7661,

7662, 7663, 7664, 17536 |/ 7665,

175837 / 7665, 7666, 7667, 17573 /
7668, 17574 | 7668, 1,7575 / 7669,
17576 | 7669, 7670, 7671, 15649 /|
7672, 15648 | 7672, 16160 ] 15647 |
7672, 161611 15647 | 7672, 7673
7674, 7675, 17568 | 7676, 17569 |
7676, 17570 / 7576, 7677, 7678, 7679,
17571 | 7680, 17572 / 7680, 7681,
7682, 7683, 7684, 7685, 16348 7686
16347 1 7686, 768612, 7686 / 3, 7667
14973 | 7688, 14974 / 7688, 14973 /
7688, 17943 | 7688, 12162 / 7689,
12163 / 7689, 16349 / 7690 / 1, 16350
/ 7690 1 2, 7691, 7692, 7693, 7694,
7695, 7606, 8991 / 7697, 8992 /

7697, 7698, 7699, 7700, 7701, 7702,

17703, 7704, 17244 [7705, 17245 /7705

176
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"1

12

13

210

21

23

17246 1 7706, 17247 | 7706, 7707,
7708, 7709, 7710. Rohtak Rohtak

Pada 43468, 3, 4° 5, 16/1, 1612,
16/3, 16/4, 67 Acres (Contd.) 24/1,

2412, 2413, 25,

11121, 111212, 12, 13, 14, 15, 16, 17,

18/1, 18/2, 20/, 20/2, 2111, 21/2, I

2212, 22/1, 2212, 23, 24, 25.

5,6,7,8,9, 10, 11, 12, 13, 14, 15,
16, 17, 18, 19,20, 21. 22,23, 24,
25/1, 2602,

10, 114, 1972, 12, 17, 18, 19, 20,
211, 2172, é1/3, 22/1, 2212, 2213, 2(_3,'
24, 25,

1,9, 10, 11, 12, 13/1, 1312, 16, 17,

18, 19, 1912, 19/3, 201, 20/2/1
200212, 201213, 211, 2412, 2211, 2212,

23, 24, 25/1.

11, V2, 211, 212, 3, 4, 5, 6/1, 6/2, 7, 8,
9, .10, 11, 12, 13, 14, 15,716, 17, 18,

19, 20, 21, 22, 23, 24/1, 24/2, 25,

+

1, % 2,3, 4, 5/1, 52, 6
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31 4

5 6

24

25

28

29

30

7,8,9,101, 1012, 1111, 1112, 12, 13,
14, 15, 16, 17, 18, 19, 20/1, 20/2,

20/3, 20/4, 20/5, 21, 22, 23, 24, 25.

11, %, 113, 2, 3, 4, 5/1,-512, 8, 711,

712, 8/1, 8/2, 911, 9/2, 10, 11, 1211,

1212, 1301, 13/2, 14, 15/, 15/2, 16,
1701, 1712, 18/1, 1812, 19, 20, 21, 22,
231, 23/2, 2411, 2412, 2413, 24/4.
2415, 2418, 2417, 2418, 2419, 24110,

2501, 25/2.

3, 4/1, 4/2. 4/3, 5/1/1, 5/1/2, 6/1/1,
6/112, 6/1/3, 6/1/4, 6/2/1, 6/2/2, 7/1,

712, 8, 91, 9121, 91212, 1111, 11/21,
12, 131, 1312, 1411, 14/2, 14/3, 1.5,”

161, 1612, 1711, 1712, 181, 1812, 19,

20, 22, 2311, 23/2, 24, 2611, 2512
4,5,6/1,6/2 .

31,312, 4,511,512, 6,7, 81, 82,14,

15, 16, 25/1, 2612

1,2M,212, 213, 4,5, 6, 7/1
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31

32

33

40

41

' |
712,713, 811, 8/2 9/1, 972, 913, 10/1

10/2; 11, 12, 13, 14/1, 1472, 15, 16,
17, 18, 19, 2011~ 2072, 21, 2211,
2212, 23/1, 23/2, 24, 25.

1,2,3,4,5,9/1,6/2,7,8,9, 10, 1.1,
12, 13, 14/1, 1472, 1571, 15/.2, 18,
71,1712, 1‘8, 19, 20, 21, 22, 23, B
24, 25/1, 25/2, ' «°.

1,2, 31, 312, 4,5, 6/1, 6/2,7, 8, 9,
10, 11, 12, 13, 1471, 1412, 15/1,

1512, 16, 17,,18, 19, 20, 21, 22, 23,

ES

24, 25,

1,2,3,4,7,8,9,10, 11, 12, 13, 14,
. 18,19, 20/1, 20/2, 21, 22, 23/1.

1.2, 3, 91, 92, 101, 10/2,

10/3/1, 10/3/2, 11, 12/1, 20/1, 2072,
21.

1,2, 3,4, 5, 6,711, 71112, 712, 8,
9,10, 11, 12, 13, 14/1, 1472, 14/3,

1474, 1511, 15/2, 15/3, 18, 17, 18,

19, 2001, 2002, 21, 2201, 227, 23,

24, 251, 25/2,

A et e ———— -
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42 A1 % 210, 2102, 202, 3, 4, 51,

512, 6/1, 6/2, 711, 71211, 712/2, 8, 9,

| 10/, 1002, 1171, 1172, 12/1, 12211,

v . 121212, 13, 14/1, 1472, 14/3, 15/1,-
1612, 15/3, 16, 1711, 17)2, 181,

1812, 18/3, 18/4, 18/5, 18/6, 18/7,
18/8, 18/9, 18110, 19/1/1, 19/1/2,.

19/1/3, 19/1/4, 1972, 19/3/1, 191312,

g% é 2011, 200211,.20/212, 201213, 201214,
; 201215, 201216, 20/2/7, 20/2/8, 24/1,
2112, 2113, 2114, 2175, 216, 2179,
221111, 221112, 221183, 2212121,

22/212/2, 22120213, 22127204,
2212111, 22121112, 22121113, 2311,
23/2, 2313, 23/4, 23/5, 2306, 237,

2318, 23/9, 2411, 2412, 24/3, 24/a,

2415, 24/6, 25.

43 11, %, 2, 3, 4, 5, 6, 7, 8/1, 8/2, 9,

10, 11, 1211, 1272, 13, 1471, 14/2,
1511, 1813, 161, 16/2, 171, 1712,
17, 174, 18,19, 2211, 2212, 2213,
221411, 221412, 22/4/3
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44

50

22/41za4, 221415, 22/4/6, 22/4/7,
220418, 2249, 23, 24, a5/,

25012, 250201, 25/212/1, 25/2/2/2,
25121213, 25/2/2/4, 25/2/25
5, 6/1, /2, 15/1, 15/2

411, 412m 511, 512, 6/1, 6/, 7/1, 772,

8, 13/11, 13/1/2, 13/-1/3, 13/1/4., "

13105, 131106, 13/1/7, 13/4/,
13119, 1311110, 13/1/11, 1311712,
1301113, 13/1/14, 131115, 13/1/16,
13117, 13/1/18, 13/1/19, *"’13/1./20.
131121, 13}2/1,.. 131212, 13/2/3,
| 13208, 131205 13/2/6, 13/2/7
130218, 1411, 14121, 141202, 213
14/2/4,  14/2/5, 14/é/e, 147217,
141208, 141219, 1472110, 14/2111,
1412112, 1412113, 14/2/14, 14/2115,
1412/16, 15, 16, 1711, 1712, 17/3;
1811, 1872, 1813, 1874, 18/5, 18/,
1817, 18/8, 18/911, 18/9/2, 18/40,
18/11, 18/12, 18113, 18/14, 18/15, 4

18/16, 18/17, 18/18, 18/19, 18/20,
©18/21, 18/22, 18/23

- TR e
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. 5_ i
18/24, 2501, 2572, 2503, 2514, 25,

25/6/1, 25/6/2, 2817H, 251712, 2508, 25/9,
25010, 26/11, 25/1 2,'525/13, 25/14, 2501,
25116, 25117, 25118, 25118, 2520, 2/21,
25/22, 25123,

U 2202, 3, 3201, 37212, a1, ap2, 5,

6/1,6/2, 7, 8/1, 82, 9, 10, 11,12, 13, 14,

15/, 1512, 16/1, 16/2, 17, 18, 19, 2011y

2012, 21, 22, 23, 24, 25/1, 2502,
52 M,%,2,3,4,56,789 1011, 10/2,

: 11, 112,12, 13, 141, 1412, 1571, 4772,
18.19, 20, 21, 22, 23, 24/112, 2412

53 11

60 1,211, 212, 3,441, 442

61, 1,2, 301, 303, % 315, 316, 377, 308, 309
310, 311, 3112, 313, 3114, 3115, 3116,
317, 3118, 319, 3120, 3121, 3/22, 4, 5, 9,

10, 11, 1172, 201, 2072, 2013, 2172,

* §

2113, 2211, 2213,

62 15/1, 1512, 16/1, 16/2, 16/3, 17.
63 6/2 min, 15/1
70 1, 1414, 1472, 1413, 1444, 15/1, 1512, 16, ,

171, 1702, 1713, 24114, 241211, 25/2 and

Khasta Nos. 129, 140, 142, 143, 144,

145, 148,

. Sdi-
Special Secretary to Government Haryana .
Urban Estates Department.

TRUE CQRY
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The Director,

Urban Estate Department, Hafyana,
Panchkuié.

To

The Administrator,
HUDA, Hisar.
Memo No. 3-06/ -
Dated:
Subject: Release of land in the revenue estate of

village Bohar and Kheri Sadh District

.

Rohtak Sh. Surat Singh, Ramesh Rumar,

K
o

Suresh Rumar & others.
* %k {
On the subject cited above. -

In this regard you are hereby informed

that the Government is agreed to release the land '

of Sarviif;//gg:at Sig-h.' Ramesh umar, Suresh

detail of land

Kumar etc. measurilg 60.43 acres

Ny

is enclosed)situated in: Xéllage Gari Boha; and

———

village Kheri Shad Distrigt Rohtak falling under -
M\—'\’“ : g m——— o e

.

the Sector 27 , Urban Esﬁate, Rohtak on all

gt

general conditions. The condition of recovery of

-~

the amount of development charges proportionately
in addition to the general conditions will also

be applicable on the party. The party will aléé

te

183




- Endst.No.

1148 |

withdraw the court case regarding acquisition

which he has filed. The party will alsé‘have to

execute an agreement in respect of the released

land.,

Director
Urban Estate Depar ment , Haryana,

3671

1. The Director, Town and Country Planning
Department, Haryana, Chandigarh witﬁ refi*td
his Memo No. DS-II-06/15561 dateé‘éS.S.Os for
information and necesgary action.

2, Distriét Town Planner, Roﬂtak

3. Land Acquisition Officex’, Hisar.

4, Estate Officer, HUDA, Rohtak.

5. Chief Controller of Accounts, HUDA, .

Panchkula,
. sd/-
For Director

Urban Estate Department,Haryana,
Panchkula,

e
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| Garhi Bohar [329 22 min 6~-2
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Udhaar Gagan Properties (P) Ltd.

+

[Village |Rect. Mo, Killa No. |drea

K-M

19 Min 612

330 16 8-0

505 5 T8

15 o 18-0

8/1/2" T Ya-13

I 573 eoTE

% R S

iz T 's-0

16/1 N

17 T80

23 : 8-0

24 - |8-0

355 R I

330 24 ' 8-Q

25° 8-0

349 4 | 8-0.
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8/1/1

356 1i/2

i0/1.

10/2

g

12

13

18
19

20 min

331 : 7

14 7-12
17 7-12
18 8-0

Tt

F O ] LT g e T
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1356

116

T

114

Taoo

330

9/1

TiTo

575

4-0

‘349

18’

I E - 2] i
335 . 1 8—,0—“ ——
2 8-0
10 8-0
B 331 16 8-0 -
15/1 7-2
349 1672 2-13
' ES R
356 5 8-0
15/i 2-14
17 4-0
1330 8 8-0

s stiTE o
T R

fo e mmpm—rm———— e e g AR e,
3 KR AN T
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3

2

“’.. ?'
.g.vf v
@S

237/1/2 5.8
| s
331 22/2 4-2
23/1 i-18
330 4/7 2-0
Kheri Sadh |13 16 5-4
25 4-12
14 T e T g-11
40 N 8-0 T
7 8-0
6 8-0 T
13 1T | 4~0
24 7-18 7
40 i 6-19
Total - 2179
pare T e T
G.Total 14839 or
say 60.43
acreS'.-

Sd/- District Town Planner (PQ)
For Director Town and Country Planning, Haryana,Chandigarh.

True transiation/copy

Advocate
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From
The Directoxr,
Urban Estate Department, Haryana,
Panchkula.

To

The Administratox,
HUDA, Hisar.
Memo No. 3-06/
Dated:

Subject: Release of land in the revenue estate of
village Pehrawar Bohar and Kheri ' Sadh
District Rohtak Sh. Ram Bhagat s/o 'Sh.

Brahma Sada Ram s/o0 Brahma Ram Dutt s¥o

Brahma and others. i

L

*k
On the subject cited above.
In this rega;d. you are hereby .informed
that the Government iélagréed to release the land

of Sarvshri Ram Bhagat son Brahma, Sada Ram son

(detail of land is enclosed)situa#ed

Perawar, Bohar and Kheri Shad
biétrict Rohtak falling ﬁnder the Sector 27 ,
Urban Estate, Rohtak on all general conditions.
The condition of recovery of the amoqnt of

development charges Proportionately in - addition

S sesemme— AL

189 .
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o . 88

to the general conditidns.wili also be applicable
on the party. The party will alsé'withaiaw the
court case regarding acguisition whiéh he has
filed. The party wiil also. have to ~exécute an

agreement in respect of the releadased Iand.
Director

Urban Estate Department,Haryana,
Panchkula.

Endst.No, Dated: 12.06,2006

A copy of the above is forwarded to the

following for information and necessary action :-

1. The Director, Town and Country. Planning

Department, Haryana, Chandigarh ﬁith‘ref; to:

his Memo No. DS-II-06/15562 dated 26.5.06 for

information and.necessary action.
2, District Town Planner, Rohtak
3. Land Acquisition Officer,‘Hisar.
4, Estate Officer, HUDA, Rohtak.
5. Chief  Controller of Accounfs, HUDA,,

Panchula.

e

sd/-.

For Director

Urban Estate Department,Haryana,

Panchkula.
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Udhaar Gagan Properties (P) Ltd.

99

~Land owned by industrial collahoration with M/s

~a
Y

Village Rect.No. Killa No. |Area
‘ ' K - M
Pehrawar 6 13/2 1-19
- 16 6-9

17 8-5

25 8-0

7 20 7-2

21 8~0

8 1 1-3
6 22/2 1-16
[ 5/3 3-12

8 1 8-0
' 10 1-11
9 6/1 5-10
4/1 0-16

T 5/2 0~4

I Y2 R 0-2

6/3 2-8

o 9 37 '8<0
7 17 11-10
24 7-8

9 4/2 7-3 T

5/1 3-1

6 24 8-0
7 18 2-18

19 4-0

22 8-0

23 8-0

6 R 8-7

o 19 8-0

22/171 1-2

13/1 3-5

5 8-0

22/1/2 3-2

22/1/1/2 2-0

23 8-0
Total 166-0

._.l...7l

164.13
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359 | i3 2-6 ", ]
8/3 2-18
3 7-11
8/2 2-1
~ 18/4 2-18
1/2 _‘”4—.4
9/1 1-2 : )
14/1 5-6 2
2 7-11
] 8/1 0-3
: 9/2 6-2 -
@ o 4 7 8_0 ¢
5 ‘Kheri Sadh |41 5/2 2~0
=\ ; — 5 5-16
7/1 6-8
14 8~0
44. 5 18-0 -
K 45 - 8 7-11 -
a1 1072 21
T 78
T 1972 T7-14
20 8-0
B 40 S ET 110-10
g% : 16 80 |
h 17 8-0
18 8-0
I 8-0 o
- 20 7.8
41 T |16 8-0
40 R 7-8
45 2 8-0
3 8-0
40 22 8-0
23 18-0 B
_ 21 8-0
41 8-0 T
| Total 226.10 -

192



1157

41 i 12 T 514

18 TTs-12

45 1 | 7-8

Total  [24%0

- | " I Page-I | 164.13

T e e e ——————

Page II 226-10

51.88 Acs,

i
|
‘ . - es ] e emin e e G' TQtal' 415 ' 3 or

Sd/- District Town Planner (PQ)
AFor Director Town and Qountry Planning, Haryanahﬁfhandigarh.
True translation/wﬁy
‘@%% - o Advocate
» @
-
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“From

Urban Estate Department,

Hagyana,
Planchkula. :

To

The Administrator,
HUDA, Rohtak.

Memo No. $-3-06/1250-9
ated: 3 .,11.06

Sub: Regarding releasé of land of Sector 4, 5

and 6, Rohtak / houses from acquisition.

On the subject cited above, vyou are

hereby intimated that the Govt. has released the

structures / land falling under Sector 4, 5 & 6,

—_—
Rohtak from acquisition on the common terms  and

conditions and the following decisions have been

taken: -

i) The area outside the black boundary on

T

the mapé of the sazra plan of Sectors

. -, R
4, 5 & 6 be excluded from acquisition,

the land being in. the possession of

owners, However, the land for which

compensation has already been accepted

would be released only on recovery of
the compensation amount along with .

Rs.5.5% interest.

ii) Certain individual structures which are .

still Qéii}égg on the land being

acquired  will be  excluded from




iii)

iv)

vi)

is described.

T S et e

- 1159 93

acquisition with proportionate open
area and suitably adjusted in the

layout plan.

In respect of the 1lang belonging to
t
Shri Jagbir Singh Narwal etc. since

request for CLU is. uynder consideration

——————

| e . o
for this lang Separately it be also

excluded from acquisition except the

land required for land.

On Khasra No.41/16 samadhis exist,'
hence this land be also excluded from

acquisition.

The area in_Sector 6 in 5étween Gohana
Road and Poqket A is so locéﬁéd that it
‘cannot be gainfully utilized by HUDA,
and stfucture also exist on this land,
hence this land be excluded from

acquisition, and

The lang_xequired_for.qe¢+nrf4@ads~4n

-5 & 6_and_internal roads in:

In the Shijra plan enclosed by the Govt.

structures / land Lo be released from agquisition

Similarly, the | §uﬁmary /

T Bos e
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description of the owners o¢f land to be released °

from acquisition has been prepared by the Land

Acquisition Collector, Hisar, a copy of which is

e

enclosed herewith.

Therefore, you are requested to prepare.

the release order on common terms and conditions

of the land / structure to be released from

acquisition on your level according to the above
said order in each case and recover development

charges by making contact with Land Acguisition

Hisar and District Town Pl nner, Rohtak

Collectgf,

and get execute the ag;eement from the owner. If
any applicant has filed a case against i&he‘
department then let the case get Qéck from ;;;Tt

If any condition is to be kept by you on yoﬁ:;

level, pleédse make it implement.

Apart _from this, the land owners will

return back compensation by including interest @
™~

5.5% to HUDA, who have received the same on

&

account  of acquisition of . land before the

"y '

releasing of land from acquisition.

Such as, it is asserted in Para No. iii

and .iv that the land falling in roads and . internal.

roads will not be released from acqﬁisition.

o

T ——————
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Sq, you are requested to please 1nform

this office after completing the proceeding after
implement the above said terms on account of

release of concerned land. : ~.

- sd/-
Deputy Director,

Urban Estate Department, Haryana
Panchkula.

Encl. As. abogve

Ends. No:3-Q6/ " Dated:

A copy of above is forwarded to the

following: ~

1. Engineer-in-Chief, HUDAK Panchkula;
2.Chief Administrator, HUDA, Town Planning Wing,
Panchkula; ' kA

4

3. Director, ~Town and Countn& Planning’
Department, Haryena[ Chandigarh;

4.Distfiét Town Planner, Rohtak;

5., Land Acquisition Officer, Hisar;

6. Estate Officer, HUDA, Rontak;

7.Chief Accounts Controller, HUDA, Panchkula;

for information and necessary action please,

Sd/-
. Deputy Dire¢tor,
Urban Estate Department, Haryana
Panchkula/

Encl, As above
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~AS PER THE DIRECTIONS GIVEN ON THE LAST PAGE (NP -

), THE DETAILS PERTAINING TO THE RELEASE OF LAND
5 & 6 ROHTAK HAVE BEEN WORKED OUT.

‘IN SECTOR ¢,

THE DETAILS HAVE BEEN PREPARED ACCORDING TO THE

SR. NOS.

FOLLOWS;

MENTIOEND ON LAST PAGE AND THE SAME IS AS

“

i) The area falling outside the black boundary 1n )
5 & 6 is given below: -

Sectors 4,

Details of land to be released in Sector 6,
Rohtak, Village Pada is as under:
TABLE NO.1
Khasra Ragba | Khasra Ragba | Khasra Ragba | Khasra Ragba
No. No. No. No. )
10 4-10 28 | 6-4 61 20 16 . 7-14
3 ) * 13 1
4 7-16 4 7-15 2 8-0 17 80
5 4-2 5 8-0 3 8-0 18 8-0
16 4-0 8 8-0 4 8-0 19 8-0
24 5-6 7 8-0 5 80 20 8-0
25 7-11 8 9-16 9 8-0 21 8-0
i 3-10 14 8-0 10 Min 20 22 8-0
1
12 7-13 25 7-12 11 Min 20 23 8-0
20 8-0 30 8-0 20 Min 2-0 24 » |80
1 : L
24 8-0 2 8-0 21 4-1/.6 25 8-6
11 a _
19 8-0 3 7-11 22 8-0 26 80 -
' 4
20 80 193 1212 62 5-8 5 8-0
: ' 16 .
21 8-0 10 8-0 17 8-0 8 8-0
22 8-0 41 8-0. 63 6-17 23 Min 4-0
16 6/2 ' - .
_ . 1501 8-0 _
25 80 42 10 70 70 24 Min 4-0
3 _ 24 Min _ 10 _
4 7-12 43 8-0 14 94 44 7-12
: 1 5
5 7-0 2 80 15 6-8 6 7-12
6 8-0 9 8-0 16 8-0 15 7-12
7 Min 8-0 10 7-11 117 6-0 50 8-0
. 13
9 8-0 11 8-0 24 7-9 4 8-0
11 8-0 12 7-18 25 7-12 5 Min 1-0
12 8-0 13 Min 8-0 13 8-0 6 8-0
13 8-0 18 8-0 7 8-0 ‘
14 8-0 22 8-0
15 8-0 8 8-0
R T O SN
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- 1 163 TABLE NO?;.

-~ " Land released in Sector 6, Rehtak Award No.6,
Dated: 20.12.2004 '

7385 Min [ 7407 7428 - | 7647 17667 | 7683 . | 7697
7386 Nin_| 7408 (7620 | 7653 7668 [ 7684 1708

7987 Min | 7409|7621 | 7664|7660 | 7088 7605
7388 Min_[7410 7603|7685 7670 [ 7686 |00

7989|741t 7624|7656 |7e71 |7e67 | 7v0r
7390 Min | 7412~ 17638 | 7657 7672 | 7688|7702
7391 Min_| 7413 7639 | 7658 7673|7689 | 7703
7398 7414|7640, [7658 7674 | 7600 7704
7399Min | 7415|7641 — 7680  [7675 | 7691 | 7705
7400 (7416|7642 [ 7663 7676 | 7692 7706
7401 Min 7477 " 17643 | 7664 7678|7695 | 7707
7402 Min_ [7418 | 7644 | 7665 7679 " | 7694 7708
7403 Min {7479 [ 7645 | 7666 7680 | 7695 7709

7404 Min_| 7420 Min_| 7646 | 7682|7681 1788 S0
i 7405 Min_| 7406 Min | 7665 7666 - 7867 |7ees | e,
o .
" 4+
- TABLE NO.3

Land to be released in Sector 4 & 5, Rohtak,
Village Bohar, Pada

KhasraMNo. |Ragba [ Khasra No. Ragba | Khasra No. | Ragba
(Total Area / (Total i(Total Area /
Area falling " Aea [} / Area falling
in 60 Mt Area o in 60 Mt
Road) App. . falling in Road) App.
60 Mt | . -
Road)
— IApp. |
VILL PADA - '
5 —T7 —7 —
21/1 5-15/(1-15) | 4 80(60) | 1Min | 7-1044-0)
202 12:05/0-10) |5 7-12(50) |2 8-02/(5-0) _
59 o 6 7-1102-0) | 9Min 2-0/(2-0)
111 Min {4-Q
Y2 Min 7. ' 7-37-3) 110 Min 2-14(2-14)
113 Min ' W 8050 11 Min 4-15/(4-15)
s Min o 15 ' 80" | 20 Min, ."LMﬂmw
/5 Min 16 &0 s T T
i 1 7-11
16Min R kY 8-0/(0-10) 120 180
117 Min 18 -~ 1 80/7-10) 3 8-0
1/8 Min 19 8-0/(2-10) |4 Min 7T
1/9 Min ' ' 1 20 Min 5-16 5 Min . |60
24 8-0/(0-10) [21 180 25 Min 06 - ]
% B EDE ' 8oN7-10) |78 T
5N 0-15 _
Total are 67.27
acres  (app.
Area . falling
under  road
839  acres
(app)
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160 23 8:0/(3-0) | VILL: BOHAR
14/1 Min 0-2
1412 Min 2-2 24 8-0 134 _
_ 8 7-16
156/1/1 Min 25 8-0 14 6-8
15/112 Min 73 , 13 = 8-0
4 80
1 15/1/3 Min 5 7-12 12 B6-14
15/1/4 Min 8 712 17 5-4
16/1/5 Min 0-15 7 80 18 8-0
15/1/6 Min 11 7-11 19 4-2
15117 Min 12 7-11 22 8-10
15/1/8 Min 13 7-11 23 7-11
15/1/9 Min 14 7-11 167
, 3 8-0
1511710 Min 15 7-11 4 7-11
‘ Total area 9.48
acres {app.) -
151711 Min 16 8-0
1611112 Min 17 8-0
16/1/13 Min 18 8-0
15/1/14 Min 19 8-0
15/1/15 Min 20 8-0
15/1/16 Min 21 8-0
1611117 Min 22 8-1
15/1/18 Min 23 7-11 .
15/149 Min 24 7-11
yal 25 8-0 i
3 Min 6-0 ot
8 3-10 74
_ 9 7-8
12 8-8 10 7-11
13 7-17 11 8-0.-
14 7-11 12 6-4
15 7-11 119 3-8
16 7-12 20 8-0
17 8-0 21 8-0
18 8-0 22 1-10.
19 8-0 5
1 7-4
20 2-2 10 4-6.
21 8-2 76
, 2 4-13
22 8-0 3 4-13
25 Min 6-0 41 4-13
" ® Exact Calculation of area shall be done after
partition (TATIMA) as per actual revenue
record, ’ . )
TRUE COPY
ADVOCATE ’
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. employees of The

1185 ,

Annexure P/u'

The Haryana Roadways Co-operative House \guildiné
Society Ltd, (Regd.), 591 ~ HB, Rohtak - 124001,

kot

Dated:/25.10.08
To
The Hon'ble Chief Minister,
Government of Haryané.
Subject:Regarding.releasing.the land of Haryana

Roadways Cooperative House Building

y 3

Society’ (registered) Rohtak From
/

acquisition. ’
* ok
Sirx,
As you are well aware that after the

purchase of land, plots were allotted to the
——— e T T ——— ,
2 Roadways. Cooperative

House Building Society (Regd.) Rohtak, the total

area of which was 58 kanals 18 marlas. This land

. : - T —
is situated in Sector 6. Out of this land, land

measur{ggﬁli_xanaia;&\£@££§§ comprised in'killa

No. 52 / 13.14/1 has already been left out by the

Government and —fer—reltebsing—the—balance l=



SHERIOTY

AR RO

2

SR
criels

AT

. -» [00

measuring 45 Xanals 10

Marlas , a number of

requests have been made to Hon'ble Chief Minister

—

and Meﬁber of Parliament Sh, Deepender Hooda at
pPersonal level.

In this regard you are made aware that
the plots which héve been carved out from this

land have been purchased by the Class IV and®

Class 1III employees after making savings from

their monthly salaries. All these employees are

poor and plots have been purchased from their

A~
hard earned savings.. You are,  therefore,

requested to have Pity on them aﬁd we are sure

that you will get this land " released f;6m"

acquisition.
Thanking you,

Sd/~ President
Haryana Roadways Coop. House
Building Society Ltd. Rohtak
Regd. No. 591 HB
Jagdish Hooda (Khidwali)
Committee
1. On behalf of all the members;

True translation

Advocate

202




_
.mﬁﬁﬁy

ISR s e Ly,
YRR L L

o - o]

Annexyre PI1g

The Ha;yana Roadways Co-operative Hpuéé Building
Society Ltd. (Regd.), 591 -'HB( Rohtak - 124001,

* k%

Dated: 21.12.2009
To ‘ b
The Secretary to Government of Harxyana,

Urban Estate Department,

Haryana Civil Secretariat, Chandigarh.

Subject:Regarding releasing the land of%:the
Society from acquisitjon. J;
Sir, |
It is humbly submitted that some of the
land was purchased by The Haryana Roadways Co-y
Operative House Building Society Ltd: (Regd. ),
Rohtak through Sale Deed and for some of the
land, GPA was given alongwith Will. The Society

acted upon the above said land and roads were

made, investments were alsgo made. Out of the land

of the society, two acres land was released, bhut

rest of the land has been acquired for which
office hearers of the society met to the higher

authoritiegs and also the Hon'ble Chief Minister,

S cnmmans
CARE e Y
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Haryana many times and Hon'ble Chief Minister

gave the assurance that the land " will be-

released. But the same was not released. The.

. applicant has also made the representations

earliexr and.requested for the release of the land
as a big ﬁhﬁnk of the land out of acquisition has
been released even after the award. Therefore,
our  land may also be réleased from  the
acquisition.

Thanking you,

Sd/~ President

’

Haryana Roadwéys Coop,House

Building Society ILtd., Rohtak.

Regd.No. 591 HB
TrueAcopy

Advocate
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YN THE SUPREME COURT OF INDIA
CIVIL APPELLATE JURISDIGTION

IA. NO. l . OF 2010

SPECIAL LEAVE PETITIQN (Icl::vn.) NO. OF 2010
IN THE MATTER OF:- -
PAWAN KUMAR & ORS. ---PETITIONERS
AND
STATE OF HARYAN%\ 8 ORS.". ° ~'l--RESPONDENTS

APPLICATION FOR EXEMPTION FROM FILING
CERTIFIED COPY OF THE IMPUGNED ORDER

TO ,
THE HON'BLE CHIEF JUSTICE QF INDIA %
AND HIS COMPANION JUSTICES OF THE
HON'BLE SUPREME CQURT QF INDIA, o

THE HUMBLE PETITION OF
PETITIONER ABOVENAMED

MOST RESPECTFULLY SHOWETH:-

1. That the petitioner abovenamed respectfully submits

this petition seeking Special Leave to Appeal from

the Final Judgment and order dated 17.2.10 passed
. . -|..‘

by the High Court of Punjébw'& Ha_rV.ana at

Chandigarh in CWP N0.2788/2010, wh.ereby the High
Court dismissed the Writ Petition filed by the

petitioners.
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-

' '5'.— That the petitioner has already applied for the certified
copy of the impugned grder and will place on record

as and when available.

PRAYER

It is therefore, most respectfully prayed that this
Hon’ble Court may be _pleaéed to exempt the

petitioner from filing certified- copy of the impugned

;@ Finai Judgme‘nt & order dated 17.2.10 passed by the
-
é’ﬁp High Court of Punjab & Haryana at Chandigarh in CWP
Ry ,
No.2788/2010,
FILED BY:-
DATED:- 5.5.2010 - *© [RISHI MALHOTRA]

(ADVOCATE FOR PETITIONER)

1 o st e e e e, v ae snmoma —n—- e
! LA [ Pyt
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IN THE SUPREME COURT OF INDIA
L CIVIL APPELLATE JURISDICTION
 SPECIAL LEAVE PETITION (CIVIL) NQ.14692 OF 2010

IN THE MATTER OF:-

Pawan Kumar & Ors. : . ...Petitioners

Versus

State of Haryana & Ors. - ...Respondents

AFFIDAVIT OF URGENCY

I, Pawan Kumar, S/o Sh. Ram Kumar, R/o Pada, Tehsil &
District Rohtak (Haryana) at present at New Delhi do hereby
solemnly affirm and state as under:- '
]
1. 'That I am one of the petitioners in the above mentioned
matter and I am conversant with facts and circumstances
of the case. Hence, I'am competent to swear this affidavit.

2. That the petitioners are in possession from 10.4.98 because
all the petitioners are member of the society. There are 168
members who were allotted the plots and possession was
handed over to all of them and all were  accorded
possession certificate dues clearance certificate efc,

3. In the year 2002, the respondents issued the notification
u/s 4 of the Land Acquisition Act, 1894 dated 1.1.02
showing intention to acquire the land of the petitioners for
the purpose commercial sector 6 in Rohtak under the
HUDA Act, 1977 by the HUDA.

4. That the petitioners filed objection u/s 5 A of the Act within
the stipulated period stating that the land total measuring
66 Kanals 18 Marlas situated in the Revenue State of
Village Pada are in possession of the petitioners in which
they have already constructed their houses and are living
therein, '

5. The petitioners can be dispossessed anytime from this land
and the petitioners craves indulgence of this Hon'ble Court
praying for stay of dispossession from the said property and
further prays that the matter may be listed before the
Vacation Judge otherwise the SLP shall become .
infructuous if the stay is not granted by this Court.

EENTE

T

T TR TInSETTAS e
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6. That the contents of my above affidavit are true to my
knowledge and nothing false has been stated therein.

DEPONENT

VERIFICATION:-

Verified at New Delhi on this 17-th. day of May 2010, that the
contents of my above affidavit are true and correct, no part of it

is false and nothing material has been concealed therefrom. ’ ﬁ'

‘ = ‘ : DEPONENT

-y .oe

B e TN T IO e . B - S e MPUETSIITTISAC mocany ¢ owerEn
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. IN THE SUPREME COURT OF INDIA
e \  CIVIL APPELLATE JURISDICTION
) - SPEGIAL LEAVE PETITION {CIVIL) NO.14692 OF 2010
. A
. ! ‘\:i\.a.:.—'_,,»
\ . SYPHE MATTER OF:-
et e :
.:-,\}Sf,w"‘ Pawan Kumar & Ors. ...Petitioners
Versus
- State of Haryana & Ors. ...Respondents

AFFIDAVIT OF URGENCY

48 L Pawan Kumar, S/o Sh. Ram Kumar, R/q Pada, Tehsil &
District Rohtak (Haryana) at present at New Delht do hereby

/g;};g;f o solemnly affirm and state as under:- i
ﬁé;}?"' : -
K 1. That I am one of the petitioners in the above mentioned

matter and I am conversant with facts and circumstances -
of the case, Hence, I am competent to swear this affidavit,

2. That the matter relates to land Acquisition in which the
Notice was issued for acquired the land of, the petitioners
and the Hon’ble High Court dismissed the' petition of the
petitioner on 17.2,10. The Copy of the Order was. applied
but same was nat ready till date. Therefore, the. SLP was
filed by the petitioners on 5.5, 10 and SLP was registered on
6.5.10.

P

o 3. That the petitioners are in possession from 10.4.98 because

' all the petitioners are member of the. society. There are 168

; . members who were allotted the plots and possession was

i handed over to all of them and all were accorded
possession certificate dues clearance certificate etc.

2.

4. In.the year 2002, the respondents issued the notification
u/s 4 of the Land Acquisition Act, 1894 dated 1,1.02
showing intention to.acquire the land of the petitioners for
the plrpose commercial sector © in Rohtak under the
HUDA Act, 1977 by the HUDA.

5. That the petitioners filed objection u/s'5 A of the Act within
the stipulated period stating that the land fotal measuring
66 Kanals 18 Marlas situated in ‘the Revenue State of
Village Pada are in possession of the petitioners in which
they have already - constructed their houses and are living .
therein, :
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The petitioners can be dispossessed anytime from this land
and the petitioners craves indulgence of this Hon'ble Court
praying for stay of dispossession from the said property and
further prays that the matter may .be listed- before the
Vacation Judge otherwise the SLP. shall become
infructuous if the stay is not granted by this Court.

That the contents of 'my above affidavit are true to my
knowledge and nothing false has been stated therein.

" DEPONENT

VERIFICATION:-

Verified at ﬁew Delhi on this 19t day of May 2010, that the -

contents of my above affidavit are true and correct, no part of it
is false and nothing material has been concealed therefrom.

' DEPONENT

1
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.- INTHE SUPREVIE COURT OF INDIA
= i CIVIL APPELLATE JURISDICTION

SPE(:TIAL LEAVE PETITION (C)YNO..14692/2010 \: 2,

IN'{E MATTER OF:-

1

Pawan Kumar & others,

...Bstitioners

Versus

state of Haryang & Others. ...Responcents

=

Quntcr Affidavit on hehalf of the Respondents no, 1&9

—

I, Sanjay Rai. Land /\cqumnon Officdy

Urban Hstate, Haryvand;

»

¥

——
Rohtak, da hereby ¢ salemnly aftinm and state as under:-

s

i

abave I am conversant with the facts

and circumstances of'the above matter,

I That in my offigial capacity as stated

L That no facts whick were not pleaded before the Courts below have baen

"-pleaded in the counter affidavit, -

That facts stated in the aresent affidavit are true to my knowledge as per tiie

ofticial record and nothing has been concealed therein.

PRELIM'INAR-‘Y OB.IECTIONS:

I That the cause of action had

accrued to the pcm oner 01 30.12.; 00? when

netification under section 6 of (he and Acquxsmon Act, 1894 (hereinafter

the Act) was issucd

and d\\"l([ in respect of land in dispute hag been

announced on 29.12.2004 whereas the petitioner f'led the writ petition no. )
N\

"”788/10 titled as Pawan Kumar and others Vs Stalc of Haryana in the V sar
o das Fawan
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2010 which was rightly dismissed by F"‘n ble High Céu_i't o.n t.he grounds of
délay and laches.
That the order of the Hon’ble High Court is very much sustainable in the
eyes of law ;‘isl'tllqe same has been passed after hearh;},g_ on nierits. ‘Bg:cause;,
the writ petition was not maintaineble #2 i had been x.":d after nossing o“ .
the award ac has besn heid by Ih tlon’ble High 'Cou:t of Punjab anc.l."
Havyana at Vh:m:i garh in CI‘ Mo. 10971 OF 200{‘{ decideci o:i_ |

008 titled as Banwai Lu; wnd anciier Versus the State of Haryaaa

138

11.2.
and others.
Writ petition would not be maintainablc after pronquncement of

mscs of Ster

award, as has been held 1 by Hen'ble the Sln, eme Court in (e

wire l'lnrlia‘, I,l‘d. V. State oy Hi 1\«1:1'* {1996} 11 SCC 698, Mun l

\
w

Council A}\11nednana1 V Slnl~ Hvdel Beig (2000)2 SCC 18 andQ dm’x'

V. Dr. Secretary to the Government of Tamil Nadu (1997)

C 627. In

the view of.the above, the special leave petition is alsg_/ liable to be.
. X .t . ‘

~

dismissed.

That it is certified that no land has been released for grant of licence to

vrivate colenizers in terms of provisions of Haryana Development and
:

Regulation of. Urban Areas Act, 1975. Land has been released by the

Government only because section-4 erroneously included thickly nopulated

areas, pockets which ceuid not be geinfitly utilized by, I~1’UDA £s axpluinsd

ir. the subse

AR 14

uent paras. Mo licenne Bas been grantea i date in resgect of
v\\\_&__._»__,_

nolifizd under

BrrEn ung!s vard o3 jent scction-L'; in respect of the.
sodfieations '*ﬂnt*onc" at pase 50 The land of the petitionars have Lo

shown in red colour in Lay out cum development plan of

the same is annexed as annexure-12-
That as per the letter.onceived Trom Brooutive Enagines: ] DA Sivsen
"o 2 Rohtxk vide their endst no. 4724 dated 23.7.2010 that a cleac water

‘s of capacity 3.40 lacs gslions (1543800 ltrs) and bcundmy .\'111 of
1. >

212
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: boosting station has been ¢onstructe: i khasra no. 32//4 »9- The rest of the

tand in dispute has been planned for

Lt

plotting arca. The letter of the

Executive Engineer HUDA Division No. 2 Rohtak is annexed as annexures
A

TR-IT o

PN

“That the land in question along with ather land has been acquired fully in

accordance with the provisions contained in the Act. The notification under

~ section-4 of the Act as amended by the Central Act 63 of 1984 was issued

~ of land measuring 632.28 acres of village Para and 186.79 of Village '

Rohtak Tehsil & District  Rohtak vide notiﬂcation‘ no. LAC (F)-

NTLA/2002/72 dated i.1.20()2. ' : h e

. That the notification was published in two daily newspaneb ons in Enghsn

“TIIE NATIONAL HERALD NEW DELHI® daled S 1.2002 and Ihq
second in Hindi “HARI BHUMI” dated 13.1.2002 fully in e&ﬁggrdaucc w1[h .
the provisions comamed in /\u The Idnd was needed by the é'ow/ernmen‘t ati'{“
.
the public e.\:pens s for 2 nublic nurperes ramely for t'w de*.',c‘op'nepf and-
Utl]lédthﬂ of land as Residentizl and Commercxal Sectm 6 Rohtak situated:
at revenue esmtc, Rohl'\l\ The substance of the notxf“cntxon undc; section 4‘
of the A(.l was also qnnfmmed Ioud]y by beating the empty drums on the.‘
. f
spot and Iocahty and the copy of the substance was also I.Jasted at various
places such as offics of .hc Cirector b ban Estates chyana Panchkuln,

Land Acquusmon Officer Urban E.’tates Haryana Fau_gqbad, Deputy

Commissioner Faridabad and Halka patwari office atc.

The land owners were given an opportur ay to 11,'\-', : ong L/s-b/‘. of iz
Act and the land ow'n-ers availed the opportunity given to tlnm and thcy
filed' t'hc'-: oh_iec.!iox;s. Because of this they were given duc opoorrumt) of?
being heard. Accordingly the report was sent to the Govt Aﬁel cous1derm°*
the nmttu and report of acquisition collector, it was decxd.ed,to acquire the

vacant land of the petu:xoners. It is relevant to mention here that total land i

measuring 255.64 acres of village Para and Rohtak has been left out Arom

erree e s .. ;
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the acquisition u/s-5A of the Land /cquisition Act because of constructed

1
e

area.

Thereafter the declaration under section-6 of the Act.of land measurinﬁ

434,68 acres}gl;'e@ of Villags Para and 128.75 acre nm: anpt’ Vxlhg&Roht"k_

kN

vide notiﬁoel‘.’ic:‘ no. LAT (Z0ITLAL00R/128 cIa‘.od.‘..O T- ..L-C‘,. wau'_'

igsted by 1'“‘ "3-3 cpriate arthority fully in acccld n"l* wuh the prov w‘o"q '

of the Act, hﬂ cubsiance of the notifi onilon. under sectlon 6 was «.uS')
published in two daily newsp aDers one in ‘HARI BHUMI Hindi dated

8.1.2003 and the second ‘“THE HINDU” in English dated 7.1.2003 and the

copy of the substanve was also pasted al various pxaues-._,a.s met tIO".lC:l"
abeve, The substance of e rotification under secticn 4 wag aIso'."
1

armounced leudly by heating the empty drums on the spot and i 1{:.*: o

locality.”. "

That as per the directions of the Govt. resurvey of the area was conducted{
— %

and the report was sent o the Gove, The Gout, ngein c'cr‘ ded to releass e

Daye fnsl

5 _acre es cf vn‘!.m Rokh :u\

total area of 25.3¢ acre

hecause of blocis oi' thi-:;clji sonulated  area. Hence Lne acauwz'wu

f - .
ru'c.-c-cedines Were fally cuirted ot in aucmdanct' wnh me fuwe 01 e lam.
o —— X
7
No lec'al uwhts of the e t'loners have been inﬁ'inged.by‘ .f.he answering -
respondent, |
X . . L e .
That the ncfu.-., U’S O nfthe : wens I d on 3.1 3.‘.2’3'041 ;lm-:{ 53.1 ZUO 1IN
. SR (O I .

w0 tha lant owrers for thelr slaims, After o considering the indiv'dnal ciaims

on 24,1 1.2004, the awa il for (b 'wqum ition of the total lan meusuring

532.12 acres i.e. 409.32 acres of v easuring 122,80

acres.of village Rohtak was announded vide award No: "&6 dt. 29.12.20

A

The land owners including the pstitionzss huve base w.v-.'n:‘r.’c:l i‘:‘ir e';;

B . . t - 4

adequate compensation as ver '»19'/:::!::*;! *1an et p;xu, '*:)f.! ccna:del .._.rr at”

angth ail the re levant faciors, oiv an .mm and. loca tm of Lhr, a:qm e L :

further on the recommendation of the Divis 1ona‘ leve] Evaluatm*l

214
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. after award vide director’s Jette1 dated 3.11.2004. Because of’ devcrvmgA

“be ganuudy utilized by HUD/\ and with structures also IL is als

o . {
The State Gowvr, has absolute right to acquire the land neeﬁed for pubhc

1179
%

Cnmm.it;ee headed by the Commissioner of Rohtak Division Rohtak in licu

of their land, But the petlclonel had not takcn the compensation frpm the

Land Acqunsmon Office Possesqlon has becn hand*d over to Estate Off'c% _

HUDA on 20 12.2004 except in those cases undemw]’uch stay Was been

0

cncmt(,d by this Hon'ble High Court. Entfy to this effect has been made in .

1

the Rapat Rojnamcha. !

houses, blo '<< of ¢ hzcl\lv popuhted area, samadhls, pocl\et Whlbh can not

——

-’tinent

to mentnon that Rec/Killa no, 32/113min (4-0), 14(8-

Itis further submitted that the land xingasuring_197.94 acres was released %
) total 1.5 acres have %

So\-shfesem—:cmme”'

annexure P- 9 attached by Lhe petmoner is not related wuh the abovc, saxd '

d!so been 1e]eased in wh cn Ihe pctxt'oners are '1Iso

ot *1!..
(2%

not;fncalmn IIowevel it pertains to Sector-27 Rohtal<.~ .
. - e T T T —— : .‘ M '

purpose. The land in dispute is also bemc acquxred for servmg pubhc .
purpose i.e. C‘ommercml Sector-6 Rohtak. The pet(txoners ‘have been
awalded pr: opel and’ ndequatc compensatlon as per plevalhng market prlcc

| in teu of th\,lr and The acqmsmon proceedings can onIy' be ‘challenged;if N

lhcxe are proredmal illegaliting but in the present ¢ase there Is ncnc Hm‘f‘ﬁ :
o . ' ' t 1
the ptescnt specm[ leave petition is liable to be dlslnlsscd on thls crround . N

also.

That the land. in dispute has been declared tq bv acquued iuIIy in-

D

accoraance with law 4s pei development plan and no dlqcumlnalmn J.lu.VC
bsen mads againgt the petitioners and no pick and. cnmcc pol"‘ hag bosy
adopted by the Land Acquisition Officer. As per the law lay down by the

Hon® ble Supleme Court in case titled as “M/S Anand But‘consJ ld v, Stute

of Haryana, A.LR. 2005 (SC) 565.

.t ey———— et ¢ o emesens
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In_these cirenmstances the presant Special Leave petition is liable to

R

be dismissed.

@in.

ap . ) Sy, e
’T' ‘\ . e ey e . i} ) ) .
That the Para No. | of the Sneciai Loew2 Patition 1§ me ‘1(,1 oF rocoid. Tt is

v . . . . . . .) M " 1
denied that the Petitioner is entitled to seek, its gne\'ar%'ces from IIcr e

[
. .
> mye ok . ¢ . -
TR o

Questions OfALAW .

That the contents of Para no. (i) are wrong and hence denied. No law points

. :
.* .

are mvolved m the present Speual Leave Petition ror arhudt sation by tms '

Ho*\‘ble Court Hf) wever it 1s sibiairies get afier con ("‘r"w e f‘:ﬁctv ""d

v

PCSRTY [ee e

o ot b maten, 0 8 ""'r-'t:cnt des 1dec, e} ;‘f‘:‘uuc e vr'cr_rt'.

v mé. - oo
fand i question since the isnd is needed for pubhc nuw} The Stats

Govt. has absolute right to acquire the land n%ded fm pvblm pvr;om The =~
s

T

land in questicn is also being acquived for M"vin. pz.‘.L‘li': rrgese; Ths
. kY . *

prtitioners ha\'c awarded proper and adeguate o.npo'., ion a5 per

mevn.lmc mq..\-ﬁt muc, in lisu of thelr ia n’.‘. The acquisiticm pl(‘ eu‘fu. s‘»‘

s H

can only be ok 'ﬂlwf‘ i ther »re procedu r“I 1llc<7'111nc but in the present

o R
case therc is none. Henes the present special leave pclition' is liable to he
dismissed on this ground also. . _—

-

That ths 'Cvonteuts' of Para no. (i) of the pres ent‘apecla' L,Q'l“ £y “r‘t tion ',.x

WICHE o demed The State Gove. is fuily competent to acqu‘iro this land as

and when thc necessi.y is theve and it is the. subjectivc'satisfaction of the

o

Govt. which land is to be acquived or not needed for pvbllc puxposc I'he'_

action of the respondent is legal, valid, not malafidé and in nccordance with -

law under the provisions of the Act, The reply

.

position explained in the Preliminary submission above is reilerate

given e Toregoing pa ..;3‘:,1‘.d"

Y e . CRTES - 0 TR T B v e areg
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(iv).

(vii).
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That. the contents of Parg o. (iii) of the present Special Leave Petltmn are
wrong and denijed, The order of the Hop’ ble High Court very much
sustainable in the eyes of law as the same has been passed after heayi mg %n

merits, Hm&;&}ﬂ__&l‘, it i3 submitted thet all the acqu:smmfx“*pro»ecd‘ms are as

per provisiong ofm\: Act. Al the broceedings are constlmtzonal and lecfal

No discriminalion is done wit] any of the land owners, The reply gzven to

foregoing paras and position explained in the Preliminary s ubmission above
is reiterated.

That the con'ter.its of Para na. (iv) of the pres;ent Special Leave Petition afg
wrong and dent ted. The (.:'wt caved the debervmg ho uses and blocks ol;~
thickly populatbd area and Lh tand belongmg to petluoners was far fro.n

thickly pOpulatcd area. Hence false plea taken by the petitioners is not

L i
tenable: p R
v (ﬁ"lﬂ‘

K
S

That the contents of Para no. (v) of the Present Spemal Leave Petition arg

. 'I'

wrong and '.'ic.nie;d. The resuvey took place within the atxpul 1lcd peuod and.
; e

the cagus of du;u" ing land ovmers were le:f~c>111111<3nc‘ed fo" 1eleas-= i ‘bn

Govt. approved the deservmg cascs The rep]y given ’co foregomg paris and
position explamcd in the Prchmmary submission abovu is reltexatcd

L U

"é‘
That thc contents of Para no. (vi) of the present Specia! L‘eave Petition are

wrong and dcmed. That the land measuring 197.94 aczjes was released aﬁe-r"

¢ i
i

award vide divector’s letter ¢ n,d 3.1 4006 Because of | dcservmg houm" :
' blocks of thickly populated area, samadhis, pocket wh1ch can not be

- g'unfully utilized by HUDA. It j Is relevant to mention here that petitioner’s

fand does net falls in the canstructed area. Hence' pIt,a taken by the
pt.tztloners is not tenable, The reply given to foregoing " paras ancl- position

¢xplained in the Preliminary submission above s 1elterat“d L

That the contents of Para no. (vii) of the present Spemal Ledve Petmon are’

wrong and denied, ‘The order of the Hon'ble High Couxt very much

e

i
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sustainable in the eyes of law o3 the snme has been passed after heari ing on

merits. However, it is submitted that all the acquisition proceedings are as
i - -y o
per provisions of the Act and all the proceedings are c’onstltutxonal anﬁc{i

legal. No dl cm‘nm"tron is done with my of the w’ﬂmwnom Tt isal: n

)

submitted herc that }‘)Ctitlo‘x(}u have n2 :.'.."m 1o mvoLe .._e wri jwisdiction

i
of.ihis Hon’ble Cownt by way n[“ﬁlling the petition afier fae awnnd,

.

Deglaration in terms of rule 402): ‘ ' :

That the contents of Para No. 3 of the Special Leave Petition are matter of

record needs no comments.
Declaration in terms of rule 6: L )

That e contents of Para rio. 5 of the Special Leave Petitigyf are mistier of

. ..,1‘:'.1;'1.':; A
r""or' ‘\en"c needs no- reply. Para ! to 4 of preliminary obiecton: iz

reiterated here for the sake of repetition. T Y
v o s
GROUNDS e E

That the paiz no. (1) of the grawnds of ths Special Leave Petition are matter

of record need ne cofwments. it is submitied that all the acquisition
proceedings. are as per pravisions of law of land. All the proceeding are

constltuhonal legal and as per provisions of the Act.-No discrimination is

done withi any of the land owners, The vacant ! nd reinted ta Ih" setitioners
is very far from released thu,l ly populs 11@1 area, Hencv, fal s pxea aiken by

the petitioncr is not tenable. Para No. I to 7 of prcliminary objecticns is

rci:er;:tco here for the sake of repetition,

, v

In the reply of Para No."(2) of Special Leave Petiticni;i‘he State Govt. is,

. ' e )

fully co np\_lent to acauire the land a5 and when the 1‘.ec-.'.ssii'3' is th'ﬁ:‘c':}ﬁi‘.‘\i it

is this subjective satisfaction of the Govt. which lard is to b2 cqau‘,d or vet

N . o -J‘
PRI _,4'4
E)

on of the *spondent is

.- . R

anrad for public plracse. T

Maa-aerTiasoptss ot SR CES R S S (Y e rpur ot IR L
LRSI S BRRRERE STy,

L
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malafide and in accordance with law under the provisions of the Act, The

reply given (o foregoing paras and position explain.ed in the preliminary

objections above is reiterated. . . ‘i

A

That the pzu? no. (3) o!’the grounds of the Special- Lg;gv“éﬂ’emlon dre wrong'
and denied. No diser imination has been done with any ofland ownexs wh;le
releasing the iand. Only descrving pieces of land ha,vc, been reledsed’ a.nd
deserving land blocks of thiclxly populated area have been left from- thc

_acquisition. The land belonging to the pstitioners was vacant and it was far

' ﬁom the thch\ly populated area. "
. That the papa no. (4} of the grounds of the Special Leave Peti'tion arg matter

.

of record. No Jaw points ave invoived in the preaent specxa] ]eave petltmn
for adjudication by this Hon'ble Cowrt. The Govt aft(,r comlderm" the '

facts and cucumstanc S decncled to acquire the vacant Iund gu:wt‘he psatluonex

and the vacant land related to the petitioner is very far trom )ﬂleased thlckly*’

(N

powlatcd area. e ,', v
. N '. L ~‘! N . "

That 11 e glounds of para no. (5) of the gpecml leave petmon are wrong cl‘ld
denied. However it is submitted that there is no rolc of any kmd of any

mdmdual offi ual/off‘ icer pertamm to release of land of anvonc, The

petmoner has made the concocted story to halaSS the mdividu‘al-

nff‘ual/off'cu otherwise too. Jand in question has heen accutrcd for public”

' ..

purpose by'the Govemmcnt after we consideration, Tho Govemme"t hasy

Lot ....'»l

a lupted tne,pracucc_ of just awil fair criteria based on L‘le adncc, by the

technical expert: All the aspects which are in praotwe wcre conszdeled

Government of Haryana was pleased not to release (hc said land from

v

acqmsumn and the land was duly acquired after completing ,\'\'liﬁi all the

provisions of the Act. Hence, the plea taken by the petitioner is false, :
bascless and fivolous. The reply given to foregoing paras ‘and pozition- -
explained in the Prelimi hary subinission above is reiterated,

o
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{6). That the para no. {6) of the grounds of ths Special Leave Petition £re wrgiug

e

and denied, However, it is submitied that the land owners were given an

D H

: u-*,p'mumty to file objections u/3-3A of the Land Acqunsmon Act and’ ‘1

land o\\'\us ‘%\mkd the onporfunity givbn to uﬁ%}md

héy ﬁled ¢ I'*L,

objections. The Got. after considering llv ‘matter and ;-e St

_collzctor, daoci c‘e.. o cqu"'.:e the vesen! '.Zlii'd of the 'p'e‘_'_it.

‘ .

st ted that md in question clong with he cther lcmc. “vas ..cquu'ou ;mly

in necordance witn the provisions of the Act and the ‘and has be"n .u‘o*.nrcd

for the welfare of general pubiic.

.@%(7&8). That the para no. (7&3) of the gx-om s of the Special Leavg Petitisn ers.
o . . - . °
: wrong and denied. That the iand measuring 197 Y4 a( s (L.used after -
; award vide Direcior Llrban Prare T eter cated 3.1 2 L '3. 0&‘/!";1,‘, b
. + E .

iskly papuisted arca "amadhls pocxx

9 l .t
ﬁ\hl(ﬂl cun net:

oc wamlull" u’ul.ycd by HLMA, It is rclevant to lnx,lltIO‘] here 'r‘w'

: ,1,__

prstitioner‘s e GBS MO falls in cunﬂrurted area. I—Ienue ch'l talf'>r' bv e, e

l)-‘)lltlonl‘lb is not tt,na‘ﬂe The rcply .ivaﬁ. to t‘oregoing r.-arfrs and p‘osxtmn.

S o

explained in t'he Pr r‘l.mmal) suhmission above is reitcmted

R, That the para no. ( 9) of the greu rda af the Special Lcavc Petmon e WIONE

“-* KX ot

J
and c.cmod Na discrimination hus been done with any of iarid own\.rs whitle

a0y

’@ releasing thP Ianc. Onlv deserving ple ces of land have b(,en Lele<.s(‘<* and

=

I

descwm'g ]hnd blocks of tlm,kly populated area haw bew left ffom the
. :( . o . .

acquisition, The lancl belon ymg. to the ps u 'onets was Vae 'mt el it vvas e

from (he thlc‘dv populated area. Hence plea taken by- tv" pctmonerq iy not

+ tenable. The reply given to foregoing paras and poqmor e‘o)l"med in thc
- Foeliminary ‘:‘.’..}1‘11%101 abovs ia eeiterated. .

-

(10). That the '>ara no. ’10) of the f-;rou:ids of the Specinl'-l_-r:ﬁife.}.‘-cti-f
wrong ‘and dcmed The order of the- liun’hlﬂ- Hngc{

.t'umble in the eyes © x g the same 1*.:1' cen paswl .Lﬂcx heq,

J

i
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]

const ltutlonal lcg"l and as per p Ovmonu of the I\L.t. '1a1 Capml Regloa *

o omes T

merits, However, il is submittad that ol] the acquisition proceedings ave s

-
B [

per provisions of the Act and all the proceedings are constitutional and

legal. No discrimination is done with any of the land owners, The 1’e>pfy§yl

given to forchy‘ paras and position cxplmned hjmax;he Plelurm'l"y

submingicn ahov ¢is reiter ated,
Tiat the para no. (1 1) of the m-oand of the Speclal Legwe Petmon arc :

wrong and demed The the Covt is tully competent to acqune the Iand as

\.‘

and when the neces sity is there and it is the SUb]CCtIV@ satlsfactlon of thc
Govl. which Iand is to be acqunred or not nceded f01 publlc purpose. l‘he

action: of the reanond ofil i3 lch vafid, not malafide and in accorfianc,c wuh

W
- r

lu\-v under the provisions of the Act. The reply given to foregom p%'fi:eis"a'r'ldV B

position explained in the Preliminary objections above is rcxtemted

That thc. pamd no. (12) of the grounds of the Spemal Lca%vf chtmon are .-
2

wrong 'md demed However, it is submxtted that aII thc procoedmgs are .

-
Y
.

H Ium‘.::. o /\m and the Act. The Acquisition of Scctor-6 is Ioﬁmbbc pr IIJOSG :

~and hac ben done on th" lmsn of development plan 2025 AD Rohtak \v!uch

was pnbhshed on 8 9. 1198 The development plan 2021 AD has also been

approved from Natlonal Capltal Region I"Idnmng Board (NCRPB) It 1s ”

" ‘.

vl‘urthel submltted thaL Final Development plan of. Rohta:c ‘hdis been

o

approvcd biy th¢ National Capital Region Plannmg board, and the
iy _

acquisition of suctm has been dong as per approved dcvelopment plan.

‘Hence false p]ea taken is not tenavle. The aweud of 'thmsmon of thc

>

“disputed land ]1dS been announced vide award No. S dt '79 I 2004 fa‘n' and
'adequate t:ompensation as per pr evmlmw market pnce haq bavn awmded to
jthe pent.onerq Fmrhu it is submitted that the Govt. rclewsecl the c‘vservmg

Nouses, Dblocks of thickly popu.ate d area. Tt is relevant to me'mon her: thL

‘pwuonex S land does not Lu).s in the constmqte_d area._'l he reply' g.iven';tc_)";_

: ' -.i'. '. ) B .

e e ST ‘,.,.7\0
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» . . ) Al
. = Fomgomg paras and position explainad o ths Preliminary submicsion ehovs

is reiterated.

0. That the contents of Para No, 6 of the Special Leave Petltion and thq‘dF

™

[cad: .
arannds menﬁoncd thelr in are wrong am[‘demed aﬁ% na‘ve Qire ady' been

answered in the previous pares of the preamt Specml Le rve petition. Thc'
reply given to 'foregc-i::s-* Rares :::m-sa‘.:. =1 explairag in the .T‘:".f.'":r'i:‘;a:'y

.

submission above is reilerated.

7. The Prayer of the Special Leave Petition is with out 1i'1erit, miscon‘ceived .

- ’ i
."'» . . wd

and male hde in view of the preliminary objections and thc 1epgy on mﬂrxt&

and grounds. The reply given to f‘oraeoma paras an- p sition exp!a ned in .

the Preliminary submis<ion above is reil g

e g s s”'ﬁ;l‘” Lo
8. The P}r(ayer 1"' interim rebief of the Sped ::z'l save pbhllon mﬂiwgi rout merit,
misconceived and meiefide in visw of the preliminm'y objcctiom and (ag-
P X g‘ .
reply on merits aixd grounds. /
< u:.'s.!

[t is therefore espcctl’\\lly pre \'ed “that the p-,t\..cn ma_/ lzzr.:iw '*c, ‘.

e
S

dismissed with cost and those fasts which “J\,l(:‘ not nlvad»c l)e.er the Cotts

bclow have noi been nizaded in the ccvun'cv aiTidavit

/ . -
Eﬁ PR PE R R
v ‘.lbb HR A .

Datad: . L
i

T A s .
Land rx\.."\.]u ittt "} R

1
. |

VERIFICATION: .

Verified that the contents of pava no. | tr:/ 13 of pvehm 1.avv ob‘ec txo'ri' 'nd

paras no.'l fo 8. oftlﬂe xcplv on merits ard gr ounds are true wluc‘h I behe\m 10, Im -

corréel as wer thets devived from oflics record and nothing

Place: Rohtak . . _ . Land Ax,q s
Dated: o ‘ _ Urban Zstate, Hr, Ro.i* :

<13 e e 31 gz TS, .
T T Roatoide ol LULISKS (oo cons M
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.- Annexure-R-II >

7

OFFICE OF THE EXECUTIVE ENGINEER, HUDA DIVISION NO-II, ROHTAK

To : ‘r
The Estate Officer.
HIJDA, Rohtak. { R

Sub:- Sector-G, Rohtak S.L.P. No. 14692 of 2010 Pawan Kumar ete. V/S

Haryana Govt. pertaining to Land situation at para .

Please lefu to your memo no. 8332-35 dated 23.7.2010 on the subject

cited above,
~In this connection it is intimated that sector-6 come under jurisdiction of

this office and one no. Clear Water Tank of capacity 3.40 lacs gallons (1543600 liters)

@and boundary wall of boosting stacion has been constructed i in khasra no. 52/4, 52/5, This

is for your kind information and waking iurther necessary action please.

S

[y

(O.P. Sardana)
Executive Engiireer,

HUDA Division No-II, .
Rohtak K

EndstNo. 4724 : Dated 25.7.%6’1 0
A copy of the above is forwarded o the following w.r.t. E.O. .I-.H?DA Rohtak endst
No. 8336-37 dated 23,7.2010 for infm-mation and necessary action.plee‘\se. -
é@ﬁ% The Administrator HUDA Rohtak.
2. The Land ACC[UIS'thn Officer Rohtak
A@?ﬁi The Sub Divisional Engineer HUDA Sub Division Sugar Mill, Rohtak wrt, lbl(vl

no. 406 dated 23.6.2014.

(O.P. Sardana)
Executive Engineer,
HUDA Division No-IJ,
Rohtak’ ’

&
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- INTHE HON'BLE SUPREME CO RT ém‘ 1%9 A
CIVIL APPELLATE JURISOICTION

SPECIAL LEAVE PETITION (C) NO.,

" Sypreme Cagr ~¢ It

ot i)

h s,

. L
e

u o

IV THE MATTER OF:-

- Pawan Kumar & Others Pétitioners

* o | Vs. |
@@ State of Haryana and.chers. | Ce Resporidents
4 W C‘OUNTER AFFIDAVIT ON BEHALF OF THE RESPONDENT

o N 0.3& 8 BY WAY OF AFFIDAVIT OI* RESPONDDNT NO. 8

I, Anil Dabas, Dlstrlct Town Planner Rohtak, do hereby

. ~—— T
solenmly affirm and state ag under - o

a

1. That in my o_fﬁcial capacity as stated above I am

o conversant with the facts and circumstances of the

above matter,

raé“g ) 2. That no facts which Wez;e not pleaded before the Courts
below have been pleaded in the counter afﬁdav1t
3. That facts stated in the present affidavit are ’Frue to mmy
knowledge as per the official record a,nd. nothing has
been concealed therein.

PRELIMINARY OBJECTIONS:

1. The order of the Hon’ble High Court is very much

Sustainable in the eyes of law as the same has been passed

@/ after hearing on merits. The writ pefition was 'not-

225
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as has been held by the Hon’ble High Court of Punjab and

Haryana at Chandigarh in C.W.P. No. 10971 of 2064’

LY

decided on 11-2-2008 titled as Banwari Lal and another

Versus the State of Haryana and others

Writ petition would not be maintainable after -

pronouncement of award , as has been held by Hon'ble

Supreme Court in the case of Star wire (india ) Ltd. V, -

State of Haryana (1996) 11 SCC 698, Municipal Council

Ahmednagar V. Shab Hvder Beig (2000) 2 SCC 48 and

C.Padma V.Dr. Secretary to the Gov¢rnmen_t of Tamil Nadu

(1997) 2 SCC 627. In the view of the above, Special Leave

Petition is liable to be dismissed. %

/

. That the petitioners were owner of some lé{{nd falling in

revenue estate of _village Pada, District Rohtak. The

Department of Town and Country Planning Haryéna vide

notification No. 4587-VDP-69/3719 Idated 11-6-1969
declared area around Rohtak*City as controlled area under
Section - 4 of the Punjab Scheduled Roads and Controlled

Areas Restriction of Unregulated Development Act 1963,

The disputed land falls in the above said Controlled Area, -

The land was needed by the Govt. for the iaublic purpose

namely for the development and utilization of land for
residential & commercial sector-6, Rohtak., Therefore, the

land in dispute along with other land ‘had been acquired in

226
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‘aceoidance with the provision contained in the land

Acqu131t10n Act. The plannlng of the dlsputed land has
been done in Sector-6, Rohtak, The layqut cum

demarcation plan of sector-6 Rohtak had been approved
by C.A. HUDA, as’ conveyed vide endst. No. CTP-
HUDA/DTP- -M/1163 dated 6-2-2008. As per the above

approved plan the acquired land of the petitioners affecfs '

the 10 Marla Plots, 6 Marla Plots 4 Marla Plots,
Dispensary site, Boostmg Statlon (Under Con,stmction),
Primary School, Park, Volleyball Harg Court, Group

Housmor Site, 12 Mitr & 18 Mitr wide roads of Sector-6,

Rohtak. Therefore, the bresent Special Leave Petltlon is not

maintainable and is liable to be dismissed. The approvéd

Layout-cum- Dcmarcatlon Plan of Sectoré/ Rohtak is

, _Annequ herevvlth as Annexure R-8/ 1.

. That no license has been issued to any private colonizer in

respect of the land notified under Section-4 of the

‘.nouflcatlon through which the land of the, petltloners have

been acquired.

. That the petitioner No. 6 did not obtain g license to develop

- a plotted colony from respondent no, 3 (Director, Town & -

' _.Country Planning, Haryana, Cha_ndiga;h) as required

' undcr section 3 of the Haryana Dévelopment and

;Regulations of Urban Areas Act, 1975 and thus violated

R A VIR
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th€ provisions of the Haryana Development = and
Regulations of Urban Areas Act, 1975.

REPLY ON MERITS:-

~
Y

1. That the Para no. 1 of the Special Leave Petition is
matter of record. It is denied that the petitioner is

entitled to seek, its grievances from Hon’ble Court.

2, QUESTIONS OF LAW

i). That the para no. i of the Special Leave Petition is

& ~ wrong and denied. No question of law is involved
*fy@, in the present Special Leave Petition to be decided
by by the Hon’ble Suprerrzlel Qourt. The land has
been acquired for public purpose’ and all the
acquisition proceedings have been ffladg fully 1"‘n

accordance with laws, - ’»"{
) ii) & iif). That in reply to the contents of para if) & iii), it
e is sub.mitted that the order of the Hon’ble High.
Court is very much sustainable in the eyes of law
4@ as the same has been passed after hearing on

merits. The reply given in foregoing paras and
position explaingd_ in prelifninary objection is
reiterated. |

iv).  That the contents of para (iv) of the present
Special leave petition do not relate to the
answering respondents and hence needs no

comments.

228
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v). i That the contents of para (v) of the present
Special leave petition do not relate to the ' A,
answering respondents a,nd hence needs no
cozﬁments |
vi).  That the contents of para (vi) of the present
Special leave petition do not relate to the

answering respondents and hence needs no

comments,
& ) ' y ' |
vii).  That the contents of para (vii) of the present
\ﬁ%; Special leave petition - do not relate to the
i
answering respondents and hence needs no
comiments.
S. DECLARATION IN TERMS OF RULE 4(2): %

That the contents of para no. 3 of the "‘épecial Leave

Petition are matter of record and needs no comments.

e

4. DECLARATION IN TERMS OF RULE 6:

That the contenfs of para no. 4 of the Special Leave
‘ ‘ﬁ Petition are matter of record and hence, no needs no
reply. Para 1 to 4 of preliminary obJectlons are reiterated

here for the sake of repe’atlon

5. GROUNDS:-

1} That para 1 of grounds of the Spéci_al Leave

G-

—— e v
et s

Petition is wrong and denied, The order of the

Hon’ble High Court is very much sustainable in

R L R N d oI SR
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the eyes of law as the same has been passed after

-

hearing on merits.

That para 2) of the grounds -of ‘the Specigl Lea&e
Petition do not relate to | the answering
1:espondents and henoe needs no comments.

That para 3) of the grounds. of the Special Leaye

Petition do not relate’ to the answering

respbndents and hence needs no comments.

That in reply to para 4) of grounds of the Special
Leave Petitio.n, it is submitted that the petitioner
No. 6 did not obtain a license to develop a plotted
colony from respondent no., 3 (Director, Town &
Country Planning, Haryana, Chandigarh) aé
required under section 3 of 4'@1/’;6 Haryana
Development and Regulétions of Urban Areas Ac’ﬁ, |
1975 a-md thus violated the provisions of the
Hary.ana Development and Regulatioris of Urban
Areas Act, 1973,

That para- 5) of the grounds of the Special Leave
Petition do not relate to the answering
responderits and hence needs no comments.

That in reply to para 6) of grounds of the Special.
Leave Petition, it is submitted that thé petitioner
No. 6 did not obtain a license to develoio a plotted

colony from respondent no. 3 (Director, Town 85.

e e ——— NS R, L ter e e s er s ames s te - P e i R A L R A
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8)

10)

11)

@/.

S aTIAL ST e e
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Country Planning, Haryana; Chandigarh) as
required under section 3 of the Haryana

Development and Regulations of Urban Areas Act

1975 and thus v1olated the pProvisions . of the .

Haryana Development and R Regulations of Urban

Areas Act, 1975,

s .

That para 7) of the grounds of the Special Leave

Petition do not relate  to  the answering
respondents and hence needs no comments.

That para 8) of the grounds of the Special Leave
Petition do not relate to the answering
respondents and hence needs no comments. ‘

That para 9) of the grounds of the Special Lea\}e

Petition do not relate  to thé answeung
respondents and hence needs no comments.

That the para no. 10) of the grounds of the
Special Leave Petition are Wreng and denied, The

order of the Hon’ble High Court is very much

sustainable in the eyes of law as the same has

been passed after hearing on merits. The reply

given to foregoing paras and position explamed in .

the preliminary ObjeCtIOIlS above is reiterated,

That the contents of para 11) of the grounds of
the Special Leave Petition are wrong and denied.

The reply given to foregoing paras and position

231
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- explained in the preliminary objections above is

. reiterated.

12) That the contents of para 12) .'of the grgg;mds of
the Special Leave Petition are ;\xrrong and denied.
However, it is submitted that all the proceedings

are constitutional, legal and as per the provisions

of the National Capital Region Planning Act. The

+

a'cquisition of Sector 6 is for public purpose and -

has been done on the basis of Develobment’ Plan

2025AD, Rohtak which was published on 8-9-

1998. The Development plan 2021AD has also -

been approved from National Capital Region

Planning Board (NCRPBJ. It is further submitted
that Final Development‘plan of Rohéak has been
approved by the Nat'ionél Capital Région Planning
Board 'and the acquisition of .the sector-6 has

been done as per the approved Development Plan.

Hence, plea taken is not tenable.

6. GROUND FOR INTERIM RELI_EF :

That the contents of para 6 of the Special Leave

Petition and the grounds mentioned their in are wrong

and denied and have already been answered in the
previous paras of the present Special Leave Petition.

The reply given to foregoing paras. and position

30
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7. MAIN PRAYER:

1197
explamed in the Preliminary Objections above is

reiterated.

/
That the prayer of the Special Leave Petition is %thou,t
. merit, misconceived and mala-fide in view of the
Preliminary Objections and the relsly on merits and
grounds. The reply giveﬁ to fofe,g}oing paras and position

explained in the Preliminary Objections above is

reiterated. ) ' : i

8. PRAYER FOR INTERIM RELIEF:

That prayer for interim relief of the Special Leave Petition is

with out merit, misconceived and mala fide in view of the

Preliminary Objections and the reply on merits arf;;i

o,
~.

grounds.

It is therefore respectfully prayed that the peutlon

w&%? may kindly be dlsmlssed with cost. £ Z

¢ o

Place :- Rohtak District Town Planner
Dated: : : Rohtak

. VERIFICATION : .

Verified that the contents of para No. 1 to 4 of

- Preliminary Objections and para no. 1 to 8 of reply on merits

and grounds are true which I believe to be correct as per facts

derived from official record and nothing has been concealed

therein. é )
Place: - Rohtak ' District™Town Planner,

Dated: Rohtak

- Kemad oo G (upt 07'

(A né‘( cu MM&%}

‘_..,--n..’)/;/')

ST T AR e,
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IN THE SUPREME COURT OF INDIA

IN S.L.P (CIVIL) NO. 14692 OF 20‘10

IN THE MATTER OF 1 6{“%&.‘&:5 “3’&

Pawan Kumar & Ors. - . % diessdmsesmmbece™, o\
B A Xae (‘n’).‘Pe itioner
SRR
:V sls * A p—
by [ R b
Y s :\8{5‘ a of \nd\a

Stéte of Haryana & Ors. Sipreme Cou

...Respondents

COUNTER AFFIDAVIT ON BEHALF OF

RESPONDEXNT NO. 2,6 and 7.

I, Jagdish Sharma, HC/S/, Estate Officer, H}gana Urban
Se—

Development Authority, do hereby solemnly affirm and declare as
under :

1. ’I‘haf I am well conversant with the facts and circumstances of
the present cése and thus competent to file the present Co?énter
Affidavit on behalf of the Estate Officer ahél well as Chief
Administrator, Haryar;a Urban Develbpment Authority.

2.  That the averments made in the pefition for special leave to
appeal unless specifically admitted to be correct are hereby
ntroverted. |

That the present petition for special leave to appeal does not
isclose any substantial question of law requiring adjudication by

this Hon’ble Court in exercise of its extraordinary jurisdiction under

Article 136 of the Constitution of India. The present petition'for
¥

Special Leave to Appeal is therefore, liable to be summarily

dismissed.

4, That the petition for Special Leave to Appeal does not disclose

any substantial question of law, unless specifically are denied.




3. 'I‘hat the present petmon has been filed to challenge the

: Judgment and order dated 17. 2 2010, passed by the Division Bench

“of the High Court of Punjab and Haryana at Chandigarh in GWP No,
_2788 of 2010 Whereby the Hon'ble High Court has d1sm1ssed the

‘Writ Petition in limini, keepmg in view the fact that the challenge to

the Notification dated 1.11. 2002, 1ssued under Section 4 of the Land

Acquisition Act and the declaration dated 30.12.2002 under Section

-6 of the Land Acquisition Act was laid by the petitioners almost eight

years and much after the announcement of the award dated

29.12.2004, whereupon the acquired land vested in the State free - *

from all encumbrances in terms of Section 16 of the Land
Acquisition Act,

The High Court has arrived at the coﬁclusion that the
challenge to the acquisition proceedmgs made after the passmg of
the award and taking of the possession, cannot ‘g)e entertained at a
belated stage in exercise of extraordma,ry writ jurisdiction under
Article 226 of the Constitution of India, especially in view of the

enunciation of law by this Hon’ble Court in a series of judgments

@/ mcludlng judgment reported in C, Padma Vs. Deputy Secretary to

i

vernment of Tamil Nadu (1997) 2 SCC 27; Swaika Properties

Deputy Secretary to Government of Tamil Nadu {1 99/‘) 2 s¢C 27

this Hon’ble Court laid down thus:-
“The learned Si‘ngle Judge and the Division Bench have held
that the acquired land having already vested in the State, after-
receipt of the compensation by the predecessor:imtitle of the -

| appellants, they have no right to challenge the notification.

235
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Thus the writ petition and the writ appeal came to be

-

-

dismissed.”

Similarly in Swaika Properties Vs. State of Rajasthan (2008) 4

~

SCC 695 this Hon'ble Court laid down thus:-

“Insofar as the contention regarding the possession having not-*
been taken is concerned, the respondents submit that the
ﬁossession of the land in dispute has already been taken. Be

that as it may, the award in respect of the land having become

final, the State Government is vested with the powers to take

possession of 'the. land concerned and, therefore, there is no
reason to disbelieve the claim of the State Government that tﬁe
) possession had been take.n before the filing of the writ petition.
Moreover, the'appgllants sought enhancement of compem}a»ti.én
by filing reference application under Sectior/x: 18 of the \'Land
A_cqu‘isition Act, 1894, Simultaneoﬁsly; the a;{apel‘l:an’es filed Wnt

petition before the High Court of Rajasthan after péssing of the

,%, award.

hallenging the notification for acquisition of land, if filed after
he possession having been taken, is not maintainable. In

Municipal Corpn. of Greater Bombay v. Industrial Development
Investment Co. (P) LtdL where K. Ramaswamy, J. speaking for

a Bench consisting of His Lordship and $.B. Majmudar, J.

TN
) held: (SCC p. 520, para 29)
“29. It is thus wg:l}-settled law that when there is
inordinate delay in filing the writ petition and when all
steps taken in the acquisition proceedings have Become
B O R - TP e T T N TR S e S T TR T e e e

236

16. This Court has repeatedly held that a writ petition
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. final, the Court . should be loath to quash the
notifications. The High Court has, ;10 doubt, discretionary
powers under Article 228 of the Constitution to quash the
notification under Section 4(1) and declaration under
Section 6. But it should be exercised taking all relevamt
factors into pragmatic consideration. When the award
was passed and possession was taken, the Court should
not have exercised its power to quash the award which is
a mé.terial factor to be t'aken into consideration before
exercising fhe power undér Article 226. The fact that no - “ =

) @/ : third-party rights were created in.the casc; is hardly a

W. ground for interference. The Division Bench of the High

Courf was not right in interfering with the discretion

exercised by the' learned Single Judge dismissing th*e; writ H

s/

petition on the ground of laches.” /
. =y
§

- Similarly, in State of Rajasthan v. D.R. Lepeni2 following the
W o decision of this Court in Municipal Corpn. of Greater Bombayl

it was held: (D.R. Laxmi case2, SCC p. 452, para 9)

9, ... When the award was passed and possession wast

Ag “ taken, the Court should not have exercised its power to
\Q‘

quash the award which is a material factor to be taken .
into consideration before exercising the power under
Article 226. The fact that no third-party rights were
T\’\ created in the case, is hardly a ground for interference.
The Division Bench of the High Court was not right in
interfering with the discretion exercised by the learned
Single Judge dismissing the writ petition on the ground of

n¥

laches.”Z
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18. To the similar effect is the judgment of this Court in Municipal
"Council, Ahmednagar v. Shah Hyder Beig3 wherein this Court,

following the decision of this Court in C. Padma v. Dy. Secy. to the

Gout. of T.N.4 held: (Shah Hyder case3, SCC p. 55, pata 17)

“17, In any event, after the award is passed no writ
petition can be filed challenging the acquisition notice or

against any proceeding thereunder. This has been the

consistent view taken by this Court and in one of the

recent cases (C. Padma v. Dy. Secy. to the Gout. of .

5
&

@/ T.N4)...”

13

The view taken by the High Court is absolutely in conformity

with the authoritative and consistent enunciation c}f law and

therefore, there is no infirmity in the impughed judgment of the
/

High Court. The present Petition for Special Q:J/Jeave to Appeal,

challenging the impugned judgment dated 17.2.2010, is thus clearly

misconceived and incompetent and as such liable to be set aside.

6. That the present Petition is also iﬁcompetent on account of the
ear untenability of the sole submission raised by the petitioners
Jpgarding the delay and latches on parity with the grant of relief to

similarly situated land owners. It is well established that the grant
of relief to similarly situated land owners does not entitle the present
petitioners to seek indulgence under Article 226 of the Constitution
T\/\ of India. Referenc¢e and reliance in this behalf may be made to the

recent decision of this court in the cast of Om Parkash Vs. State of

Haryana (2010) 4 SCC 17, wherein this court summed up the legal

position thus:-
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“TI}_e facts of the aforesaid cases would show that in the case in

Jha_nd as many as four declarations under Section 6 of the Act
were issued from time to time, Finally when the declaration is
quashed by any court, it would only enure to the henefit of
those who had approached the court, It would certainly not
extend the benefit to those who had not approached the court

ar who might have gone into slumber.

Qﬁ 75. To us, this appears to be the scheme of the Act and that
& was the Intention of Parliament. That being so, scheme of the
. v Act as has been legislated, has té be given full effect to,
o :

(V‘% : 76. We find no ground to grant the same reliefs to those
appellants to whom on ea_rli'er occasions, séme relief was
granted. At this long distance of &) 45 time, it would neithgr be
proper nor legally justified to grant thail;. béneﬁt t;"i. the
appellants, If it is graﬁted .to even thaée who had noet
approached the court, then it would frustrate the very purpose

i " and scope of the Act. In the light of the aforesaid, we are of the

T h
L\ \\n-:
nd Aovorse |5

any case, there is no ground for us, to rise to the occasion to

do ‘so, much less to the benefits of the appellants., In our

considered opinion, it is not a fit case where situation or

circumstances call upon s to rise to the occasion and to grant

such inequitable reliefs to the appellants, after such a long

delay.

77, Obviously, the appellants cannot be rewarded on account

of their own lapse as they should have been vigilant enough to

L antar o TIPS P TN CUOV . .
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Ao hilEay considered opinion that final quashment of the declaration

/| t/cannot be extended to the benefit of the present appellants, In
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get their matters also listed along with those in whose favour |

ultimately judgment was pronounced. Looking to the scheme of
the Act, it is obvious that the appellants would certainly suffer
the consequence of the interim order passed. T8 some other
matters 'pre.'ferred by other "landowners challenging the
notifications but ﬁnal'ljy; benefit thereof cannot be accrued to
the appellants as the same would obviously be confined to

those petitioners only in whose favour orders were passed.”

The view taken by the High Court, being in consonance with the

consistent legal position; laid down by this Honble Court, the )
present Petition for Special Leave to Appeal is liable to be summarily

dismissed. The present petition, at this stage, is therefore, wholly
incompetent and liable to be summarily dismissed.
7.

-~

That the petitioners are not entitled to any indulgég}ce in

P

/ 16 See

petitioners have ‘deliberately withheld that upon announcement of
lndf:‘rSingn Z

exercise of Extraordinary Jurisdiction under ,j\rticle 136 of the

Constitution of India, especially in view of the fact that the

_off ocale

SN . : , , '
(he award, the possession of the land, in question, was taken and a
pter tan

¥

k of the capacity 'of 3.4 gallons and boundary wall -of
ooster Station, etc, has since been constructed in the acquired
land, falling in Khasra Nos. 52/4 and 52/5 as per the report dated
23.07.2010, Annexure CR-1. Thus, the acquired land stands
utilized for public purpose for which it was acquired, nah{eiy,
commercial purpose for development of Sector 6, HUDA, Rohtak, The
8.

present. petition, at this stage, is therefore, wholly incompetent and
liable to be summarily dismissed.

That the only claim belatedly now put p by the petitioners is

on the basis of the petitioner No.6- Haryana Roadways Cooperative

240
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. .

House Bu11dmg Soc1ety Ltd., Rohtak, having purchased the acquired
la.nd and carved out the residential plots for allotment/utilization by
the petitioners-members of the said Society. This plea is not _
entertainable for the reason that the acquired land ~falls in the _
§ontrolled area in terms of the Declaration under sections 4 and S

and as per the provisions of Section 7 of the Punjab Scheduled

'i_R’oads, and Controlled Areas Restriction of Unregulated Development

Act, 1963, no land can be used for the purpose other than for which
it is used at the time of issuance of Notification under Section 4(1) of,
the aforementioned Act. . For chénge of land wuse, requisite Y

permission is required in terms of Section 7 and the contravention of

the provisions of Section 7 is envisaged to be an offence in terms of

Section 12 punishable with imprisonment and /or fine. The
provmons of Section 7 proh1b1t1ng the use of land in contz olled? greas .

is set out hereunder to facilitate ready reference:- ;

“7, Prohibition on use of la_’nd in controlled areas(l) No

land  within” the controlled area shall, except with the

7 sch q,i nversion charges as may be prescnbed by the Government
; nder inth \~

notification under sub-section (1) of Section 4, and no land
within such controlled area shall be used for the purposes of
a charcoal-Kiln, pottery 4ki1n, lime-kiln, rick-kiln or bricks
field or for quarrying stone, bajri, surkhi, ka:;ka,r or fér other
similar extractive or andillary operation excepf under an in

accordance with the conditions of a licence from the Director

ovs mmses seyyrory an, ussem pat . e . e RO ey esege LN — e
g TSR L A . R .
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on payment of such fees and under such conditions as may

-

_be prescribed:

. Provided that any fee or charges leviable, if not paid within
the speciﬁed period, shall.be recoverable as arrears~of land
revehue.

(A)Local authorities, firms and.undertakings of Government,

' colonizers and persons exempted from obtaining a licence
under the Haryana Development and Regulation of Urban
Areas Act, 1975, and authorities involved in land development
will also be liable to pay conversion cha.rges but they shall be : _f_

. @’ exempt from making an apphcatmn under section 8 of this |

Act,

(2) The renewal of such licences may be made after three

year4s on payment of such fees as may be prescribed.” *-;

%,

/
It is an undisputed position that even though the,sl,@nd, in question,

R

falls within the controlled area, the question of carving out of plots

% for the purpose of raising construction is unauthorized and illegal

and is, indeed, in viclation of the proy’is'ions of Section 7 of ‘the .

orementioned Act. Such an unauthorized act cannot be made

is for challenging the acquisition proceedings, especially in view

\\'?OHTP\ f the law laid down by this Hon’ble Court in the case of Ram .

Krishan Mahajan Vs. Union Territory of Chandigarh 2007 6

SCC 634:
j\\/\ “28. We find that the resﬁondents had good reasons for not
. acquiring lands over Whieh there etood permanent structures

" which had been raised after getting buildi-ng plans sanctioned

! from the authority concerned The appellant has nowhere.

averred that he had raised the structure after getting a bulldmg :
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plan duly sanctioned by the authority concerned, The mere fact

that the shop was given a number is not at all relevant in the

facts of the case.”

9. That the principal issue raiséd by the petitionersuin the High

Court as well as before thig Hon’ble Court is in respect of lease of .

land of several other bersons whose land also sought to be acquired

along with the present acquisition. Thig plea is bascless and has

this Hon’ble Court in a series of Jjudgments including judgment
réported in Secretary, Jaipur Development Aut}igrity Us, D‘L"_;;;-wlat
Mal Jain. (1997) 1 scc 35; Vishal Propertie@’/Versus State of
Uttar Pradesh (2007) 11 scc 172; and the latest decision of

three Judges Bench of this Hon’ble Court in Bondu Ramawam; -

TN Vs, Bangalore Development Authority (2010) 7 scc 129, this
’ . o

Arjvr

on’ble Court éummed up the legal position thus;

“We are conscious of the fact that when 4 person subjected to

blatant discrimination, approaches a court seekipg equal
treatment, he expects relief similar to what others liave been
granted. All that he isg interested is getting &3 relief for himsélf, '
as others. He is not interested in getting the relief illegally
granted to others, quashed. Nor is hé interested in knowing
whether others were granted relief legally or about the

distinction between pasitive equality and negative equality, In

fact he will be reluctant to approach courts for quashing the
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relie_f gfanteél to others on the ground that it is illegal, as he
'c‘;oes not want to incur the wrath of tho.se who have benefited
from the wrong action. As E:l result, in most cases those who
benefit by the illegal grants/ actions by authoriti'es,,& get away
with the benefit, while others who are not fortunate to have
- “connections” or “money power” ‘suffer. But these are not the

grounds for courts to enforce negative equality and perpetuate

the illegality.

144, The fact that an Authority has extend¢d favours illegally

in the. case of several persons cannot be a ground for courts to -

issue a mandamus directing repetition thereof, by applyint
—

principle of equality, Article 14 guarantees equality before law

.._Q
and not equality in subverting law nor equality in securing

illegal benefits. But courts cannot be silent bystanders ify the
acquisition process is used by officers of th(é Authority with
ulterior or mala fide motives. For example, let us take a case

where 2000 .acres are required for a project as per the
development scheme, but the preliminary notification is issued

respect of 3000 acres; ‘and when the landowners “apply” or

lahd for a development project, and preliminary netice is'.
accordingly issued for acquisition of a compact contiguous
extent of 1000 acres; but thereafter without any logical
ekplanation or perceivable reason, several large areas in the.
midst of the p;rOposed layout, are denotified or deleted makmg ’

it virtually impossible to execute the development scheme, as

-proposed. In the absence of satisfactory explanations in such a
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case it may be fiecessary to presume that there was misuse or

-

abuse of the acquisition process. Be th-at as it may.

145, We may illustrate the principle relating to positive and

negative equality with reference to following notional

acquisition cases:

() Where a petitioner’s land and his neighbour’s land are
of similar size and have similar structures and are
similarly situated, and the poliey of the Development
Authority is to withdraw the acquisition in respect of
lands which are. constructed”, if the neighbour’s land is
deleted from the proposed acquisition on the grouhd that
- it has a construction of 1000 sq ft and the petitioner’s
land is not so deleted, the petitioner will be entitled to
relief on the groﬁnd of discrimination., But 1f1: the
neighbour’s land eqeasufes 2000 sq ,j'/l; and contains a
house of 1000 sq ft and"the petitioner’s land measures
ong acre and contains a house measuring 1000 sq ft, the
petitioner cannot obvioﬁsly contend that .bec.ause his
neighbour’s property was deleted from acquisition, bemg
a land with g constructlon his one acre land should also
be deleted in entirety from the acquisition, as it had a

1000 sq ft construction. But it may be possible for him to
contend that an extent equel to what was released to his

neighbour, should be released.
(i) Where the lands owned by two neighbours are equal in
size having similar structures but one was constructed

before the- prehmmary notlﬁcatlon after obta,mmg a

licence and the other was constructed after the
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preliminary notification unauthorisedly, the owner of the
land with the unauthorised structure cannot obviously

claim parity with the ewner of the land with the

authorised structure, for seeking deletion from

acquisition.

(it) Where the vaca.ﬁt lands of A and B—two neighbours
are acquired, the Authority had a policy to delete
properties with constructions, as on the date" oi'_”
prehmmary notification. Both put lip unauthorise'c:l'

structures clandestinely overmght after the prehmmary

notification. The land of B is deleted from acquisition on

the ground that it has a construction. If A approaches

court and claims release of his land claiming paﬁty with
B, the claim will have to be rejected But, W‘l-'reré‘i; the

Authonty adm1ts that B’s land was deleted even though
the construction was subsequent to preliminary

notification, the court may direct the Authority to take

appropriate action in accordance with law for cancelling

O he deletion.

Z)

subsequently all lands except two or three small pockets

are deleted without any valid ground, the persons whose
lands were acquired can also seek deletion, on the

ground that all the surrounding lands have been deleted.
The court cannot.direct deletion merely because the
surrounding lands were deleted, as those deletions were
illegal and not based on ény valid policy. But the

petitioners can contend ‘that the very purpose of
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acquisition had been rendered 1nfructuous by deletion of
the majority of lands from the proposed acquisition, and

the project or the scheme hag ceased to exist and cannot

be executed only with reference to their lands. In such a

case, relief can be granted not on the ground that there

has been discrimination, but on the ground that the

proposed development scheme became non- emstent on
t

account of most of the lands being deleted from

acquisition.

Therefore, a landowner is not ent1tled to seek deletion of his

‘ﬂ&%/ land from acquisition, merely on the ground that lands of some
™y

others have heen deleted. He should make oyt a Justifiable

cause for deleting his land from acquisition,” .
The plea raised by the petitioners is thus ex fac_i_e untenablgié' and

/
liable to be rejected. o

10.  That the facts stated against the date 18.5.1993 regarding the
%W registration of Society-petitioner . No. © have no relevance for

determination of the present controversy, as the validity of the

-\U
‘/ll \‘?/

g }”’i(l \n)n ?’
I
X *

cquisition proceedmgs are not affected in any manner on account of

€ existence and statys of the petitioner-society.

NEGHTA L. That the facts stated against the date 7.4.1998 regarding the
purchase of land measuring 16 kanals out of a chunk of land 66
kanals 18 mallas situated in Village Padda, District Rohtak ére
matter of record and need no reply,..besides being wholly irrelevant
for determination of the present controversy,

12. Thét the facts stated against the dét;e 10.4.1998 regarding the

land carving out of plots out of the land purchased by the

petitioners—society are denied for want of knowledge. It is, however,
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submltted that as per the provisions of Section 4’ and 5 of the Punjab

L

“Scheduled Roads and Controlled Areas Restriction of Unregulated

Development Act, 1963, the land in question stood declared as
controlled area. Therefore, it was not permissible\"i‘or anyone to
change the land use in respect of the land in queetion. It is
submitted and’clarified that at the time of declaration of controlled
area, the land in question was being ﬁsed for agricultural purposes
and could be used only for that purpose except with the pﬁor

permission of the competent authority in terms of Section 7

contemplating the grant of permission to change land use. There

being no change of land use, permission sought or obtained by the

petitioners, the question of carving out of the plots or changing th‘e

land use without permission of the competent authority under -

Section 7 of the Punjab Scheduled Roads and Controlled F)Areas

I

Restriction of Unregulated Development Act, 19@3 could not arise.

Indeed, such change of land \tise amounts to viclation and

contraventiont of the provisions of Section 7 of the Act and is a

criminal offence punishable under Section 12 of the Act. Therefore,

the allegation of carving out of plots cannot be taken cognizance in

se proceedmgs As regards the dues clearance certificate,

_HTP\‘(\ agreements and Possession certificates issued by the society-

petitionier No.6 in favour of other petitioners, the same are A“enied for
want of knowledge and have to be ignored being in violation of law.

It is also submitted that an act carried out in vielation of law cannot

be made subject matter of indulgence in the proceedings under

.Artlcles 136/226 of the Constitution of India relating to discretionary

and extraordinary Jjurisdiction,

]
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15. That the facts stated. against date 2000-2001 relating to the -«
% 0 name of the petitioners being reflected in the revenue records are
% '

1213 4

-

13. 'I‘hat the facts stated agamst date 5.6,1999 relating to mutation *

-

of the land in favour of somety—petltloner No.6 are denied for want of

a

knowledge. In any case, the same has no bearing on the entitlement
of the petitioners to seek release of land from acquisition.~,
14, That the facts stated against date 14.7.99 relating to General

Power of Attorney in favour of the society having been executed by
various owners of the 1and~pet1t10ners are denied for want of

knowledge, besides being Wholly 1rrelevant for determmatlon of the

N present controversy

matter of record and need no reply. This fact is, however of no
_ s1gmf1cance for determmatlon of the present controversy relatmg to

the validity of the acqu151t1on proceedings or the prayer for release of

. ‘ te
land from acquisition, ,'/
. L

As regards the carving out of plots by the society, it is

% subm1tted that the land in ques’uon being subject to wse for

: /Tn agmcultural purpose at the time of issuance of notification of
4 /

htrolled area under Sectlon 4 and 5 of the Punjab Scheduled

1ds and Controlled Areas Restriction of Unregulated Development

\

/
PO 0>
it HTP\/ Act 1963, the quest1on of carving out plots for raising construction

et_c, could not arise without prior permission of the competent

éufhox;ity under Section 7 of the Act. This illegal and unauthorized
éct if carried out by the petitioners-society, it has no bearing for '
challenging the acquisition proceedings or for seeking release of
land from acquisition. |

16. That the facts stated against date 1.1.2006 relating to the

issuance of Notification under section 4 of the Land Acquisition Act

CRETTITIE MNERE 4 L e e et e s vty 3 ST T T T e e ey
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for deve.opment of the acquired land for commercial purposes in

-

Sector €, HUDA, Rohtak, as per the Notification Annexure P-6 are

matter of record and need no reply.

-17. That the facts stated against date 30.1.2002 regarding the

filing of objections by the petitioners in respect of the acquisitidn of
land are matter of record and need no 're;'aly. ’I‘hé whole basis of
these objections Annexure P-7 is that the land has been purchased
by the society and the society has carved out plots therefrom. Sincé

the land in question falls in the controlled area and the change of
land use is not permissible without  prior permission of the

competent authority under Section 7 of the Punjab Scheduled Roads

'

and Controlled Areas Restriction of Unregulated Development Act,
1963, the above objections regarding carving out of plots were ex-

facie incompetent and misconceived and could not be taken

. ;

cognizance of. {
' <

18. That the facts stated against date 30.12.2002 regarding the

Declaration under Section 6 of the Land Acquisition Act having been

issued by the State Government, are matter of record and need no

That the facts stated with respect to the release of land and
also relating to sofne of the land owners challenging'the acquisitioﬁ
proceedings i1.'1 thé High Court and consequent release of land by the
State Government are matter of record and need no reply. It is,

however, submitted that during the pendency of the litigation, the

competent authority examined the feasibility to release the land and
considered each case individually as per its merits. However, the
release of land of other land owners does not entitle the petitioners to

seek the similar relief especially when the petitioners did not choose -
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- to question the acquisition proceedings or seek release for almost 8

years.

20 That the facts stated against date 29. 12 2004 regarchng the
award having been announced by the Collector are matter of record
_a.nd need no reply, However, it is submitted even after the award,
phy‘sical possession of some  of the lands could not be taken
especially in view of the challenge to the - acquisition proceedings
being pending in various courts.  Accordingly, the competent

authority examined these matters and left out various portions as

per Annexure P-9 keeping in view the fact that the replying

respondents were not able to take possession of the acquired land
and the developmenta} work in this behalf wag getting delayed. The
submission of the peti.tioners that release of land after the
announcement of award is not permissible is misconceived ;<n as
much as in terms of Section 16 of the Land Acquls1t10n Act“ the

o)

acquired land vest in the State from all encumbrances once the
award is announced and the possession in consequence thereof is

R by the competent authority. Similarly under Section 48 of the

R)

o
m
:0

' The relevant provisions of Section 48 are reproduced thus to

AL

facilitate ready reference:-
“48, Completion of écquiéition not compulsory, but
compensation to be awarded when not completed.—(1)
‘Except in the case provided for in Section 36, the Government
shall be at liberty to withdraw from: the acquisition of any lan

of Which possession has ng
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(2) Whenever the Government . withdraws from any such

L

acquisition, the Collector shall determine the amourt of

compensation due for the damage suffered by the owner in

consequence of the notice or of any proceedings™thereunder,
. and shall pay such amount to the person interested, together

with all costs reasonably’ incurred by him in the prosecution of

the proeeedings under this Act relafing to the said land.

(3) The proeisions of Part III of this Act shall apply, so far as

may be, ;to the determination of the compensation payable

under this section.”

21. That the facts stated against the date 3.11.2006 are matter of

record and need no reply. As submitted above, the issue regarding
the release of land. in various pockets was examined by the

competent authority vide Annexure P-10 and it was found; that

7/

where the possession of land could not be taken from the land

owners; the request for change of land use was under consideratfo“n;

arranting the exclusion of land from acquisition, the same may be

considered accordmgly Thus, the decision contained in Annexure

P-10 have been taken in larger public interest and suffered f%m no
infirmity. Even otherwise, the petitioners are not entitled to and

have no locus standi to question the said decisions as they cannot

sl
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claim any parity in this behalf,

22, That the facts stated against the date 25.10.2008 regarding the

representations alleged to have been made by the petition-ers for the .

release of land are matter of record and need no reply. However 1t

is submltted that such a request Was wholly untenable, as the
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acquired land belonged to the petitioners had already been put to
utlllzatlbn by the requiring authonty and, therefore, it was not
possible to release the said land.

: 23 That the facts stated against the date regarding the
r‘epresentation Annexure P-12 alleged to have been made by the
petltloners for release of land are matter of record and need no reply.
It has been consistently laid down by thlS Hon'ble Court in various

judgments including the recent decision in the case of Om Pczrka.sh

Vs, State of Hdryand 2010 4 SCC 17 that making of successive

representations for releabe of land does not entitle the petitioners to
. Mg f seek challenge to the acquisition proceeding,s at a belated stage.

24. That the facts stated against dated 2010 regarding ﬁling of
Cwp No.' 2788 of 2010 by the petitioners before the High Court of

Punjab and Haryana at Chandigarh are matter of record and neea no

reply. The High Courf; has considered the Writ Peti?:’ibn in detajl and
‘ o

vide judgment dated 17.2.2010 dismissed the Writ Petition filed by

y O_'(”‘"f ’"\.,\the petitioners.

ot 3
\ // R

1,.(1,, {% " - That the facts stated against dated 5.5. 2010 regarding the

/*Jn)val
\\ -

QOH Y

“%7 ing of the present petition for special leave to appeal are matter of
record and need no reply.

26. That the averments made in Para 1 of the Petition for special
leave to appeal are matter of record and need no réply.

27. That the averments made in Para 2 of the petition for special
7\\/] leave to appeal are wrong and denied. ’Ifhere is ne question of law
réquiring the consideration of this Hon’ble Court under Article 136 of

the Constitution of India.

28. That the averments made in Para 3 of the petition for special

leave to appeal are denied for want of ‘knowledge.
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29. That the averments made in Para 4 of the petition fof special

leaive to appeal are denied for want of knowledge.

30. That the avcrmenté made in Para 5 of the petition for special
leave to appeal are wrong and denied. Reply to sub -paras is as
under.

31.. That the averments made in sub para (1) of para § of the
ground taken in support of the petition for special leave to appeal are

wrong and denied.
32. That the averments made in sub para (2) of pafa 5 of the

ground taken in support of the petition for special leave to appeal are
wrong and denied. There is no warrant to challenge the acquisition
proceedings at such a Dbelated stage especially after thé
announcement of award and taking of physical possession of the
acquired land whereafter the land vested in the rep'lyin-g re‘spon;%ieri"c

4

free from all encumbrances.

b,

L

33. THat the averments made in sub para (3). of para 5 of the

% ground taken in support of the petition for special leave to appeal are |

.at such a belated stage especially after the

LY +

nouncement of award and taking of physical possession of the

acquired land whereafter the land vested in the replying réspondent -

free from all encumbrances.

34. That the averments made in sub para (4) of para 5 of the
ground taken'in support of the petition for special leave to appeal are
denied for wafnt of knowledge besides being wholly irrelevant. The
formation of the petitioner society has nothing to do with the validity
of the acquisition proceedings's'Similar_'ly illegal carving of plots

without obtaining the requisite change of land use permission is
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absol_l:l‘t_e_ly inconsequential, - The High _ Court has . properly
appreciated the entire controversy and the impugned judgment of
the High Court do not suffer from any infirmity,

35. That the averments mé_de in sqb para (5} of para 5 o‘i‘hth;»e ground
taken in support of the petition for ‘spe_cia_l leave to appea] are wrong

and denied. The plea of discrimination is baseless and has been

rightly rejected by the High Court by observing that the pet1t10ners ‘

have to stand on their own legs and cannot fall back om the
release/de-notification of the acquired land in favour of other pegple
even 1f they are similarly situated. Th1s conclusion of the High court

is based on the consistent legal position enunciation by this Hon’ble
Court in a series of Judgments referred to in the prekufs par agraphs

of this counter affidavit. The plea rajsed by the petitioners is thus

£,

liable to be rejected. . «1
36. That the averments made in sub para (6)(of para 5 of the
ground taken 'in support of the petitién for special leave to appeal are

wrong and denied. Both the pleas raised by the petitioners have

been properly examined by the High Court and have been rightly

eJected There is no substancc in either of the pleas and the present

37 That the averments made in sub para (7) of para 5 of thet

ground taken in support of the petition for special leave to appeal are

wrong and denied. The High .,Court has properly appreciated the

entire controversy and has rightly held that the petitioners have to .

stand on their own legs and cannot fall back on the release/de-
notification of the acquired land in favour of other people even if they

are similarly situated. The conclusion of the High court is based on

the consistent legal position enunciation by this Hon’ble Court in a
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series of judgments referred to in the previous paragraphs of this

counter affidavit. Release of land after the award pursuant to the
pendency of the court case or direction of the Court in the matter
filed prior to the award has no bearing to the case ‘of thepetitioners.

The plea raised by the petitioners is thus-liable to be rejected.

38, That the averments made in sub para (9) of para S of the

ground takea in support of the petition for special leave to appeal are
wrong and dénied. The High Court has properly. appreciated the
entire controversy and the impugned judgment of the ﬁigh C§urt do
not suffer from any infirmity. ) *
1%%9/ 39. That the averments made in sub para (10) of para 5 of t_he
ground taken in support of the petition for special leave to appeal ai‘e

wrong and denied. The High Court has properly appreciated the
entire controversy and the impﬁgned judgment of the High Coﬁ}‘t do
not suffer from any infirmity. The judgment of thi§ Hon'ble Court in
BEML Employees House Building cé’se has no bearing to the facts of

%‘ the present case, The plea raised by the petitioners is this liable to
1 .:“‘_ *

be rejected.

40, That the averments made in sub para (11) of para 5 of the

ground taken in support of the'.petition for special leave to appeal are

wrong and denied. The High'Court has properly appreciated the

entire controversy and the plea raised in sub para is totally

misconceived. The plea raised by the petitioners is thus liable to be

j\‘-\ rejected.

42, That the averments made in sub para (12) of para S of the

ground taken in support of the petition for special leave to appeal are
wrong and denied besides being wholly irrelevant, The plea raised by

the petitioners is thus liable to be rejected.

R TS
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43. That the averments made in para 6 of the Petition fbr Special

-

Leave to Appeal are wrong and denied. There does not exist any
ground for the grant of any interim relief.

44, That t;he averments made in paré 7 of the Petitiorrfor Special
Leave to Appeal are wrong and denied. The Petition for Special Leave
to Appeal is liable to be rcjectéd, inter alia, on the ground set out
heretofore. The Petition for Special Leave to Appeal is wholly
misconceived and incompetent and is as such liable to be rejected.

It may be thus ordered.

45, That the averments made in para 8 of the Petition for Special

Leave to Appeal are wrong and denied. The petitigner is not entitled

to any interim relief,

46. That no new facts have been averred in the present Counter

Affidavit, *'}r

A&

Verified at Rohtak on this the ___day of Noyémber, 2010.
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SECTION IV B
- ' Listed on

Court No.
TN PHE SUPREME COURT QF INDIA Item No.
CIV1il: APPELLATE JURISDICTION.

.  BPETITIOM FOR SPECLAL LEAVE TO APPEAL (CIVIL)NO. 14695 or
2010, . °
WI'TH PRAYER FOR INTERIM RELIEF
) AND
INTERLOCUTORY APPLICATION NO.4
{Application for permission for publication in the

newspaper)
Pawan Kumar & Oré. ...sPetitioner(s)
s§ﬂ - Versus
~§%r8Late of Haryana & Ors. .‘..Respondent(é)
-\Vé;; N ' | OFFICE  REPORT ONM DEFAULT

The matter above mentioned was listed before the

L. Registrar Courlt on 27.1.2011, when the Court was

Pleased Lo pass the Following order:- -
rS
"Ld. Counsel for the petitioner has %

not. fFiled the proof of dasti in relatien to
unserved respondents even after thq! last
chance granted. Hence, place the matter before
the Hon'ble Judge in Chambers for appropriate
‘order.” .

has not filed affidavit with proof of publication so far.

%ggklnstead of filing proof of publication, counsel for the

TL is submitted that counsel for the petitioner

petitioner has again on 4,1.2011 €iled another
application for publication stating Lherein that
respondent no. 2 i.e. Chief Administrator, HUDA may be
directed to publish the notice in the newspapers in
respect of all the unserved respbndents.

It is Further submitted ¢that counsel for the

i
pel.it.ioner has on 4.2.2011 [iled affidavit with proof of

S
v
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service of notice on respondent nos, 2-9, 11, 12, 15-37,
39;54, 56-7%, 111N, 117-135, 137-216, 219-259, 264-2?%,
278-285%, 289 319, _321~544, 34°7-355, 357, 358, . 360-398,
400'4023'404“450, 152-485, 487-506 & 1534-15%40 but there
is no  order for offecting dasti service on the
rospondaents. Counsel For the Petitioner has also filed

altidavit with proof of service' sgme parties which are

nol. respondant.s in this matler. '
é%» The defaull of the Advocalte is, therefore,

ported Lo the Hon'ble dJudge in Chambers with this
se report.

Dated Lhis the 8% February, 2011%.

-

ASSISTANT REGLSTRAR
famik:tha

" e eyt e iy,

=
ks

1223 - gk

s

R

it



.. 1224

SECTION IV B

Listad on.

IN THE SUPRIME COURT OF 'INDIA Couri No.
CIVIL APPELI-ATE JURISDICTION Ftem No.
INTERLOCUTORY APPLICATION NO, 7
(Applicalion for substitLuted service) Ty
AND

INTERLOCUTCRY APPLICATION NO. 8 _
(applicalion for impleadiment as betitioner)
IN
PETI''LON_ FOR_SPECIAIL LIMAVE TO APPEAL(CHNO.J4692 OF 2010

WITH PRAYI'R FOR *INTERIM RELIEPF

Pavan Kumar & Ors. . : <« Petitioner(s)

= Versus

ég;;}:ate of Haryana & Ors. . .. Respondent (s)
; ) )

QIFI'ICE _REPORT
égy 1L is submitted that counsel for the peltitioner has
\ﬁﬂﬁkon 11.08.2011 filed application for substituted service

stating therein to direct the Commissioner Secretary,

Estate Department, Haryana, Civil Secratariat., Chandigarh
to publiish the show causa notice in the newspaper.

lt. is further sulmitted that Mr. Rishi Malhotra,
Advocale  has ~on 8.1.2011 filed appljcayion for
impleadment of two S applicants as petitioﬁers with
Vakalatnama/Memec of Appearance and Annuxure-A/l Lo
Annexure A/3,

The applications are, therefore, listed before the
Hon'ble Judge in Chambers with this office report.
+ .
;F PDated this the 08.1 day of November, 2011.

sel | —
ASSISTANT REGISTRAR

som2

&
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Listed dn. 02.01.2012 !
IN THE SUPREME COURT OF INDIA Court No.6
CIVIL APPELLATE JURISDICTION Item No.2
IN’[‘ERLCCU’PORY APPLICATION NO 6
(ADDllCH»lOﬂ for vacaLlon of stay) ~

"y,

IN )
PFTTT[ON FOR.SPECIAL LEAVE TO APPEAL(CINO. 14692 OF 2010

WITH PRAYER FOR INTERIM RELIEF

Pavan Kumar & Ors. ...Petitioner(s)
o Versus
éﬁf y State of Haryana & Ors, »+ .Respondent (g)

'REVISED OFFICE REPORT

L.A. No. 6 i.e. (Application for vacation of stay) S
é%%ﬁs listed before the Hon'ble Court on 02.11.2011 when
\‘d%g the Court was pleased to pass the following Order:

» “This is an application for vacatlng .
. ‘ “interim order dated 24.5.2Q010.
' Learned Additional Advogate General

o . appearing for the State of Haryana requests -
| for an adjournment to enable him to file .
better affidavit in terms of the Court' %

order dated 24.05.2010.

In view of the request made by the
learned Additional Advocate General,
hearing of the application is adjourned.for

» eight weeks with liberty to the State to ¢
B file additional affidavit within four
: ' ‘weeks . ”

It is submitted that counsel for the State of
q?f @gggﬂarydnd has not filed additional affidavit so far,
It is further submitted that Ms. Pratibha Jain, Adv.
has on 22.12.2011 filed Counter Affidavit on behalf of
.fespondent no. 14 in I.A.(Copy of the same is circulated
to the Hon'ble Court). ‘
Service of show cause notice is not complete in the
QQP.

The application is, therefore, listed before the
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IN THE HON'BLE SUPREME COURT OF INDIA
CIVIL APPELLATE JURISDI C'!‘ION\éi A

R
‘SPL"(‘IZ\I LEAVE PFJII’ION (CYNO. 14 95’2'010

Y
INTHE MATTER OF:- * o of 9P
Sy i\?.’;\"ﬂ"r‘_ A e
Pawan Kumar & others. ... Petitioner
Versus
-{fgﬁium ol Har}'u:na & Others, i ...Respondents

Ad_dftjona A_’fﬁ(ilaijt on behalf of the Rcsppn_dgnts no. 1 and 9
' I, Satyabir Sm h Land Acqu\smon Oﬁ“ icer, Urban Lstate, Haryana. Rohtak, do

s
Sy

hereby qolemnlv afﬂrm and state as undeit- - ¥
:
» - « 'J
! Yaat i my official capacity as stared abave, I am conversant with the faets '
circumstances of the above matter.
& 2. . Thai no faets which were not pleaded beforejthe Courts below have been pleaded in the
I : .
- ‘ﬁz e ' .
additional affidavit, ,
. ﬁ@gﬁ Thal facts stated in the present affidavil are true 1o my l{nowledgc as per the official

record and.nothing has been concealed therein,

RESPECTFULLY SHOWETH,

L ihat thc petltlon er has not approached this Hon’ble High Court with clean tiands and has

|
made. misleading allegations. The petitioner is also uot a law abiding citizen and the sit
w.hicl'; is snbject' matter of SLP is part of an anauthorized colouy carved out in wiclarion
‘of the Haryana Deve'lopmcni and Regulation of Urban Arca Act, 1975, The petitioner
was required to get tlie iicence under the Harvana Deve]opmen‘t and Regul.z.ni'on of Utban
. Area Act, 1975, No application in this regard has been made to the competent authority

for grant of licence  Rather an effort. was made to carry out ilegal development at sie.-
. 1

- The District Town Planner. Rohtak ininaied criminal proceedings resuling inte e
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: re'g/i... ation of FIR No. 869/1992 in re - sub division of']and into a colony as it was in

\

violation of section 7(i) of the'Héryana Deve‘lopment and Regulation of Urban Area Act,
1975. lt 1sl admitted fact that the efforts have been made by petmoner to carve out an
unauthonzed/nllegal colony in violation of the applicable regulatory Act. i’hls Hon’ble
.. Court i 1n “Tek Ram Da}uya V/s State of Haryana™, SLP (Civil) No. 28469 of 2011 vide its

'orders dated 31.10.2011 has taken a serious note of such unlawful act of the petitioner
]

therein. [t has been held that petitioner was not entitled to the benefit of release under the

policy of the Government as its acts were not bonafide.
. ' .
The. petitioners have also concealed the facts that the land measuring | lkanal 4

marla belonging to petitioners society which could not be integrated with the planning of

v the séctors has .als;> been released. .
" The facts and ci.rcumstan_ces regarding the process of acquisition has been -given in the
succeeding paras-a.nc-i the land in question, alongwith other lands falling in sector 4,5 and 6 of

Rohtak, has been acqui.g'ed in accordance with the provisions of Land Acquisition Act, 1894

(herein after referred to as the Act). It is pertinent to submit that out of the land notjfied

under the xmpugned nonﬁcatxons no land has been released to grant Ilcéncc to any Builder(s)

for developmg a housmg/urban prqyect

That tﬁe notiﬁcatio.n under section-4 o‘f the Act amended: by the Central Act, 68 of 1984,
" was issued for lgnd measuring 632.28.acres of village Para and 186.79 acres of Village
- Rohtak, Tel.lsil & District Rohtak vide notification no. LAC (F) - NTLA/2002/72 dated
1.1.2002.
Tl1e l'aﬁd owners were given an opportunity to file objections u/s-SA of the Act, and the
land. owners availed t1;|e opportunity. A.ccordingly, the report was sent to the Govt. and
after cénsiqering the matter and report of Land Acquisition Collector, it was decided to
a‘cq'uire the vacant land of the pétitioncrs. It is relevant to mention Hefe that total land
measuring 255.64 acres of village Para and Rohtak has been left out from the acquisition”
u/s-5A of the Act because of constructions existing th:ereupon.

Thereafter the declaration under section-6 of the Act of land measuring 434,68 acres area

of Village Para and 128.75 acres area of Village Rohtak vide notification no. LAC (F)-. -

) 264
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NT L-K/ﬁOBZ/ 128 dated 30.12.:2002 ;Nas issued by the a.ppropriate authority in accqrdance
with the provisions of the Act.

That in pursuance of the orders of the then Hon’ble Cl;ief' Minister, Haryana, the entire
area of sect;o‘r 6-was re-surveyed and a Joint Inspection Report was sent to E‘i‘-rector'ale of

“Urban_Estates, The issue of _release of land of thickly built-up ateas in the instant sector

~--was discussed and it was directed that the identification of thickly built-up area in the

+ form of compact blocks may be got done from field officers and same may be submitted

to the'Government, Site visit was conducted by Joint Inspection Committee comprising

. of Administrator HUDA, Hissar; LAO Hissar; DTP(HQ) HUDA, Panchkula; SE HUDA,

Rohtak; Senior' Town Planner Rohtak; District Town Planner Rohtak and Deputy
Superintendent office of Directorate, Urban Estates on 14.12,04. A report of Joint
Inspection Commxttee dated 13.12.04/14,12, 04 was examined in the office of Directorate

of Urban Fstdtcs It was concluded that the built up area is e‘ustmg in various pockets.
|

'l"herefore the Govt. degided to release land measuring 25,36-acres of v1lla1,e Para. and
5.95 acres of v1llage Rohtak (total 31.31-acres) of Sector-6, Rohtak w1th the condx’txon
that thc owners will pay External Development Charges (EDC) to H}JDA

That the notlces Ws-9 of the Act were issued on 5.11.2004 and 8, ] 1.2004 to enable the
land owners to file their c,Ialms. After considering the individual claims on 24.11.2004,

the award for the acquisition of the total land measuring 532,12 acres i.e 409.32 acres of

" Viilage Para and land measuring 122,80 acre of Village Rohtak was announced vide

awWo. 5&6 dt. 29.12.2004.

That 'jduring fhe acquisition procéedings large n’umbér of writ petitions (approximately -70)

were ﬁl,.ed by. various land owners in the Hon'ble High Court. Some of these writ
petitio_ns': were filed subsequent to pro.no;mcemem of award.'The Hon’ble High Court wés
pleased to is.éuej directions for stay dispossession in these writ petitions. The office of
Chiel Ministcr. Har):ana continued lo receive represémations against acquisition of
constructed residential houses with the request to re]easé the same. In total, 283
representations were received in this regard. It was observed that physx(:al possessmn of

3
approximatsly 160 acres of land could not be obtamed on account of the mterlm orders of

the Hon'ble Hl_gh Court. Physical possession continued to be with the land owners. It

was also observed that constructions in some of the cases, where stay dispossession was

19

"xl' Pl
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.operahonal had come up after 1ssuance of notification under section 4. In view of the
above referred circumstances, mspectlon/re-survey of the area was carried out and the
aréas whiéh were not affected on account of stay. dispossession orders and could be
gamfully u’ullzed by HUDA for undertaking development were identified:«The survey
als@vealed that the some of the pockets’fallmg within the areas affected with stay
disposses‘sion were either small or these land locked pockets, could not have been

gainfully utilized by HUDA for undertaking development works.

.-Kc'eping.in view the -peculiar facts and circumstances of the cases, the
Government passed following orders on 24.07.2006:~

¢ The aréa outside the b]ack boun&ary on the maps of the sazra plan of sectors 4, 5 & 6

be excluded‘from acquisition. the land being in the possession of owners. However, the

' lzmd for whlch _compensation has already been accepted would be released only on .

recoVery of the compensation amount along with 5.5% interest.

-~

(n) Certam mdmdual structures, which are still existing on the land bemg acquired. tmll'
be excluded from acqu:smon with proportionate open area and suitably adJustcd in the
layout plan. .

(iii) In respect of the land belonging to Shii Jagbir Singh Narwal etc. since request for

CLU is under tonsideratioh for this land separately it be also excluded from acquisition :
* except the land required for road.

(iv) On khasra No. 41/16 samadhis exisi, hence this land be also excluded frem__:

acquisition.

(v) The area in sector 6 in between Gohana Road and Pocket-A is so located that it

cannot be gainfully utilized by HUDA, and structure also exist on this land, hence this |

land be excl.u-ded from acquisition, and

(vi) The land required for sector roads in sectors 4,5 & 6 and internal roads in sector &

will not be released.

It is pertinent to mention here that the land measuring 11 kanal 4 marla of the -

petitioners society which could not be integrated with the planning of the sector has been

released vide these orders.

ui
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8. That the-above sequence of events indicate that the Government had decided to exclude

thickly built up and inhabited areas from acquisition proceedings after notifi cation under
sectxon 486. Subsequent to award in view of the fact that large area was involved in the
wrxt petlthI‘lS making it 1mp0331ble to carry out development works as well as the areas

which were land locked within the areas affected by these writs, the Govemment decided

tor xelease 197. 94 acres of land (119,36 of'vnllage Para.and 78,58 of village Rohtak) after

awaxd These lands were 1eleascd on the normsl terms and conditions. '

9. That the efforts by the petitioners to draw parity between the land release of individual land

é‘ owners where residential constructions existed and the pockets which were land locked, is

&" mmlly misleading. The physical possession of the land relating to the petitioner/Haryana

Roadways Co-operative Society. Sector-6 Rohtak with whom the petitioner has claimed his

- allegiance has already been taken and development works have been initiated. In fact, a

-boosting station has already been constructed on part of the site in accordance with the
appfoved layout plan The impugned site also affects the continyation of 24 meter wide and
12 meter wnde roads as well as number of residential plots planned in lhxs area, The site also

".

i affect the area carmarked for dispensary site. The fact that the possessmn is with the State
Respondents, is also supported by the dictum of this Hon’ble 'ourt' in “Parhlad Singh &

. - others V/s Umon of India & others” in Civil Appeal No. 3779 of 20} l As explelned above,
"R
wn thi

havc CdITlCd out development activities at site.

s case also, the physical possession of land has been taken by State/Respondents and

gf ﬁg\"gf() Thé State Govenumnt has been followmg a policy since August 1991 to consider lhe
o release of land for whvch licerce applications are under con<1dera110n under Haryana
Davelopmcnr of' Urban Area Act 1975, The policy was formalized. and issued by the
(:overnmem v1de letter dated 26,10.2007 after deliberation in the Hon‘ble High Court in
C.WP l(\IOtll') of 2007 and was taken on recqrd by the Hon'ble Hngh Court. l“lns policy
has further been amended vide pohcy dated 24,01, 2011, True typed copy of the said policy
i$ annexed' as Annexure—R~], for ready reference, The State Govemment can consider cases
lor release of land from acquisition where the ownership of the areas requested for lncense is
prior to sectlon 4 notlﬁeanons But it is clarified here that under thc nnpugned notltxcanona‘

no land has been released under this policy to grant licence under the Act lbld

R
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11. That"ﬁéft of Annexure-P-9 (page 87 to 91) is order dated 12/6/2006, issued by Director.
Urban Estate Departrrient, Haryana and the same periains to land not covered under the same

impugned notifications and the land is part of different sector i.e. Sector- 27 of Urban Estate,

‘e M ) a,

Rohtak. ] ) % o

In view of the submissions made above it is, therefore, respectfully prayed that the

petition may kindly be dismissed with cost.

Place: Rolﬁél: o Peponent

Dated:
&

W YERIFICATION: -

Y,
B =
e s '
LI Verified that the contents of para no. 1 to 1 of the additional affidavit are true which 1

believe to be correct as per'facts derived from office record and nothing has been concealed

therein. ,' _ e o
. Ot Y

3 " / / '

Place: Rohtak - ) Deponent "é{

Dated: ~ : -

KAmAL  MPHAN Gupra , AOR:
8 ek Daphteey Block
M. GBI WY~

OENAR NS W T TAEs s A peer o Teseer e T e RTINS T A L
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Annexure-R-]
From

Financial Comm!ssroncx & Principal Secretary

to Govt., Haryana, Urban Estates & Town and

Country Planning Department.
To

a,

. Director General, . - 3
Urban Estates, Haryana,
Panchkula. "~

2. The Director General,

Town and Country Planning,’

Haryana, Chandigarh. -

Memo No. 5/30/2007-2TCP Dated: 24.01, 201]

Subject; - Fo]icy regarding release of land from acquisition proceedings.
In supersession of thg:. earlier policy framed vide detter No. 5/30/2007-2TCP dated

(}’

26102007, . - ’ , o , .

& !'t.\-. ' .' . . N .
‘[{ég%?\ﬂe‘r carefu} consideration of the facts and circumstances, the Government has felt the need to

A Jeview the policy referred o above. The amended policy regarding release of land will be as

under'-

1. Only those requests will be considered by the Gavernment for release of land under Section

.

A

48(1) where objcctmns under section 5-A were f led in fol]owmg cases:- %
a) Any request or _appllcanon where structure has been constructed provxdeg‘ the structure existed

prior to section 4, is inhabited and is being used by the owner.

Qis own residential purposes.
b) Any factory or commercial establishment which existed prior to section 4 provided it was

mﬁuncuonal at the time .of Section 4 and'is also functional at thc moment.

¢) Any rehglouq institution or any bux]dmg owned ,by community which is being used for

community purposes.

2. 'Fha{‘the Goverﬁrﬁént may also consider release of-land belonging to individual aﬁplicants

ilvalving self inhabited ‘structures, factory or commercial_establishment or community or

. religious. buildings, where the owner has approached the Hon'ble High Court and has obtained

stay dispossession/ status-quo or any restraint order . In such cases, the decision will be taken on

the rﬁcrits of each individual case keeping in view the benefit to the development agency in
terms of prov:dmg linkages, servwes and in the integest of planned development, Howcver, this

c]ausc w:ll not be mvoked for grant of licence for developmcnt of colonies.

3. Any land in respect of which an application under Section 3 of the Haryana Development and:

PR TY

Regulation of Urban Areas Act, 1975 has been made by the owner prior to issuance of Section 6

»
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for coni/crting"’ the land into a colony may alsa be considered for release subject to the condition
that ownership of the land is prior to the notification under Section 4 of the Act. In case,

individual land owner ‘makes application for grant of licence in collaboration with the
deve;loper/colbni_zer, the collaboration agreemem.s should ibé registered before 1he~l?\\egistering
Authority befo‘re'issuanw of Seclion.() notification. This clause will be made applicable on the
applications recéi,véd aftér this policy has come into effect. Provided that the Government may
release any land on the grounds other 1h‘an stated above under Section 48(1) of the Act under

exceptionally justifiable circumstances for the reasons to be recorded in writing.
™ .
4, This policy will come into force with immediate effect,

Sd/-
: (T.C:Gupta, 1AS),
e : Special Secretary,
_ . Zor Financial Commissioner & Principal
Secy. to Govt. Haryana, ‘
{rban Estates & Town and Counry
Planning, Department.

Fa
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State Of Haryana & Qthers

1235

IN THE SUPREME COURT oFr INDIA

CIVIL APPELLATE J URISDICTIQN

SPECIAL LEAVE PETITION (C) NO. 14692 OF 2010

IN THE MATTER OF:-

Pawan Kymar & Others --==Petitioners

VERSUS

---Respondents

AFFIDAVIT OF THE PETITIONERS IN REPLY TO
THE ADDITIONAL AFFIDAVIT FILE_D BY
RESPONDEN TS, -

<
»~

%

I, Ved Pal, S/0 Shri Surat Smgh/ aged about 56

years, R/o 15/9 Ram Nagar Rohtak, Vice Secretary

The Haryana Roadways Cooperative House Building

Society Limited (Regd.) at bresent at New Delhi do
heréﬁﬁi%nn;l}—af?lrm and state as under:-

T - -

. That I am one of the Petitioners in the above

mentioned matter and I am conversant with facts and

circumstances of the case. Hence, I am competent to

. swear this affidavit.

. That the land of the present petitioners was acquired_
vide notification dated 01.01.2002. Thereafter the .

entire area of sector 6 which also contajned the land of -

the petitioners was resﬁrveyed and it was decided that

271
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the built up area existing in the various pockefs may
be released from acquisition. This dscisim;zwas based
on the report of the joint committee dated 14. 12.2004.
As a resulf of this land measuring 25.36 acres of
village Para and 5.95 acres of village Rohtak, total qf
31.31 acres of sector 6 Rohtak was released on the
condition thaf owners will pay the develo;émeﬁf
charges. It is pertinent to mention here that the land
so released did not have any habitation and even till
date there is no habitation and the entire land éo
released is in the form of fields etc. The petitioners
respectfully submit that this aspect of the matter\?fma.y

be got examined by directing the Is{i District Judgé

Rohtak to inspect the said area and make a report.

+

e

. That as per the orders of the government dated .

24.07.2006 the land outside the black boundary on
the map of sector 4, 5 and 6 was to be excluded from
vaﬁisition. It was further mentioned ‘i:hat land for
which compensation was accepted would be released
only on recovery of compensation along with interest.. .It
was also directed thiat individual structures eﬁsting on

the land would be excluded from acquisiﬁon. The

present petitioners submit that so far their land is

concerned they had constructed structures over the

272
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said land and had also made pucca, roads, boundary
walls and electric polls were also erected :\lhlerc. In so
far as land belonging to Shrl Jagbir Singh Narwal is
concerned it is submitted that his land was released
because he was very close to the present chief minister
of Haryana. So far lease of land of khasra no. 41/16 is
concerned the same has been released because there
exists a Samadhi. It is submitted that Samadhi is on
an area of less than 200 sq. feet but the entire piece of
land had' been leased. Similarly land of political
influential persons Late Shri. Seth Sirikrisan Das was

&

released because he was a minister in the govermr'ﬁént.
’a

' ‘{_ ‘e

W

. It has been stated in. the affidavit that land of the

cooperative society has already been taken and

deﬁelopment work had been initiated. This statement

is not correct because possession of the entire land is
with the petitioners and only a boundary Wal:1 has been
coris’éructed and no other de\.relopment has been done
or even initiated ‘till date. The housing society of the
petitioners consists of persons who have only limifed
means and who have spent money in getting allotment f

of small plots in there name and are hoping to build

- there small houses of their own. The land of the

petitioners has not been released because they do not

273
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petitioners has not been reléaseci. because they do not
have any approach with the high up authori’;és whereas
land of the influential personé has been released Wi;thout
any basis. This a-.ct of the authorities amounts to
discrimination so fé.r as the petitioners are concerned.
The petitioners have been requesting the authorities to
treat them at par with those persons whose land has been
released and the authorities have been assuring them
that the matter is being looked into and the release of
their land is under consideration. By le_tter No. C-5-
08/14294 dated 26.11.2008 the petitioners were

informed that their request for the release of the landihas

been rejected. Thereafter the writ petitien was. filed in the

high court challenging the said acquisition out of which

the present Special Leave Petition arises.

5. That the contents of my above affidavit are true to my

knowledge and nothing false has been stated therein.

DEPONENT

VERIFICATION:-

1, Verified at New Delhi on this 23th March, 2012, that

the contents of my above affidavit are true and correct, no
part of it is false and nothing material has been concealed
therefrom. : :

DEPONENT _
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